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Wednesday, September 7, 1966/Bhadra
16, 1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

3

[MR. DEPUTY-SPEAKER IN THE CHAIR]

ORAL ANSWERS TO QUESTIONS
Separate State for Hill Areas of Assam

+
*838. Shri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether he and the Prime
Minister met the delegation of the
Assam Hill Region on the demand for
a separate State; and

(b) if so, the result thereof?

' The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The .Cabinet Committee on the report
of the Commission on the Hill Areas
of Assam, of which the Home Minis-
ter is also 3 member, has had discus-
sions with the representatives of cer-
tain political organisations in the hill
areas of Assam, with g3 view to ascer-
taining their view points, and the
measure of agreement between them
on the recommendations made by the
Commission. Some of the delegations
also met the Prime Minister. The
views and suggestiong put forward by
them as to the future administrative
set-up of the hill areas of Assam are
under consideration.

9652
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Shri P. C. Borooah: May I know
whether it ig a fact that, of the five
hill districts of Assam, the Congress
of two hill districts, namely Mikir
Hills District and North Cachar Dis- .
trict and the Congress of Garo Hills
District, do not any longer want a
separate Hill State; of the remaining,
the Kashi and Jayantia Hills District
Congress and the Mizo Union each
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want a separate state for their respec-
tive districts; and the only people
who want a separate Hill State are
the non:Congress Kashia and Jaintia
and Garos. May I also know whether
our late lamented Prime Ministers,
-Nehruji and Shastriji, while they
wanted maximum autonomy to be
given to the hill people, were opposed
to giving a Hill State after giving
Statehood to Nagaland? In this con-
text T would like to know whether
the Government propose to stabilise
the British policy of keeping the hill
people separated from the people of
the plains by granting them some sort
of a Hill State or a sub-State or
whether Government is going to take
a bold policy of reversing the disin-
tegrated forces and bringing the hill
people within the fold of the main-
stream of nationa] Ilife to enable the
nation to meet the external aggression
brewing in the eastern horizon of our
country.

Shri Nanda: We had discussions
with the various sections of repre-
sentatives of hill tribes there and
there were divergent views expressed
more or less on the lines of what the
hon. Member has said. There is no
question of going back to the poliey
pursued in the British days. As a
nation we have our own problems and
we deal with them in our own way.
Pandit Jawaharlal Nehru had indi-
cated a certain line which we are pur-
suing."

Shri Hem Barua: In view of the
fact that both the State Reorganisa-
tion Commission  and the Pataskar
Commission have categorically stated
that a separate State for the hills
people of Assam is not feasible and
further the Congress organisations in
Khasi and Jaintia Hills and the Con-
gress organisation in the Mikir hills,

* North Cachar and the Garo Hills are
opposed to a separate State for the
hills people in the area, may I know
the specific reasons on account of
which Government are mow going
back on the recommendations of the
States Reorganisation Commission as
also the Pataskar Commission and
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have opened discussions for the fur-
ther balkanisation of the = frontier
State of Assam?

Shri Nanda: There is no question
of going back. The Tepresentatives
of a section of the People of Assam
are free to put forward any ideas
which are entirely within and consis-
tent with the Constitution; we may

not accept them, but that is a different
thing.

Shri Hem Barua: The hills people
sub-commitee hag come out with a
proposal for a sub-State. That was re-
ported in the papers.

Shrimati Jyotsna Chanda: May I
know whether the recommendations
of the Pataskar Commission have been
accepted by the representatives of
the hills people and what is the reac-
tion of the Assam Government re-
garding these .recommendations? May
I also know whether Government are
aware of the fact that the district of
Cachar is surrounded on three sides
by hill districts and on one side by
Pakistan, and if so, whether Govern-
ment will keep in view the future of
the Cachar district while they consi-
der the position of the hill districts?

Shri Nanda: When decisions are
taken, all these things certainly will
be taken into consideration. It is true
that some of the representatives who
had met us had put forward different
kinds of views; there is no common
scheme put forward by them, sc far as
Government are concerned.

Shri Indrajit Gupta: It appears
from the reports appearing in  the
papers that the discussions  which
were held recently between the Gov-
ernment and the representatives of
the people of the hill region were
quite detailed and extensive, In view
of that, may 1 know whether the pro-
posalg which are actually under active
consideration at present are in the
context of the old demand for an
entirely separate hill State or in the
context of some new proposal for
giving them the maximum possible
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regional autonomy within the Indian
Union? What point has been reached
in the discussions?

Shri Nanda: The starting point is,
of course, the concept of full auto-
nomy as was envisaged in ‘the scheme
which was then put forward by Pan-
dit Jawaharlal Nehru, and that is the
basis still. ’

¢
shri Indrajit Gupta: But that is
not accepted by them.

Shri Nanda: That may be so.

Shri Swell: May I know whether
it is a fact that in May, 1963, when
the bye-electiong in the hill areas took
place, the Mizo National Front which
now is leading the bloody uprising
in the Mizo Hills fought those elec-
tions oy the manifesto of gecession
from ' India and that the All-party
Hill Leaders’ Conference of Assam
drew the pointed attention of the
Government of India to this fact and
that the State Government of Assam
winked at this state of affairs in the
hill areas, and even after the Mizo
National Front wop the elections on
the basis of secession from India, they
patronised or abetted the Mizo Nation-
al Front leaders until the explosion
occurred in March this year? And
may I know whether this kind of po-
licy pursued by the Assamese-domi-
nated Government of Assam is with a
view to. demolish the political consci-
ousness of the hill people demanding
an equal and respectable place un-
der the Indian Sun, and that it was
.pursued with the specific objective of
advancing Assamese irridentism even
at the cost of nationalism? In the con-
text of all this, may I know whether
the Government i aware of the ex-
tremely ri§ky political situation in the
hill areas today, that unless and until
a politica] settlement is arrived at
that is acceptable to the hill people,
there may be something which we do
not like jn the interests of national
integrity?
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Shri Nanda: I am sure that the
hon. Member and his friends will do
nothing which this House will not like
and there is constant effort being made
to bring about a political settlement.
The hon.- Member knows we are en-
gaged in that and we have given a
good deal of thought to this and these
discussiong are continuing. So far as
the other facts are concerned, it may
be that the Assam Government pur-
sued a line which has not been very
advantageous.

faenr wawr w1 fawle

+
*g39. w1 fapfa fasy :
5t ®o ATo faamd :
Fq7 foery HeY a5 G@ry AV gdT
F3 fF

(&) =ar fowear wmam &1 famrfeat
¥ WA G G A FE Al
faora fear §

(@) afz g, @1 ag fom a &
LIRS

(1) afz =&Y, ar s#% Far-sw
g7

forn w5t (st Ho Fo wm) :
(%) & (7). 7T 5w fo &7
afFg g FX @Y | :

st faifa ey : § ST =R
g & 71 gwe ¥ gt ag favig A@
frar g & sy forsl, o &
foeh, sifaei o gfrafefeat &
farerl 1 q&aTE TF qwar F1 afew 9x
At fgrgeam & foerr 1 wfgs qs0
fear sty ? Q@ g 7w | /e
g7
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Shri M. C, Chagla: It is very diffi-
cult -question. I have had occasion to
point out in this House that any
unjform scales of pay to teachers in-
volves various difficulties, the condi-
tions vary from State to State and
resources vary from State to State,
even in one State there is no parity
of scales. There is difference in the
pay of administrators from one State
to the other. It will be very
good thing if we give unjform scales,
but except in universities and col-
leges where we have laid down uni-
form scales, as far as the schools are
concerned, it is the primary responsi-
bility of the States, and 1 think it
will take some time before we can
achieve that consummation which
we all wish.

ot faafa faw gt Afaue &
fear g & f& 7w & arg gmar &bt
Ty Afe et F gn 3@y € fF
gFaE (3T @A & w5 ofww ewA
g #1E gafaw = & faoedy &6 §
ar &g faerer v & 91 37 &9 aE) F
FEy gu T AxEre g favg &y S
@ & . faota ferat oY 2 fir fergeam
% uF qig @ foer goraT gE0 99 H
M ¥s T AeF 97, Iy arzH fafrex
g1 1% fafaer & oe% 9% A =1
& =0 At fEaTT & 9% 93, 99 F
o gi fosarerd | 911 g 7K /9 F)
oF &1 a0 &1 faerr faseiy ?

Shri M. C. Chagla: The Education
Commission has recommended that
there shbuld be — a common public
school system, but it has also recom-
mended that we must raise the stan-
dards of our schools, so that all stu-
dents can go to schools, irrespective
of the class they belong to, or the
wealth they possess, which are of the
finest quality. Therefore, we must
proceed along two lines. We must try
to do away with disparity and in-
equality and at the same time raise
the standards. I agree that today
there are schools which are of a very
high order which, it may be said,
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people of a certain class attend, but
we are trying tn do away with this
disparity by giving scholarships to
poor people of merit to atteng these
schools, but our objective is to render
the whole school system so good that
there - should be my distinction bet-
ween school and school. .
= %o Ao faa¥ 1 7w w4 mEy
q I A 3T FAanA F vz T wer
i fmem & %% 9291 35\ fowat
ITEETE H A BF 9341 & &t 71 § 7
ST wFar g 5 faer s & €08 3w
T w1 fawifow 9 & fray v fren
% AR frast ¥ 397 F awraar @ ar
a7 FEr fana =7 faar miy 7

Shri M. C, Chagla: The Education
Commission has recommended that
the minimum Pay scale of teachers
should be at least Rs. 150 all over the
country, They  haye realised
the differences that must exist look-
ing to the diversities of our country.
With regard to education being a con-
current subject, I am sorry to say
that the Commission has taken the
view that concurrence is not neces-
sary. (An Hon. Member: We want
it to be in the Union List):My view
has been, which I have expounded be-
fore this House very often, that edu-
cation, at least higher education,
should be made a concurrent subject.

=t azy fag : gAY AW W g A
foet 7 faredY amegt # FF7 S eAR
TEqTIF ANT & I F1 e wAT
92T &, qATAZ FAT 94T & 1 Gy A
St g & 3w A agFaw S § oaga
Ty ST § W T By e ¥ @
g7 & 77 ST =mgar g fv A weew
a1 U e gfean orwa afaw @
ST E gAY o 2@ e A
AR E 9 F 9fF awR ¥ i a5
g adr Aify A& aars foew i &
TEA AT AW FY ORI T FS 7T
TANH G AF, T XA Il B AH
qTETT 1 4T g & ?
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Shri M. C. Chagla: I entirely agree
with the hon, Member and I concur
in the sentiments expressed by him.
Teachers in our country are very ill
paid. I also agree with him that they
should be better paid. But may I
point out to him that education is a
state subject and the states must try
to raise more resources to pay the
teachers and they should look upon
the payment of teachers’ salaries as
a matter of top priority?

Shri Buta Singh: What about the

first part of my question-all-India
education service? Reply has not
come to that.

Mr. Deputy-Speaker; Mr. R. S,
Pandey.

Shri Buta Singh: It is very impor-
tant; reply has not come.

Mr. Deputy-Speaker: I am sorry I
do not allow it; if you are not satis-
fied you may take other steps. Every-
thing is important,

Shri Buta Singh: Let him reply.
Why are you coming in the way? .

Shri R S. Pandey Were the recom-
mendations made by the Commission
to be accepted by the Government,
what would be the financial commit-
ment in order to increase the salary
of teachers?

Shri M. C. Chagla: It will run into
hundreds of crores because the ~um-
ber of teachers in our country—it is
not often realised—is two million.
Fven if you increase the salary by
Rs. 5 or 10 it will mean a colossal
amount, That is the problem.
The problem is not lack of
sympathy or understanding of . the
problem of the teachers. The problem
is lack of resources. The States must
try to raise resources.

Shri Warior: Is the Central Gov-
ernment taking any steps to see that
all the States give the same percen-
tage out of their annual budget for
education? Some of the states are now
giving a high percentage and some
other states a low percentage. It should
be done away with and a uniform
percentage should be allowed. Will
the Government take any action in
that direction?
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Shri M. C. Chagla: The hon. Mem-
ber should pursued the states. Some
levy educational cess and earmark
that for education while cthers do
not. The patterns vary from state
to state. If my hon. friendg will try to
persuade the States to realise the
importance of raising the salaries of
teachers, we will go a long way to-
wards educational reform.

=7t o YT : ag TCEHT HAAHT,
q ggraar & &< faer &1 gq7¢-FET
I & 1 A § ag faeew g fF
AEHAY A & AL F qeATg AfAAL-
ferdY aTeil ¥ ST & 1 @1 T AT
HRIAAT 1 AIFIC 5 719 F g gfz-
TGS T & fog FarT o

Shri M, C. Chagla: I wish that we
pay more to our primary school tea-
chers than to our university teachers
because, after all, they are moulding
the character of our boys and girls,
and I realise what 3 wonderful work
they are doing. w

Prohibition

*840. Shri H. C. Linga Reddy: Wil
the Minister of Home Affairs be pleas-
ed to refer to the reply given to the
Starred Question No. 232 on the 3rd
August, 1966 and state:

(a) whether the proposed State
Ministers’ conference had been cen-
vened and if so, the outcome thereof;

(b) when exactly a final decision
would be taken to implement the
Tek Chand Committee report on Pro-
hibition?

The Minister of State in the Minis-
try of Home Affairs and Minister of

- Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) and (b).
The meeting has now been fixed for
15th September, 1966. It is expected
that thereafter decisions will be takem
on the recommendations of the Study
Team on Prohibition. It is not possie
ble to indicate a firm date at this
stage.
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Shri H. C. Linga Reddy: May I
know the several comments sent by
the States on the report of the Tek
Chand Committee and may I also
know whether it is true that some of
the States have requested that a por-
tion of the expenditure on prohibition
policy should be borne by the Central
Government?

Shri Hathi: Some of the States have
requested the Centre that they should
meet the deflcit if the prohibition
policy is implemented.

Shri Ranga: Has the Government of
India agreed to it?

Shri Hathi: That is under conside-
ration.

Shri H. C. Linga Reddy: May 1
know whether it is true that some of
the States have relaxed the rules of
prohibition without seeking the Cen-
tra] Government’s advice and, if so,
what is the reaction of the Govern-
ment of India thereto?

Shri Hathi: So far as the implemen-
tation of the laws is concerned, in
some cases relaxations have been
made.

S g A SYA ¢ AT ;Y
A& wgtew A Fgerar fF foarae, &
5% 20 1 Y 2, 947 39 457 § wew
TFL AR 3T aeET & wfaay &
Y FRYT BATEAT § IF F FITAY fawme
feam ST |

s g : Y aare # de A 3
fr A i & | ofeT g dow HE3F =z
FA F) foe & 9 feehesow € 39
oz faare fear s@r

Wt g =T FgErg : F ¥ qeT T
f& w1 aFE AR T TR F
HelY JY AT F § 39 9 fa=re fran
SJTAIT AT AL |
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fEaEaay wua A7 § ar @y,
(STFIW) |

Shri Tyagi: Drinking is not an offi-
cial function. How can they put a
question about drinking? It is a pri-
vate affair.

Mr. Deputy-Speaker: Does he mean
that those who put question must
have tasted the drinks?

ot W W FGAQ ¢ FAT
TS % W WT F L4 FAT AGY
g | 3g qragr 3y 2 {5 5397 1 8590
F E AR AT AT F

Shrimati Savitri Nigam: May I know
why Government has adopted this
method of appointing a committee,
getting their recommendations and
then not implementing the recom-
mendations? I would like to know
what has happened to the recommen-
dations made by the Prohibition Com-
mittee headed by Shri Shriman Nara-
yan, why they have not been imple-
mented so far, what has happened to
the recommendations of the Tek Chand
Committee and why those recommen-
dations have not ben implemented sc
far?

Some hon, Members rose—

Shri Hathi: I would reply to the
questions of the hon. lady Member
and others, if the other Members will
kindly sit down.

. Mr. Deputy-Speaker: Order, order.
Hon. Members should please sit down.

Shri Hathi: So far as the question
as to what has happened to the re-
commendations of the Tek Chand
Committee and other Committees is
concerned as I said, the Tek Chand
Committee’s recommendations were
sent to the State Governments for
comments, Their comments have
come and they have been analysed.
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The meeting which was to have been
held on 27th August had to be post-
poned, It is now being held on 15th
September. All these matters will be
then discussed.

o TR qa% qTaw 99 g
TSR AGE AT HI I AqTIET F qE
FY w7 qray 7gt 41, A i€ W} A
F WEALAGN Y, g9 ITCRAF 7
AT WA weT Y, J7 agi -
ET FT FTA T @ HT GTF
I a T 9 T qF a8l T 21 AT
Foqg wra fasdt @ AT @ H 3@
ag owe, f& @ AwW F A K
g WATEA AT §, TA AT L0wAT AZT

|TEAT

oY FAY : ATHTC KT T AM(T § a7
A1 AT, HAAT Sifgfaw #1 § wawT
F1 &7 FvA F far 1 e 9fF ag e
T 9T § 39 {0 grus @2 & A%
T & A8t #g a1 fF fFa oy F 9w
frry TR AR E

» ] §IF 12T 2 AT AL QA F
qT¢ H ey |

ot gt : "I AW F AT &7 TR
FY 17 & | TF AT 3% €H § W g
Fz weza § | 1 92 w22q & agH A8 AT
AR gE Tz agiag Fu R |

Shri A. P. Sharma: Js the Govern- .

ment aware that wherever the pro-
hibition scheme has been introduced,
ie. in the dry areas, the economic
condition of the working class has
improved and so many social evils
have been removed from their family
and social life and if it is so, what is
the policy of the Government in re-
gard to introducing the prohibition
scheme in what are called wet areas?

Shri Hathi: The hon. member is
perfectly right in saying that wher-
ever prohibition has been introduced
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and implemented, the condition of the
working class has definitely improv-
ed.

Shri Ranga: Question.
Shri Hathi: There is no question
about it. Ome of the main purposes
'of implementing this policy is that.
About the latter part of his question,
‘there is a phased programme recom-
mended by the Tek Chand Committee

to convert them into dry areas.

Shri S. Kandappan: Before asking
the recalcitrant States to implement
the policy of prohibition, may I know
whether the Union Government is
prepared to set an example by imple-
menting this policy in its own terri-
tories? What are the impediments in
implementing it in its own territories?

Shri Hathi: He is right. So far as
the Union Territories are concerned,
we are taking steps. But it is done
in a phased way. After all, we have
to look to the social conditions of the
people living there. We do not want
to do it all of a sudden. ‘(Interrup-
tions).

=Y IR fagrr "Agdinr : @ AiTw
T foad o § 99 o= el T w9
3T & | & wrAaT 9mgan g fw aw foie
F1 fawrfeet & oeETT & Fwig aF e
T8 39 AT TSR AT q qifgfa--
w0 T famr T @

Wt gt S AN AT E T F
1L gw Htew § s o= 3%

=AY QA qUeey : § 7g ATAAT FTRAT
g fF S ¥ F3FT A qTEy F¥ g
Y FT & a9 ¥ T 39 F 94T G vt
F1 qEAT TEY & AT T § ? WK A qE|@T
&gy & & fwe § stremT atgan g fF
&Y TN FT Hqws FJqTE 7
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YUY : IR T FT AGAS
dage . ..

= TR RE® OTaE © qQGT § AT Ny
27

St grat : Y wrardy &g g I
TN Y, WA TE T AR |

A W dEe gw : o A
FTAATI !

=t graY : I T AT g, 7D AR
o T TYE | AMTERT § AL KA
g1 & At 7 B AR G AL T
AT | AT Faw T  ag F -GN
Srasar g1 % fa afeas Mifafma
T q4T 9T A § W IIHT T4 &7
I AT el |

ﬂ‘"‘[o mofzﬁtzmaﬂ‘(éﬁ%
£, TU% 3@ & Afew 9 # 3@ Y A
g1 s aR st aF g Afew a7
AT A T | S faey § Sas
&1 |1 AT A § WX gH FaT T JARY
& 4 & | ¥ gw W faean, e
AT |

Mr. Deputy-Speaker: 1 can recog-
nise only one person at a time and
not two persons. I am giving ten
minutes to each question.

Shri Hari Vishnu Kamath: You
“identify”, not “recognise” one. You
“recognise” all.

Mr. Deputy-Speaker: Yes. I can
identify only one person. Thank you.

Border Security Force

*841. Shri Shree Narayan Das:
Will the Minister of Home Affairs be
pleased to state the steps taken so far
for the training, recruitment and
maintenance of proper standnrds of
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efficiency in the Central Organisation
of Border Security Force?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): Various measures
have been taken to bring up the Cen-
tral Border Security Force to a pro-
per level of efficiency; necessary stan-
dards have been laid down in regard
to recruitment training and mainte-
nance of efficiency so that the force
can play its role effectively in the
maintenance of the security of the
border.

Shri Shree Narayamn Das: May I
know whether all the border areas
are now manned by this Central Se-
curity Force or whether there still re-
mains some areas which are not cov-
ered by them; it so, what are those
areas?

Shri Vidya Charan Shukla; The en-
tire Indo-Pakistan border is manned
by the Border Security Force.

Shri Shree Narayan Das: There are
some borders bordering on Uttar Pra-
desh and Bihar. May I know whether
that area is also covered by these
Central Security Forces or the State
police still remains there? ’

Shri Vidya Charan Shukla: Uttar
Pradesh and Bihar have no common
border with Pakistan. . !

Shri Shree Narayan Das: The ques-
tion relates to Border Security Force.
I want to know whether State police
is posted there or not?

Shri Vidya Charan Shukla: I have
already clarified that Border Secrity
Force is manning the border only
between India and Pakistan and not
on the India-China border.

Shri Ranga: Sir, in view of the spe-
cial risks taken by the personnel of
this Border Security Force and the
troubles that they have got to under-
go living in these far off places and
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at high altitudes without proper ame-
nities, social as well as sanitary, have
Government considered the advisabi-
lity of increasing their allowances as
well as their salaries and also supplies
in regard to clothing and other things;
if so, may I know what special provi-
sion has been made for minimising
their troubles?

Shri Vidya Charan Shukla: All these
things are quite satisfactory. We have
received no complaints about these
matters.

Shri Ranga: It is not a question of
complaints being received. I want to
know whether Government themsel-
ves have thought about it.

Shri Vidya Charan Shukla: I have
already said that these things are
quite stisfactory and that we have
received no complaints from any
quarter about this matter so far.

=t Wlo o ®AT :TETq H AT
wifew & aur T @ A fF oF
we N wifgg 7 9T @ <@ #}
®ifaw § qaeatg # w% ¢, gfaa<t ®
FHEE,ITHF Q7

ot faaror w7 w1 A
g & fau oF gfawes aise foTar-
&t S a1 0 @ | W TqT FE
EHERGIEIEIE: N

Shri Surendranath Dwivedy: I
would like to know whether there is
any liaison between the Border Secu-
rity Force and the military in these
areas on the Indo-Pakistan border and
whether the State police have been
completely withdrawn from there or
they have some responsibility over
those areas?

Shri Vidya Charan Shukla: There
is perfect liaison between the armed
forces and the Border Security Force
on these border areas. As far as the
States police are concerned, there are
no State police as such in these bor-
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der areas and all these are looked
after by the unified command of the

Border Security Force.

Shri Narendra Singh Mahida: What
is the percentage of recruitment .of
the local people in the Border Secu-
rity Force?

Shri Vidya Charan Shukla:
iseparate question and if he
notice of a separate question,
answer, it.

It is a
gives
I shall

Shri Indrajit Gupta: Just a few
days ago we were informed in this
House by the Defence Minister that
a large number of emergency com-
missioned officers from the Army
were being demobilised. May I know
whether in view of the great military
importance of the Border Security
Force, there 1s any proposal under
consideration to absorb as many of
these demobilised officers as possible
to serve as officers in the Border Se-
curity Force in view of their military
experience? :

Shri Vidya Charan Shukla: Yes,
Sir; we are taking a good many offi-
cers retired, or even serving officers,
into the Border Security Force from
the military.

M "o FTo fFIAT : F4T AIFHT FY
qar & T ofgs S gae &
AR agt 9 51 fagaifa@y & & &mr §
I A & AW F HeararT T4y o
2 ' sfadaar & waw a9 § foay
i AT aga AT |, Af g AT aw
AT FTLATE FT @I g ?

ot faaraer qew ;T T faege
T ]

Shri Hem Barua; May I know if it
is not a fact that the Border Security
Force.is meant for the protection of
our international borders; if so, whe-
ther Government are aware of the
fact that instead of allowing them to
protect our borders, often the State
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Governments, as they did in Shillong
(Assam), call upon the Secrity Force
to open fire on hungry food-mar-
chers?

Mr. Deputy-Speaker: That does not

arise out of it. I disallow it. Shri
Sham Lal Saraf.
Shri Hari Vishnu Kamath: The

Border Security Force has particular
functions.

Mr. Deputy-Speaker: I have called
Shri Sham Lal Saraf.

Shri Hari Vishnu Kamath: You
should give some plausible reason for
disallowing it.

Shri Sham Lal Saraf: The Jammu
and Kashmir Government has raised
an organisation known as the Home
Guards. May I know if those Home
Guards are a part of the Border Se-
curity Force; if not, what task has
been assigned to them?

Shri Vidya Charan Shukla: The
Home Guards raised by the Jammu
" and Kashmir Government are not 2
part of the Border Security Force. I
am not aware of the duties the
Jammu and XKashmir Government
have given to their Home Guards.

Shri Sham Lal Saraf: The Govern- *

ment is subsidising them. They ought
to find out about them.

Shri Swell: Before the Border Se-

curity men are sent to the border
areas, are they given some sort of
menta] re-orientation so that when

they go to the border areas they look
upon the people and the civilian po-
pulation in fhe border areas as fri-
ends and countrymen and do not be-
have like triggerhappy robots?

Shri Vidya Charan Shukla: Yes,
they are given very proper training
and they do treat the border people
in a very friendly manner.

shri Swell: 1t is very debatable.

SEPTEMBER 7, 1966

Oral Answers 9670

ot TR RFT qOIY : FAT I T TG
& f& droradt i § w®F awr gaT e
Tl F7 T FE F fAu avgwi geanfz
& fou ueard &4 § afew 398 7 2
T EE?

Shri Vidya Charan Shukla: It does
not really arise out of this question.

@ & A R ¥ Fav d fr
aifeeara-fegraa 3T o asw fawt-
ferem @ g1 & FrAdT "mgar
g wHa o fggmmm F AT o=
ST 39 TR R &1 gaEar g 7

CURELIC L L S I Uil
T F qIATE, T A FT1 A1 8 |

Fertilizer Factory, Haldia

+
“842. Shri P. C. Borooah;
Shri D. C. Sharma;

. Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have ask-
ed the Philips Petroleum Company to
revise and reduce its estimates for the -
proposed fertilizer factory at Haldia;

(b) if so, in what circumstances;
and .

(c) the Company’s reaction thereto?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals .(Shri
Igbal Singh): (a) Yes, Sir,

(b) On preliminary examination,
the estimates of capital cost were
found to be very high and the capa-

® city planned rather low.

(c) Company’s reaction is awaited.

Shri P. C. Borooah: The Indian offi-
‘cial fertiliser team which recently
visited USA. and Canada has reported
that there are some hesitations among
the foreign investors who apprehend
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that the continuation of this policy
may not be there and they find that
so far as this mater is concerned the
Indian leadership ig a house divided.
May I know whether this project also
reflects the same hesitation and feel-
ing?

Shri Igbal S8ingh: The Indian team
did  visit the United States of
America, Capada and France alsv. We
have explained the Indian position in
detail, That is why so many proposals
are coming up.

Shri P. C. Borooah: What is the
cost of this project and what is the
capacity? Is it not a fact that while
the proposed cost is too high, the pro-
posed capacity is too low?

Shri Igbal Singh: The cost which
the Philips Company has given is
Rs. 90 million and the capacity will
be 1,25,000 tons in terms of nitrogen.
It will be a complex fertiliser plant.

P205 will be 79,000 and K2 will be
26,000 tons.
Shri D. C. Sharma: The Govern-

ment has asked the Philips Petro-
leum Company to revise and reduce
its estimate. May I know what is the
percentage of reduction that the Gov-
ernment has asked for and whether
the* revision will take place only in
terms of production or also in terms
of designing and other things.

Shri Igbal Singh This proposal is
by a private party. About designing
and other things, it is too early to
say. They have only given a preli-
minary proposal. About that too, we
have said that the cost is high and
the capacity is low.

Shri D. C. Sharma: I wanted® to
know what percentage of reduction
has the Government asked for....

Mr. Deputy-Speaker: Order, order.
You can only ask one question and
that has been answered. Please sit
down.
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Dr. Ranen Sen: May 1 know, when
the Government of India had been
negotiating with  the Philips Petro-
leum Company, whether there were
terms and conditions in regard to the
material, the prices and the market-
ing or the distribution machinery of
the fertiliser that will be produced in
this plant and, if so, what are those’
terms and conditions?

Oral Answers

Shri Igbal Singh: In the prelimi-
nary proposal, they have not indicated
the detailed terms. One delegation
came here and met the officials of this
Ministry. We have examined the
proposa] that they have given and we
find that this proposal is not accepta-
ble because the cost is too much and
the capacity is low. We have asked
them to send a revised estimate.
When they send a revised proposal,
we shall examine that. Thede are
matters of detail.

Dr. Ranen Sen: My question was
whether there were terms and condi-
tions in regard to the material produ-
ced, the prices, the distribution
machinery, etec.

Mr. Deputy-Speaker:

They have
asked for further details. .

! AFEA AT AN : &R X
faelt Wifomw wwafel #Y aga &
safaa gfaad § & S ™ s
a0F ¥ AF FET A AR -9
ufaar § aiesr, Jfew Far g X w9t
ug faarc frat & fe g wafaa gfaami
& arasE WY qeifem sl gn ¥
IR AT AT FHAT TR AT,
&3 frfaca w7t ¥ faelw s AfFmsy
¥ I F e F g 20 FhT T
T geEme fear st s fAfed &
wie ¥ fau g7 3a ¥ fomr, vl
soFOTT FTU e T ?

Shri Alagesan: It is true that we
showed some concessions in order to
attract the private capital from ab-
road. We also sent a _delegation to
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the Uniteq States and Canada. As a
result of it, this is the only proposal
that we have received and, as my
colleague has stated, we find that this
propsal is tooo costly and we are not
able to entertain the proposal.

Shri Bhagwat Jha Azad: What is
the reason that they have given an
estimate of only Rs. 20 crores for the
Mexico plant and for the same capa-
city they have given an estimate three
times more, that is) Rs. 60 crores in
our case?

Sari Alagesan: I do not know exac-
tly the cost of this plant elsewhere.
I do not know about the country which
the hon. Member has mentioned. But
I am told that in Taiwan the cost is
barely 50 per cent of the Indian cost.
One, of the reasons that were given
was the high import duty that India
is levylng. I do not have the details
before me. So, I cannot go into them.
But the cost of this plant as compared
with the cost of Durgapur and
Cochin plants is high and the capacity
is less in terms of nitrogenous fertili-
ser and is less in terms of ammonia..
In spite of the low capacity, the cost
is much higher than the Durgapur and
the Cochin plants. So, we said that we
shall not entertain the proposal and
we have asked them to revise it.

Shri Yallamanda Reddy: In view of
this experience, may ] know whether
the Government propose to stop beg-
ging for private fertiliser plants from
other countries and start depending
only on the indigénous production in
this at least?

Shri Alagesan: As the House knows,
the concessions have been given only
to such companies who come up with
proposals and to whom letters of
intent are issued by March 1967. If
any company Or any proposal does not
qualify for that, then naturally it
will not be eligible for those conces-
sions. There is no question of going
abegging. It is a question of short-
age of foreign exchange which we
try to make up by inviting foreign
eapital.
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Shri Joachim Alva: Has the atten-
tion of the Government been drawn
to the interview given by the Chair-
man of.the Fertiliser Corporation last
fortnight to the Press when he has
said that they are capable of putting
six different units jn 'six different

places of the country. They are
astonished why we are going in for
foreign collaboration. Where is the

necessity for foreign—American—
collaboration when we want only two
million tonnes. We are now produc-
ing a million tonnes and by stretching
our capacity, we shall be able to pra-
duce the requisite quantity.

Shri Alagesan: In fact, this ques-
tion will be answered when the call-

attention notice is taken up. But I
am prepared to answer the hon.
Member. Regarding the Press Con-

ference and the reports thereon, I am
assured by the Chairman who held
the Press Conference that he was not
properly reported. (Interruptions).
You should credit our officers with
some independence; -‘there ig no
question of their being afraid of any-
body; nobody is going to take therd
to task.

It is true that we have now deve-
loped a technical capacity within the
country which can deal with five or
six projects in different stages at one
and the same time. But I wish_ to
tel] the House that to put up one
million tonne capacity fertiliser plant
in terms of nitrogen, the total cost
will be about Rs. 250 crores and -the
foreign exchange cost will be about
Rs. 100 crores. If we have this huge
amount, certainly we can do it our-
selves. But since we want to sup-
plement what we are able to do by
way of utilising our own free foreign
exchange by private capital from
abroad to make up for the targets
that we have fixed before us for the
Fourth Plan, we are inviting private
capital from abroad.

Shri Hem Barua: While asking the
-Philips Petroleum Company to revise
and reduce its estimates for the pro-
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posed fertiliser plant at Haldia, may
I know whether our Government
appointed any Indian consultants and
asked them to draw up a plan, to
draw up the estimates, as we did 1n
the case of the Bokaro Steel Plant
where we appointed Dastur & Co,
and if so, is it a fact that when com-
pared to the estimates prepared by
the Indian consultants, the estimates
prepared by the Philips Petroleum
Company were found to be high, or
did the Government ask for a certain
reduction without any basis?

Shri Alagesan: I have already ans-
wered this question. I have said that
there is no need for any private con-
sultantg to work out thig cost. We
are already engaged in the construc-
tion of two projects, namely, at
Durgapur and Cochin. The esti-
mates, etc., have been prepared by
our own people. Compared to that,
though the capacity is less, the costs
are much higher in the case of Haldla
proposal. So, no special consultants
or no special working of cost was
found necessary. On the face of it
the cost was high and so, we returned
the proposal.

Shri Muthiah: May I know whether
Ciovernment have received any pro-
posal from any foreign company
either in the United States or in
Canada, when the official team went
there, for a fertiliser factory in
Thuticorin?

Shri Alagesan: ] think Tuticorin
was also one of the sites that were
mentioned in the brochure that was
distributed - by the Fertiliser Delega-
tion that went abroad. We have not
yet received any proposal for putting
up a factory at Tuticorin,

Allotment of Land in Ganganagar
District (Rajasthan)

*843 Shri Madhu Limaye: Will the .

Minister of Labour, Employment and
Rehabilitation be pleased to state:
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(a) whether it ig a fact that lands
were allotted to non-claimant refu-
gees numbering around 16,000 fami-
lies in Ganganagar District of Rajas-
than by the Rehabilitation Depart-
ment of the Central Government;

(b) whether iy is a fact that they
are demanding a price of Rs. 450 per
standard acre from these refugees;

(¢) whether it is also a fact that
the Centre entered into special
arrangements with the State Govern-
ment in respect of lands in Alwar and
Bharatpur Districts resulting in a
reduction in the price per acre to
Rs. 150;

(d) if so, whether this discrimina-
tion had caused a lot of heart-burn-
ing among the displaceq persons in
Ganganagar; and

(e) if so, the steps proposed to be
taken to alleviate their hardship?

The Deputy Minister of Labeur,
Employment and Rehabilitation (Shri
D. R. Chavan): (a) Yes. Lands were
allotted to about 16,000 displaced per-
sons in Ganganagar district. Out of

.these 10,487 were non-claimants and

5,763 were claimants.

(b) Yes. The non-claimant allottees
have been asked to pay price of the
lang allotteq to them at Rs. 450 per
standard acre as provided in the Dis-
placed Persons (Compensation and
Rehabilitation) Act, 1954 and the
Rules made thereunder.

(c) Evacuee agricultural land in the
districts of Alwar and Bharatpur was
transferreq to the Government of
Rajasthan in a package deal for Rs. 1
crore on an ad hoc basis, It is under-
stood that the State Government have
framed rules under the Rajasthan
Land Revenue Act, 1956 under which
the allottee shall pay the price of the
land at the rate of Rs. 150 per stand-
ard acre,

(d) No discrimination is involved
in this case because the Central Gov-
ernment have been charging the price
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of the evacuee agricultural land at
the uniform rate of Rs, 450 per
standard acre from its allottees. So
far as Ganganagar district is concern-
ed, the land is of much superior
quality, has also irrigation facilities
and consequently wherever it has
been put to auction, it has fetched a

price of Rs. 2,000 to Rs. 3,000 per
standard acre.

(e) The qucstio;{ of any hardship
‘being faced by the allottees in Ganga-
nagar district does not arise.

Nt vy fomd : gew WS, &
ag ST ATEAT § T A F ag A
faearfo ar - faifaq s e a@ & o7
# g gfom o faes a1 & feamy &7
TT FY AT T qHT & 7

Shri D. R, Chavan: ] am sorry; I
can only give the total number of
persons who have be:n allotted these
lands. That figure has already been
given in the main answer.

Mr. Deputy-Speaker: He wants to
know how many Harijans and
members belonging to the backward
classes are there.

Shri D. R, Chavan: That informa-
tion cannot be given, No classifica-
tion has been made on the basis of
caste.

it Ay fema : . weaw wEEw, &
ag St tgat § fw Tfw dwe #§
fararet & M faatfadt § a9 wa=w
? 3T @I IT F AT I [RH
0T forg & QAT g S A 7T I
& JI UF3 ag 9e S 7

Shri D. R. Chavan: In the first
place, I refute the allegation made by
the hon. Member that there is a lot
of heart-burning in Ganganagar dis-
trict. I may mention for his infor-
mation that a total of 1,43,000 acres
has been allotted to the non-claim-
ant displaced persons. The value of
it would be Rs. 446 crores. Out of
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that, about Rs. 2.80 crores has been
paid, and the balance that remains is
Rs. 156 crores. About 2000 allottees
have already paid the entire price and
sanads have been issued to them.

=t Qo qo arEAW (W)

S AR | AT 4 N famm
FoH & givost afvard #1 awwr 7
a4 § W IaEr e A I @
T A GIFR A 7y frgr faaw §
frfsd s & a$§ Qv Tr
HIFTL B AT W1 A6 739 T fa|r
FLEIE | .

"Shri D, R. Chavan: There is no

such proposal under the considera-
tion of Government.

Shri Nambiar: May I know whe-
ther Government would consider the
question of reduction of the cost of
the land for allottees belonging to the
Harijan community, in view of the
fact that the Harijans who are now
displaced persons are in a very dis-
tressed condition in Ganganagar?

Shri D. R. Chavan: The position is
that under the Displaced Persons
(Compensation and Rehabilitation)
Act, it is a statutory rate that has
been fixed; and that statutory rate
per standard acre is Rs. 450 per
standard acre. Taking into consider-
ation the quality of the land and the
irrigation that is available in Ganga-
nagar district, I may tell the hon.
Member for his information that the
land is being sold at a cheaper rate.

ot famaaw ¢ & Fg strAAr
argar g f ag N s At § 4y
€ § ag afq afar s feadt fraf §,
frad uas o oF afeare F1 A
fR7
Shri D. R. Chavan: The allotment
has been made on the basis of the
number of members in the family, On
an average it is between 8 and 18

acres, depending upon the number of
members in the family.



9679  Oral Answers
st wige fag fagidt : FarwraT
#dr o a7 qraran v ag Feanfa
T @1 gu W fatie ¥ fedy oF @
q3T ara] § faar dammr & sew
e ot &7 o A, A1 5@ &
TR ML ST FIHALTTE 7

Shri D. R. Chavan: I have no in-
formation about any hon. Member of
this House purchasing the land in
Ganganagar. If the hon. Membar
points ‘out a specific name, if he
‘writes to me, I will supply the in-
formation.

Shrimati Savitri Nigam: How far is
this correct that the poor Harijans
are not able to earn their living pro-
perly and are not getting two square
meals, and the price is being charged
from them at the statutory rate. I
would like to know from the hon.
Minister if it is not possible for him

" to reduce the price on that account,

whether he is intending to chalk out’

some scheme to provide them with
some money in the form of loan or
grant, so that they may be able to
pay that price and may retain that
land?

Shri D. R. Chavan: The position is
that there is already a scheme under
which when the allotment is made to
an allottee, he has to pay 10 per cent
of the total price of the land, and the
rest of the money has to be paid in
15 years in annual instalments, and
the rate of intercst, simple interest,
varies between no interest and 45
per trent.

Shrimati Savitri Nigam: I had put
quite a different question, and the
reply is different,

Shri Nambiar: There is a lot of heart
burning among the Harijang there.

| ToRmw wRE . IIRAN WD,

& strar =g v foe st
AR @ ot & g7 forenfiry Fori +1
1638(Ai) LSD—2.
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EEIC R IR IR il e oo
oy faat & wgi @reft T I TrAw
T$ § 75 wfwdm v afage Twgd
FT fgeqd & FIT A qvFT fa=a< w7

Shri D. R. Chavan: This question is
with regard to the evacuee agricul-
tural land, and the hon. Member is
putting a question about the other
land which is available, That is a
different question.

oY gATaTa WA T A -
TRITA FAFfAw i fraaas
AT F1E I FiE a1 G 6 FE GIHT
T3 1 3w fRar @ 7 wfs frear B,
ar fofmam ?

Shri D. R. Chavan: I cannot under-
stand the implication of the question.
Will the hon., Member kindly repeat?

sY yEsiie Ay 0 oY S
AT &Y § Iq WA X AT T F
fasSq®1q 7 wafg  froazmar &
g7 afa v QY featr aamar €1 § °

Shri D. R. Chavan: Any benefits
which are to be given under the
agricultural schemes will fall under
the State plan schemes, and these
persons will come under the agricul-
tural schemes.

N awdt T oA TR g
age F1 F0 H4T G fad 7
o it 1 39 WA § a=wT Ay

-~

o fredr ifr wx afaqat &
qeqH T@T § AT T8 99 T qfFEs
AT TIF A aF I WA 9T
FIfaT TF & a1 QEY grq § W« %
a1 qfa% feafy fawre wawr § wi-
&3I4 T@TH F afAq AW oA
FT AL I AT TqF 7 99
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* ST @ Y ST T OF ATC AN qA
T ITHT QAT IATST K &Y A ify sy
e 2 71 FE Tar vEdn fRETeET
qred; 3 frad 5 ag feate 9@ Wi
§ IAT T I afew agt 39 IHA I
Fifas @ 97 W MWL 7 OAT TEAT
S i ag Ty ?

Shri D. R, Chavan: These lands are
being transferred on a permanent
ownership basis. Therefore, there is
no question of  ujad here.

5 aurd : [EdE AIRW, Ug
S W S AT AT Ay
ol

12.00 hrs.

Shri A, K. Gopalan: Could you ask
him to answer the next question,
No. 844?

Mr. Deputy-Speaker: Is the Minis-
ter prepared to answer?

Shri S. M. Banerjee: I request the
Minister.

Mr. Deputy-Speaker: I am sorry.
Short notice question,

Shri ‘Hari Vishnu Kamath: On a

point of order.

Shri Nambiar: The hon. Minister is
ready.

oL TSN ¢ I /AT HSTH AT ATE,
&1 ST FAT TAAS § 7

. Mr. Deputy-Speaker: 1 have gone
to the short notice question. He is not
prepared. PR
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Shri Hari Vishnu Kamath: Sir, on a
point ‘of order about the short notiee
question. I do not know by what
strange concatenation of circumst-
ances I have received this form which’
has been overprinted, the same yues-
tions on both sides of the paper; and
almost simultaneously. I received a
five rupee currency note overprinted
on both sides. Both the Government
presses, whether here or the secunity
press in Nasik, are malfunctioning. It
you want I shall lay it on the Table.

Shri Hem Barua: Shri Kamath may
be asked to iay it on the Table.

St gOR T HITE : TF A€ AL
arg Y §, g9 F q% faegw @ @
T}, 3@ F Aad ¥ A ver. 2,
qI § g F TS ATH AT ]

Mr. Deputy-Speaker: All
questions cannot be raised like
without notice.

these
this

oY P T KFITA TG T F
99 F a8 faerge a1 g g
Mr. Deputy-Speaker: Witnout
notice nothing can be raised....
(Interruptions.) Order, ordéer. There

is too much talk going on. Shall we
stop the proceedings?

SHORT NOTICE QUESTIONS

Use of Non-ferrous Metals

+

SNQ. 33. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Mines  and
Metals be pleased to state:

(a) whether Government have de-

fined the terms “Industrial” and
“Commercial” use of non-ferrous
metals;

(b) whether it is a fact that major
consumers like Kamanis, India
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Smelting and Devidayal in Bombay
have had their quotas increased by
40 per cent. In 1962-63 whereas smalt
consumer-craftsmen’s quota was re-
duced;

(c) whether Government are aware
that these three big consumers
have been selling brass and copper to
the small consumers at double the
price which is being paid by the
small craftsmen-importers for their
own imported quota; .

(d) whether Government are aware
of the misuse by these three big con-
sumers of their imported copper and
zine for commercial purposes such
as, bathroom fittings, staircase; and

(e) if so, the steps taken by Gov-
ernment to prevent this?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) In 1962 a dis-
tinction was made for purposes of
allocation, between “industrial” and
“commercial” rolleq non-ferrous pro-
ducts. Industria] products are cold
rolled close tolerance strips etc. used
in engineering industries, Commer-
cial products are hot rolled sheets,
circles etc., used for less essential
purposes like utensils, building hard-
wares etc.

(b) The then Ministry of Com-
merce and Industry increased the
quota of Kamanj, Devidayals and

Indian Smelting and Refining C». in
1962 in consideration of the fact that
they alone were producing close
tolerance industrial quality products
for use in engineering industries.
Subsequently as it became necessary
following the Chinese aggression to

ensure that non-ferrous metals ars
used, as far as possible, only for
genuine industrial purposes, it was

decided that the quota in respect of
commercial quality rolleqg products
should be reduced by 30 per cent. The
small scale industries sector mostly
makes commercial quality rolled pro-
ducts and was affected by this cut.

(c) The producers referred to are
required to produce only industrial

quality rolled products and fo sell
them to consumers engaged in engi-
neering production. Monthly pro-
duction and sales statements are re-

ceived from these producers and
checked by the D.G.T.D, to make
sure that only  industria]  gJuality

rolled products are made and sold to
genuine engineering industries and
not to makers of utensils, hardwares
etc. There is no price control on
any semi-fabricated products but
these producers have been instructed
to advertise the price of their pro-
ducts. No specific complaints have
been received regarding the charging
of exorbitant prices.

(d) The producers referred to are
not manufacturers of bath room fit-
tings, hadware etc. ~They produce
only industrial quality products for
industrial uses. .

(e) Does not arise.
st Wy famad : UTeme WEET,
AT @I TG WET E

Mr. Deputy-Speaker:
your question now.

Please ask

st oay faed  WwE @t @
AT § Gew g1 ST | gy
ST F fqd &, Afwa 7 F 73
qFsy ¥ for¥ =97 fagr AW, sw
1 gwed ¥ ¥ a7 fpar @ ?
ol g § uF sfafafy wvsw @ &
e A, fogiv asiaar aTee & qeraTaT
FT YT H I ZH AT T Faeh1ge S w 4T |
qfrdan ATET Fgl §, @ aw@ ¥ AR
STAFT qaF § Well Hg@d 412 HE
WA 31 AT K W I |

Mr. Deputy-Speaker: Order, order.
These things cannot be raised here.

st qq fema R s A -
ara #1¢ fafraa fasmma 7€ € ¢
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Mr, Deputy-Speaker: I cannot help.

How can I help it? Please ask your

supplementary question.

st vy fasd : g 77 FTEAE
*T FUN, AN AET AT FI@RTEY |

Mr. Deputy-Speaker: If he gives in-
formation, he must take the informa-
tion. If he is not satisfied, he may
take other steps. *

A "y fawg : 98 Ted AT
T @&, g AT G SAwY T | 3
g e 115§ Afex 71 fvass M=
T A g8 AT §

Shri Tridib Kumar Chaudhuri: Sir,
I am raising a point of order. The
point of order is, how can this ques-
tion be put under Mines and Metals.
The hon. Minister himself referred to
the decisions of the Minister of In-
dustry and Commerce. So, it should
have been put under the Industry
Ministry for that Minister to answer.
He is not here.

A vy fomd : 8 R ST
qw o f fem

Mr, Deputy-Speaker: He is the
Minister in charge of this subject and
he is answering it. Please put your
question, Mr. Limaye.

At "y famd : X ag ST wAY
sam e fema, wawdmH
qficads 3 & mar ? IuTeae WgIed,
Ty oaz g fw. L.

Shri Hari Vishnu Kamath: Who has
assigned these questions? Is it your
responsibility, the Secretariat’s res-
ponsibility, or not? - Who does this?
Does the Minister himself take this
responsibility upon his shoulders, or
does somebody else do it? Nobody
does!

Mr, Deputy-Speaker: I wil] enquire,
1y
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Shrimati Renu Chakravartty: The
main bulk of the question is with re-
gard to the quotas. It is not a ques-
tion of manufacture of non-ferrous
metals. The question is with regard
to the quotas which have been given
to the various industries and com-
mercial houses. Therefore, the res-
ponsibility lies really with the Indus-
tries Minister.

Shri Ranga: It can be postponed.

ot wq fema :
frog E ?

Y 30 WX

Mr. Deputy-Speaker: There is ne
time for that now. If you want, it can
be put for the next session. ] have
no objection.

Shri S. M. Banerjee: Sir, a point of
order,

Mr. Deputy-Speaker: There cannot
be any point of order. I do not allow
it. Please put your supplementary,
Mr. Limaye. There is no protecticn
and I cannot give any Protection.

Shri S. M. Banerjee: I do not want
any protection. My question is very
simple,

Mr. Deputy-Speaker: I am very
sorry. Mr. Limaye will put hig ques-
tion.

Shri S, M. Banerjee: This is the last
day. Let us have mutual toleration.

Mr. Deputy-Speaker: Order, order.
We cannot go on like this. Please
sit down.

Shri S. M. Banerjee: This question
cannot be answered by the Minister.

Mr. Deputy-Speaker: You can
postpone it for the next session if you
want. I have no objection.



Oral Answers

9687
5t 7y fomd : SoTEw WERT,
Tt AT A AYY I F 7 AT A7
Faw frar § f& = 7 wwafagi &1
- FIT T4 4T 9r | ¥ e mERT ¥
AT AT § fF 1962 F a1= FEOAT
FTA & WG FUE I R I F-
faai & T s=1 foem @ AT wvT
A & arge W faaar ey § 7

5 fsa Ao@w g sy e
o

st w7y fema w9 §3 SEE, A
T T I QE, A AEa ¥
™ @ E (swanT)

| ATEE : WEWST AR, I AN
¥ %1, 9g9 w0, 9 TE FIA |

Iqreaw wEYER : AET, F5 ATHT |

ot Ay fema :ﬁmwmgmﬁ-

Mr. Deputy-Speaker : Order,
. Shri Bagri will sit down.

Shri P. Venkatasubbaiah: Sir, on
a point of order.

crder

"t geR T wgam o SaE
wErRa, & qfed, foe w0 & g
I @B

Mr. Deputy-Speaker:
order has ben raised.

A point of

! CRETw TS ¢ AT (H9EA g,
JITEGE . HEIGd, ATIT o Hio FASH
F1 [IEA[ FT 799 g1 Ia A feqr. . .

» Shri N. Sreekantan Nair: Who is
ke to raise the point of order? How
ean that be allowed, Sir?

Mr. Deputy-Speaker: What is the
rule that has been infringed? Under
what rule is he raising the point of
erder?

K)
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Shri N. Sreekantan Nair: You eam-
not be partial whep you sit in the
Chair. (Interruption).

Shri P. Venkatasubbaiah: I am only
putting it before you—how it is re-
levant to Shri Madhu Limaye’s sup-
plementary question.

|t Owdaw qieE : A fEea g
f& =t @o Wlo FAST AT sgaeAT HT
¥ IBT T ¥ S gN g9 femy swAr
Ifgr 91 |

Mr. Deputy-Speaker: Order, order.

St wy fomd : & ag ST s
EfF wud S & Wy AR W
TR F AqgT FUG GE F1FA d
Frofagi A #1E a=T AT e AR AT S
q9g ¥ I T HieT QAT 74T § 7

Mr. Deputy-Speaker: How is &
concerned with this question?

ot owy fewd: FR AR ? T
g1 & f ®1eT TgmT ag1 § 1 & ST
aTgal § % 77 o9 awig ¥ agrr T ¢
fF FEia w9 T FT FIE FEA F

_-WTaga w1 faar ar A) AR 67

AT Sl BNF q@ § SET |

Shri S. K. Dey: I totally repudiate
the suggestion.

=t =g e : T ST e
a1 ? gg SeET { W GIE )
w1 warg & & ST Sgat g 7

Mr. Deputy-Speaker : He ' repudiates
the suggestion.

N "y femgd : AT gowwE FE
72 & afes § @) w1 Y ¥ 7 wwafaat
& aR ¥ AT AT RIE | (aww)
ITEAE AR, AT I [aeqT F@
& s W G |
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Mr. Deputy-Speaker: Please ask
your question.

ot 7y fomd : Frer agar g
gg AV TIATIT ATHT FT FICO A7 F 1T
T T 7

| ORATE I F sgaeqr F71
T ISAT TEAT § |

There is no
Has the quota been

Mr. Deputy-Speaker:
point of order.
increased?

off THET® T@T TG G
T AT agd & O syawar w1 9w AG
&7 99T IB0 AT § G A3 §

Shri S. K. Dey: Of course, it has
been increased. I have said hat the
quota of these three firms had been
increased to the extent of about 40
per cent. I must be allowed to give
the reasons.

ot gafema: s e & 7 W
sv a1 & 47 57 faem & Sawt S@=
faqr s ?

Shri S. K. Dey: The quota has
been increased because the production
of industrial sheets demanded very
highly sophisticated equipment and
know-how. These were the three
firms who were doing this work on a
fairly massive scale and at the
instance of the Government and-with
encouragement from Government,
they went all out to secure sophisti-
cated equipment under DLF for the
production of industrial quality pro-
ducts which I have described earlier.

ot 7y famd : ag WS T4
T @ g ’
mq@au:ﬂlﬁ'(,ﬂﬁ'(!

Shri 8. K, Dey: It is very relevant.
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ofY {7 qzATaE ;. FEEA @
a1 ¥ T Yg@ e w0 gud formr
Eiol

R {9 §a® TET ¢ AT @HT A
g T g7 F AWe ¥ W6 59 a7
¥ IETC gHT W1 @I 2 1§ yaear w7
¥ TC-ATT AT ATE Tl E

STEIN AgET ¢ WL, AET |
ot AHAF MTF : FAAT AT
e qT AGE AT ?
Mr. Deputy-Speaker: Mr. Limaye,

have you any other question?

st 7y fama ;7% g oA TR
£ Fgr wmar 7 ¥ qwr A fnow
a8 ata 9 & & 1y Fav faer & 7380
FT AT FrAw ¢ A0 fAer ar q5Y ?

Shri S. K. Dey: The allocation had
nothing whatsoever to do with the
subscriptions.

At wg Ay gz e W@
faer ar ady ?

Mr. Deputy-Speaker: That has
nothing to do with this question. 1
disallow that question,

ot wa fomd : & w0 # faorg
AT | T A y-5) feenATe w7 famr

£ 7

Mr. Deputy-Speaker: Yes.

Y THEEE qRY ¢ WY qEd
T W E

ot wy feed &Y, & wiw @
fautg AT 0 ’
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7 gEa 9w ag ¢ fF wrnfe
of  sytarfrE gedwTa, AT X TR
%% fwar 2 #Yv #a77 2 fo oz AaT
Fwifqar wyfes At ¥ o
gt oY sEy ooty oT gsiATe aRdr
Fvafe e ga e Az a9
& ITHY TF IAET AT g Afw i
fFar gw P T g faew
|qrE FNT 5 I Ferfaay F S
fow =S 7 7 2 a7 3T a0d ¥ wE
AT F A7 ArAEAT gy § gAwy Fefew
Ty 3z 97 A=Ay & | ¥ A agEw o
98 T 371  f5 &7 70% ¥ @A
®T T AT A 5 AT AT 3
Fzeai %1 figh # faar fm g z@ 3%
T W1 A7d W 97 T TAT TATA I
B2 w1 #, meow feqfy & &awr &,
I FI ATIIVE TEIATA AT FHAGA
q1 F 719 T AT FY 5F I FEAAT
g F7 7E ¥ 3 Aewr fFy gq
fasrr #1 o7 & Afwr o & g a9
9 7@ 75T § | 77 T3 weafagr A
7 27 Wy 77T A7 577 =1, foar
FTaf, I¥ THTEET H AT AT A1H
aegd, A wfa’ 2 fan peeim w o
g

sﬁ TETE : 3H HIA-9EH O TGATEY |

Aty femd : & LW 369 F
ATAEd 39 giewize famme 1 a<7
T 9 @ VT g | [Twiad § @
n, <fad g=wr LT-7103166]
T TA AT FEIAATT BT FHR AR
& gemt § difzar ama gt aIgEE
H amg g e e gl AA w9
# faw o warr FET WO
SR T W owEw =¥ % oW
T TAH AT BT AT WN
€ FOR A ¥ IIRT AT OFRT
T 3T gaF faan #r o faf #§
et @ & ag § w@at wigat § 7
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Shri S. K. Dey: Sir, apparently,
the hon. Member did not follow part
of the answer. I have already given
which covers the answer to this ques-
tion. I mentionfed specifically:

“The producers referred to are
not manufacturers of bath room
fittings, hardware etc. They pro-
duce only industrial quality pro-
ducts for industrial uses.”

Now, Sir, these firms submit monthly
statements of their production as also
their supplies to the DGTD. They are
very carefully analyseq by the DGTD.
If there has been any departure, if
the hon. Member brings it to my
notice I shall certainly look into it
and see that remedial] measures are
taken.

Mr. Deputy-Speaker: Shri Limaye
may place that document on the Table
of the House. -

Shrimati Renu Chakravartty: Sir,
here is a proof that what the hon.
Minister has said is 3 downright false-
hood. He has misled the House in
the first instance. We clearly heard
him saying that these companies do
not manufacture bath room fittings.
It has beeri proved that they are
manufacturing these things.....,

Mr. Deputy-Speaker: We cannot
go into that during the Question Hour.
She may raise it by other means.

Shrimati Renu Chakravartty: It
shows that donations have been given
by the firm to the Congress Party....
(Interruptions)

Mr. Deputy-Speaker: Order, order.

Shri S. M. Banerjee: I want to
know whether it is in the knowledge
of the hon. Minister that these com-
panies, as pointed out by Shri Madhu
Limaye, were utilising their quota
not for the purpose for which they
were given but for other purposes.
Also, may T know whether it is a fact
that a particular company known
as Hindustan Barrels were also black-
listed by the Ministry of Industries
for the last three years but they are
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eonstantly and continuously getting
their quotas—even today they are
getting it—because this irm belongs
%0 Mr. Jalan, one of the big bosses
who have donated huge sums of
money to the Congress coffers?

Shri S. K. Dey: I do not have the
information about the company named
by the hon. Member; if he gives me.
notice I shall be very happy. to collect
the information and supply it to the
House.

Shri S. M. Ba.nel.'jee: Sir, my ques-
tion arises out of the question which
he answered.

Mr. Deputy-Speaker: He has no
information.

Shri S. M. Banerjee: Sir, for the
last three years this firm stands sus-
pended, blacklisted and still they are
getting their quota in Bombay. The
officer who blacklisted them is being
sacked. It is a very serious charge.

Shri 8. K, Dey: I have said that
the question as has been tabled covers
three companies: Kamani, Devidayals
and ' Indian Smeling and Refining
Company. _

Shri S. M. Banerjee:
of Jalans,

I am talking

Shri S. K. Dey: I do not have the
data gbout Jalans. 1 shall be very
happy to collect the information and
supply it.

=Y FFR ®WR wFPI : Ty AV A
ot aFemr B S & Y Fer fagr
T I I SHG I I ¢ T AR
¥ 7o g # & srar = g
fray =0 ) wof "@ar$ @€ §, Ak
forg THTC I FT FeT IgTAT T Y
JH TR Y BT-BR G@H I
T Y & I F1 S FIeT qgEr W™ g
afs g, @Y I F1 framr Fer sgrn
wr g1
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mwitw:a:a‘va-{ﬁ
Faemar |

Shri Bade: We want to know up te
what amount they have imported the
sophisticated machines and whether
they are giving the metal to the small
manufacturers.

Shri S. K. Dey:
Sir.

I require noties,

=t g®A S wgETE ;AT § qEY
wErET ¥ SO 9% e femn mar e
fo <f o age & ag ama § afed
S &1 Fier fomr mar 1 & S 9
g fr feas w72 & e wg € &
T T wY 59 F fad o Fifeq sifed

| THASE | H ST Argar
g 5 ;a1 7 w9 #1 33fey wEr agEr
st g f& AT & agal &1 99 ¥
AR & e & 1 &F ATy qe
=Teal g f& @1 sw weEr ¥ qe9aa
F YT qEH WAl ¥ CF wgHT W
FEITT QT GTH FT T &

Mr. Deputy-Speaker: You
making -insinuations. Shri Bagri

N g WE WgIzT ¥ I8
ST T 9T A7 v G¥T Qg R
T F wEAr< § s fafer see
71w Fa 2 fam i Aty wea we
20 Frgard a3y § 1 9o 7 T A
o gt WA 5w #1 fvww # £

STo T gww fag : 71X FelT Fgi
£

A L wTAg g
TI-TR, TG & § 1 & Y Fahra
&7 ST FeT FgmT AT § ag facgw
TR a1 ST & AR v ) e
a3 fear war § 1 & s @rgar g e
w®T G APRT @ A A FEA
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¥ fau ®1¢ wiw A g & faw
qm g

Mr. Deputy-Speaker: It is argumen-
tative. I am disallowing it

At awdr 7 ger § fr s g
ST A AL w3 F fqy A5
g1
Mr. Deput;-smku: Are you pre-
pared to institute an inquiry? °

shri S. K. Dey: The question of
having any inquiry does - not arise.

Shri J. B. Kripalani: May 1 sub-
mit to the Opposition that the minis-
ters are not likely to know what
money has been paid into the coffers
of the Congress. How are they likely
%o know it?

1 eqit 4T HAT ARG FAATA
#t ¥ war fr fiaw o F1 wma
FT F12T IT %7 @@t 74T g M fFay
Y FrIA F AR <31 QlfeRedes
S 1 T4t F fa agT ¥ oA
g
Shri .S. K. Dey: It is not possible

for me....(Interruption). Shall I be
permited to answer it?

Interruptions®®

Mr. Deputy-Speaker: Order, order.
This will not go on record.

I nterruptibm‘ hd

Shri S. K Dey: I would require
notice so far as the equipment is con-
cerned. As far as the material is con-
eerned, I can give the figures. The
total cost of copper and zinc supplied
%o the three firms in 1961-62 had been
127 lakhs, 256,000 and 26,32,000 to the
three companies. In 1964-65, it has
been 213 lakhs in respect of copper
and 35 lakhs in respect of zinc. About
equipment, I will require notice.

Mr. Deputy-Speaker: Next Ques-
tien.

—
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ot fYg B g e I A
3G | WY F oA F ITET W AT
HTY qA T T §FA fifA

Mr. Deputy-Speaker: T am sorry.
There is a heavy agenda to go through
today. Next Question.

Nagarjunasagar Project

+
S.N.Q. 34. Shrimat Vimla Devi:
Shrimati Yasheda Reddy:
Shrimati Laxmi Bai:
Shri D. B. Raju:
Shri Kolla Venkaiah:
Shri Ramapathi Rao:
Shri C. Dass:
Shri Na¥asimha Reddy:
Shri Yallamanda Reddy:
Wil] the Minister of Irrigation and
Power be pleased to state:

(a) whether the work at Nagarjuna-
sagar Project has been slowed down
and there is retrenchment evVen among
the Engineering staff due to want of
funds; and ’

(b) if so, the steps Government are
taking to avoid this crisis?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) Not so far.

(b) The question of providing addi-
tional financia] assistance for this
project is under active consideration.

Shrimati Vimla Devi: The hon.
Minister has just now said that the
work has not been slowed down so
far. But we know from the Andhra
Pradesh officials that the work is being
slowed down. Now, the Minister
says that he is going to consider it
and that it is under active considera-
tion to provide additional financial
assistance for this project. May I
know whether this big project is at
an advanced stage of construction and
is ready to yield results and, if so, in
view of the rice shortage in the coun-
try, when the project is going to yield
results and what are the steps taken
by the Government to achieve the
benefits of the project immediately.

®*Not recorded.
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Dr. K. L. Rao: It is agreed that
the project is at an advanced stage
of construction and is going to yield
results. Therefore, it is under the
active consideration of the Govern-
ment to see how it can improve its
financial resources.

Shrimati Vimla Devi: The Cabinet
Minister and the Minister of State for
irrigation have so many times assured
the House that they are considering
the question of national projects to
ne taken over by the Central Govern-
iment. They always say that there is
no money now and that thcy will con-
sider it in future. May 1 know when
the Government which no money is
able to spend Rs. 350 crores for im-
porting foodgrains from outside, why
is it that they are not prepared to*
spend Rs. 12 crores on this project
which will yield 15 lakh tons of rice?
I want to know why the Government
is denying that money to this project.

Dr. K. L. Rao: As I submitted al-
ready, the Government is fully aware
of the situation and they are trying

to see how far they can help this
project.
Shrimati Vimla Devi: May 1 know

whether money will be given imme-
diately or not?

Mr. Deputy-Speaker: Order, order.

Shri Kolla Venkaiah: On the advice
of the late Prime Minister, Shri Lal
Bahadur Shastri, we are missing a
meal on Mondays; on the advice of
Shrimati Gandhi, we are missing rice
on Thursdays and on the advice of
the Delhi Administration, we are mis-
sing rice on Saturdays. Would the
Prime Minister, the Finance Minister,
the Irrigation Minister and the Food
Minister, all together, consider the
great national loss to the production
by not giving sufficient funds for this
project and take this project as a
national project and complete it early?

Dr. K. L. Rao: As I said, it is under
active consideration.: The hon. Mem-
“ber’s suggestion is noted.
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Shri Yallamanda Reddy: The hon.
Minister was telling jusi now that
the question was under active consi-
deration. In the Rajya Sabha also it
was said that they were going to
sanction some money. But when a
deputation of Andhra M.P.s called on
‘the hon. Finance Minister and the
hon. Minister for Planning yesterday
and day before yesterday, the depu-
tationists were categorically told that
they were not going to consider this
question and that they were not going
to grant any amount for this project.
They said, “let it be stopped”. May I
know whether this fact has been
brought to the notice of the Minister
and if so, what is the Ministry doing
about it?

Dr. K. L. Rao: It has not been offi-
cially brought to the notice of the
Ministry.

Shri Thirumala Rao: May I know
whether this Ministry is fully gware
of the unhelpful and unsympathetic
attitude that is being expressed from
time to time to the members of this
House? The Finance Minister is help-
less, the Minister for Irrigation is
helpless, the whole Government seems
to be helpless except when they ask
for more rice from Andhra Pradesh.
May I know when the Government
wi]] take up this question as a matter
of urgent public importance? We are
spending hundreds of crores of foreign
exchange to import foodgrains from
abrond. Tt should not be difficult for
the Government to meet this demand
Will the Gov-
ernment as a whole give their imme-
diate attention to this problem?

Dr. K. L. Rao: The hon. Member's
observations have been noted.

Shri Ranga: May I know whether
it is a fact that in view of the failure
of the Government to provide neces-
sary funds and also of the reported
accident that has taken place in regard
to the shutters there, the water is not
being supplied for irrigation during
this year anq the expect~d surplus
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production of 3 to 5 lakh tonnes of
rice for which today the country 1§
hungering is not going to materialise
at all—because of this continued
failure of the Government ?

Dr. K. L. Rao: Actually the work
in the dam is proceeding. The work
has not been completed; it has been
parily done. This year we are al-
lowing water to the canal for the
purposes of testing and it is not
meant ior supply on a certain basis
because the height of the dam has
not come up. We are hoping that the
dam will be completed after the mon-
soon is over and it will be possible
then to send water to whatever
canals have becn done in the next
year.

Shri Ranga: Does that mean that
sc iar as this year is concerned, there
would be no production?

Dr. K. L. Rao: There is one benefit
this year. The supply of water that
went into the canal, especially on the
left side, has served this way: they
have filled up tanks in an area where
there is no rainfall, namely, in the
Nalgonda district.

Shri P. Venkatasubbaiah: In view
of the fact that Andhra Pradesh is a
surplus State in foodgrains and this
project has been undertaken not only
with the finances of the Centra] Gov-
ernment but also with the finanees of

of the State Government to serve

a national cause, this step-motherly
and hostile attitude of the Central
Government is causing a great re-
sentment among the people of
Andhra Pradesh. A time will come
when Andhra Pradesh will not allow
even a grain to go out of Andhra if
sufficient funds are not allotted =~ for
the speedy execution of this project.

Dr. K. L. Rao: I am afraid the hon.
Member is rather agitated. I would
only say that I would pass on his
suggestion to the hon. Minister of
Food and Agriculture,
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Shri Warior: I want to know from
the hon. Minister whether in the face
of opposition of the Finance Minister
as reported here, the Minister con-
cerned is ready to divert any other
amount and fulfil the target of the
scheme—about Rs. 12 crores—and get
the canal water for irrigation purposes’
and for growing more rice so that we
in Kerala may be fed.

Dr, K. L. Rao: Again ihis is a sug-
gestion of the hon. Member that we
should be able to divert funds from
one project to another. That is a
matter to be discussed with the Fin-
ance Ministry. The hon. Member's
suggestion will be borne in mind.

Shri Shivaji Rao S. Deshmukh: Im
view of the national importance of
the question of taking large projects
in the Centra] sector, may I know
what financial criteria the Govern-
ment propose to levy as to the origi-
nal cost of the project, as to the in-
creased cost of the project, as to the
benefits which are to accrue at the
commencement of the project and as
to the financial feasibility which may
arise as a result of the increased cost?
i also want to know whether the
Government is in a position to assure
this House definitely that those pro-
jects which are financially feasible
would, under no circumstances, be
allowed to be held up.

Dr. K L. Rao: The hon. Member
has raised a very important question,
i.e., the Central assistance for major
irrigation projects. * It is quite true,
and our experience ‘has so far been,
that unless these projects are separa-
tely treated and given special atten-
tion, we are not able to reach the tar-
gets. That has been the case with
regard to the Rajasthan Canal. In the
Third Plan we were not able to reach
the target Similar is the case with
regard to some other also. Therefore,
one of the points that is being dis-
cussed and pressed by the Ministry
of Irrigation and Power is that for
major irrizstion projects, thete should
be some sort of an arrangement by
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which the amount of money shall not
be linked up with the States.

Shri Shivaji Rao S. Deshmukh: My
question has not been answered.....
(Interruptions)

Mr. Deputy-Speaker: Order, order.

Shri Shivaji Rao S. Deshmukh: My
question was about financial feasibili-
ty. That has not been.answered......

Mr. Deputy-Speaker: That is only

a suggestion. It is not a question.
(Interruptions)
.Order, order. Mr. Shivaji Rao

Deshmukh may please sit down.

Shri Shivaji Rao S. Deshmnkh My
question was......

Mr. Deputy-Speaker: He is obstruc-
ing the proceedings of the House.
Order, order.

Mr. Venkatasubbaiah.

Shri Yallamanda Reddy:
a point of order.

1 rise on

Mr Deputy-Speaker: There cannot
be any point of order now. One item
of business is over and we are going
on to the next. He may please sit
down.

Shri Yallamanda Reddy: Regarding
the answer of the Minister....

Mr. Deputy-Speaker: He had asked
hig question and the answer came.

Shri Yallamanda Reddy: Not about
the question, The Minister has said
something. ...

Mr. Deputy-Speaker: He may please
sit down. Does he want me to take
action against him?

Mr. Venkatasubbaiah.
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QUESTIONS

Central Wage Board for Rubber
Plantation Workers

‘*344. Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:
Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Labour, Em- .
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government have re-
ceived the Report of the Central Wage
Board for Rubber Plantation workers;

(b) if so, its main recommendations;

(e) the

thereon;

decision of Government

(d) if the reply to part (a) above
be in the negative, the reasons there-
for; and

(e) when Government are likely te
get the report?

The Minister of Labour, Employ-
ment and Rehabilitatiom (Shri Jagji-
van Ram): (a) to (c¢). The Report of
the Wage Board has been received
and is under the consideration of the
Government.

(d) and (e). Do not arise.
Incidents in Chandni Chowk, Delki

*g45. Shri Umanath:
Shri A. K. Gopalan:
Shri Maurya:
Shri Yashpal Singh:

Will the Minister of Home Affaire
be pleased to state:

(a) whether the Chief Commissioner,
Delhi constituted a two-man fact-find-
ing Commission to investigate into the
looting of shops in Chandni Chowk,
Delhi on the 14th March, 1966;

(b) the findings of the Commissios;

(c) the action taken by Government
thereon;
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(d) whether Delm General Mer-
chants’ Association has demanded
judiical enquiry into the looting;

(e) if so, the reasons advanced by
the Association; and

(f) the decisign taken thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuakla): (a) to (c¢). No such
Commission was appointed by the
Chief Commissioner, Delhi. However,
an estimate of loss suffered by the
traders due to looting of their shops
and restaurants in the Chandni Chowk
and Fatehpuri areas of Delhi ,n l4th
March, 1966 was made by the Sub-
Divisional Magistrate of the area and
the Assistant Commissioner, Sales Tax.
These officers recommended relief in
16 cases. A sum of Rs. 150,000 has
since been disbursed to these traders
as loans.

(d) No, Sir.

(e) and (f). Do not arise.

Emergency

*846. Shri S. M, Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a final decision has
since been taken to revoke the Emer-
gency; and

(b) if not, the reasons for this
abnormal delay in taking a decision?

The Minister of Home Affairs (Shri
Nanda): (a) No, Sir.

(b) The matter is being constantly
kept under review in the light ¢f the
external threats faced by the country
and factors bearing on national secu-
rity. The full position has been ex-
plained in various statements on the
subject made in the House during the
Budget Session.
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' Oil Barges for Cochin Refinery

*847. Shri Warlor:
Shri Vasudevan Nair:

Wi'l the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government ropose to
purchase oil barges for use at Cochin;

(b) if so, the number thereof;

(c) whether the Union of the wor-
kers in private Oil Companies at Co-
chin has suggested to Governmert to
purchase the surplus barges with Esso
and Burmah Shell in order to reduce
the number of workmen to be retren-
ched by the private companies; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) No,
Sir. .

(b) Does not arise.

(c) Yes, Sir,

(d) As Indian Oil Corporation has
no proposal to buy any barges for
the movement of products at - Cochin
the question of acquiring barges from
other oil companies does not arise.

Payment of Bonus Act, 1965

*848. Shri Yashpal Singh: Will the
Minister of Labour, Employment and

* Rehabilitation be pleased io state:

(a) whether the Government of
Maharashtra have suggested the in-
corporation of a fresh section in the
Payment of Bonus Act, 1965 to safe-
guard the existing quantum of bonus
averaged over three to five years; and

(b) if so, Government’s
thereto? f

reaction

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes, Sir.

(b) The suggestion is being examin-
éd along with others.
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Future of Goa

*850. Shri H, C. Linga Reddy: Will
the Minister, of Home Affairs be pleas-
ed to state:

(a) the respective latest stand taken
by the Mysore and Maharashtra Gov-
ernment as regards the future of Goa;

‘(b) the latest stand taken oy Llhe
present ruling. party in Goa and the

stand taken by the other political

parties;

(¢) whether it is a fact that the Late
Prime Minister Jawaharlal Nehru had
given an assurance that the stafus
quo in Goa could be maintained for
period of ten years; and '

(d) if so, the reaction of Govern-

‘ment thereto?
The Minister of Home Affairs (Shri
Nanda): (a) to (d). The stand of

Maharashtra is merger of Goa with
Maharashtra while Mysore demands
continuance of present status of Goa
for 10 years. The Maharashtra-wadi
Gomantak Party demand merser of
Goa with Maharashtra; the United
Goans would prefer Goa to be a dis-
tinet entity with full, statehood.

- On the 16th March, 1984, while
answering-supplementai-y questions in
the Lok Sabha, the late Prime Minis-
ter, Shri Nehru stated as follows:—

 “The Government of India feel
that the .present is not the tfime
to do it. Whether it is desirable
or not desirab’e is another ques-
tion. Tt is not.the time to do .it,
soon after the liberation c¢f Goa,
the elections there etc. In upy
event it requires some time fto
quieten down, for feelings not to
be excited there. There is a very
strong party there, may be it is
not a majority but just nearly haif
which is very much opposed io
merger. So, raising the question
now creates  difficulties, creates
trouble and diverts people’s at-
tention from the work of conso-
lidation in Goa, and it is better
for a few years fo elapse. ‘Then
the matter may be taken up and
let them decide as they choose.
The Government of India does not
see any need for any hurry in ihis
matter. It is immateri@l whether
it is done atter five years’ or *en
years’ time”,

Decisions have yet to be taken re-
garding certain steps in connection:®
with the determination of the future
of Goa,

Development of Hindi

851, Shri Shree Narayan Das: Wil
the Minister of Education be pleased
to state:

(a) the latest position with regard
to the.plan and programme for the
development of Hindi and its pro-
pagation in non-Hindi speaking Stateg

‘that is being implemented at present;
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(b) whether the past performance
in this respect has been reviewed; and

(c) if so, the result thereof?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
The various Schemes anq programmes
which have been instituted by  the
Ministry of Education for the deve-
lopment of Hindi and its propagation
in Non-Hindi Speaking States in the
previous plans are proposed ‘o be
continued during the Fourth Plan
Period. Details of such schemes and
programmes have already been laid
on the Table of the Lok Sabha. in re-
ply to Starred Question No. 426
answered on the 24th November, 1965,
A few new schemes, such as the teach-
ing of Hindi to non-Hindi speaking
people and foreigners through Cor-
respondence Courses, organisation of
Study Camps, publication of monthly
Hindi News letter for projecting in-
formation regarding propagation and
development of Hindi, publication of
Hindi Primers and self-taught readers
and preparation of teaching aids like
linguaphones, tapes etc. are also pro-
posed to be implemented during the
Fourth Five Year Plan.

(b) and (c). The progress of the
schemes is reviewed from time to time,
They have started yielding good re-
sults, '

Voluntary Retirement Scheme for
Central Government Employees

*852. Shri P, C. Borooah: Wi'l the
Minister of Home Affairs be pleased
to state:

(a) the steps so far taken to assess
the work load in different departments
of the Government with a view to
determining the extent of surplus
staff in such departments;

(b) to what extent voluntary re-
tirement scheme applicable to Gov-
« ernment employees has been imple-
mented; and

(c) whether those having fulfilled
the conditions of service entitling an
employee to seek voluntary retire-
-ment, but not declared surplus will
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also be allowed to opt for retirement
with a view to enable the absorption
of surplus staff, who would not like
to be relieved of their jobs?”

The Deputy Minister ix the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The Staff Ins-
pection Unit of the Ministry of Finance
has since 1964 been carrying out work
measurement studies in various Gov-
ernment offices to assess the staff re-
quirements and locate surpluses. The
Unit has recently been strengthened
and its activities intensified.

(b) So far, no surplus staff surren-
dered to the Central Cell has opted
for the benefit of this scheme.

(c) The matter is under considera-
tion.

Supreme Court Judgment on Bonus
Aect

© *853. Shri S. M. Banerjee: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to refer to -
the statement made in respense to
Calling Attention Notice »n the 9th
August, 1966 and state:

(a) whether Government have
since considered the .Supreme Court
Judgment declaring some of the
sections of Payment of Bonus Act, 1965
as invalid; and

(b) if so, the steps proposed to be
taken to safeguard the legitimate in-
terests of the workers after consider--
ing the judgement?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) and (b). The matter
is under consideration in consultatiom
with the State Governments.

Cochin Refinery

*854. Shri Warior:
Shri Vasudevan Nair:,

Will the Minister of Petroleum and" °
Chemicals be pleased to state:

(a) whether the petroleum products
from Cochin Refinery will be distri-
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buted solely by the Indian Oil Com-
pany;

(b) whether Government propose to
take over the installations of the pri-
vate Oil Companies at Cochin;

(c) whether the workers of the
private companies have made the re-
quest for taking over of these Com-
panies in order to avert retrenchment;
&nd

.(d) if so, the attitude of Goverrniment
thereto?

The Minister of Petroleurn and
Chemicals (Shri Alagesan): (a) Yes,
Sir. However, the products will be
given by the I1.O.C. to the other Oil
‘Companies for marketing under ‘Pro-
duct Exchange Arrangements.’

(b) No. Sir.
(¢) Yes, Sir.

(d) Steps are being taken to absorb
<the surplus staff of private oil com-
panies to the maximum possible ex-
tent in the Indian Oil Corporation
Limited (Marketing Division), Cochin
Refinery and other Public and Private
.enterprises in that region.

Development of Sindhi Language
*855. Shri Madbu Limaye: Will the

‘Minister of Home Affairs bz pleased
to refer to the rep'y given to Unstar-

red Question No. 1942 on the 10th
August, 1966 and state:
(a) whether Government's atten-

tion has been drawn to the 6th Report
(1964) of the Commissioner of Lingu-
istic Minorities (para 314) wherein he
says that the only way of preserving
the Sindhi language is to include it in
the VIII  Schedule of the Constitu-
tion;

(b) whather it is a fact that the
Prime Minister during the AIC.C.
‘Session in Bombay, had assured a de-
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putation of Akhil Bharat Sindhi Boli
and Sahitya Sabha that Sindhi would
be included in the VIII Schedule;

(c) if sc. whether this assurance has
been repeated by the Sindhis of Delh
and Hyderabad; and '

(d) the reasons for the delay in
bringing forward a constitutiona’
amendment in respect of the demanc
for the inclusion of Sindhi in the ViII
Schedule of the Constitution?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) and (c). The Prime Minister
hag said that their demand would be
looked into.

(d) The matter is under examina-
tion.

Exploration and Excavation af Sites
of Archaeological Importance

*856. Shri Shree Narayan Das: Will
the Minister of Education be pieased
to state:

(a) whether it is a fact that the
work of the exploration and excava-
tlon of sites of archaeological impor-
tance is not proceeding according te
plan;

(b) if so, the reasons therefor; and

(c) the steps taken to expedite these
works?

The Deputy Minister of Educatioa
(Shri Bhakt Darshan): (a) and (b).
No, Sir; except that, out of ten items,
one work was interrupted due to Indo-
Pakistan disturbances and another
has been deferred to enable the com-
pletion of another work already on
hand.

(¢) The matter will go up before
the Standing Committee of the Cen-
tral Advisory Board of Archaeology
for consideration, along with the fur-
ther items to be taken up.

v
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Planning and Development Organisa-
tion, Sindri

*857. Shri Yashpal Singh:
" Shri Shree Narayan Das:

‘Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether Government’s attention
has been drawn to the press reports
that the Planning and Development
Organisation, Sindri, which is capable
of erecting two fertilizer plants of any
size a year. is not entrusted with any
work and the scientists employed
there, are very much agitated over
this; and ’

(b) if so, the reasons for not giving
the work to the organisation?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes,
Sir.

(b) The report is not correct. Gov-

ernment have already allotted two
large-sized fertilizer projects at Dur-
gapur and Cochin to the Fertilizer
Corporation of India and F.A.C.T.
They intend utilising the services of
these two organisations for setting up
similar fertilizer projects in future
also.

Retrenchment by Foreign 0il Com-
panies

#858. Shri S. M. Banerjee: Will the
Minister of Labour, Employment and
Rehapilitation be pleased to state:

(a) whether it is a fact that neces-
sary instructions have been issued
to the foreign Oil Companies to stop
retrenchment of their employees on
the grounds of automation and ra-
tionalisation; )

(b) if so, whether the Oil Compa-
nies have accepted this; and

(c) if not, the steps taken by Gov-

ernment to get these instructions
implemented?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) No,

1638 (Ai) LSD—3.
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(b) and (c). Do not arise.

Rebellion in Khasi and Jaintia Hils .

*859. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to reports that
Pakistan is now plotting to stir up
a rebellion in Khasi and Jaintia Hills
along the lines of the recent happen-
ings in Mizo Hills;

(b) if so, whether Government
have verified the report that about
1500 Khasis are receiving military
training in East Pakistan; and

(¢) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla.): (a) Yes, Sir.

(b) These and similar reports are
duly taken note of and verified by
government. ’

(c) Government are aware of the
developing situation and have taken
measures to strengthen the border
security, .

P.&T, Quarters in Ramakrishnapuram

4261. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that there
have been leakages in most of the
Posts and Telegraphs Quarters in
Sector No. VI in Ramakrishnapuram,
New Delhi;

(b) if so, whether these quarters
were passed without detailed exami-
nation; *

(¢) whether Government propose
to get these quarters re-examined;
and
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(d) the reasons for not prividing
bulbs on the street lights?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a)’ There are in all 952
quarters, out of which more than 850
are already occupied. During the pe-
riod June to August, 1966, only 42
complaints of leakage|seepage'damp-
ness were received. On examination,
it was found that most of the com-
plaints pertained to dampness in
verandah -and bathroom roofs and
outer walls near the junction of
chhajja. No complaint of leakage/
dampness in living room of any of
the quarters was received. In case
of dampness in bathroom roofs, it
was generally due to overflow of
overhead tanks which occurred due
to mishandling of the ball valves byv
the tenents. In some cases, slopes of
the terraces over bathrooms nveded
rectification, which has since been
done. All complaints of leakage/
dampness as referred to above have
been since attended to.

(b) No. The quarters were examin-
ed in detail] and no apparent defects
were mnoticed before the same were
passed. It may be added here that
minor leakage defects as have oc-
curred in the present case come to
notice only during monsoons,

(¢) The question does not arise.

(d) Bulbs for street lighting are to
be provided by D.E.S.U./Delhi Muni-
cipal Corporation,” with whom the
matter is being pursued.

Telephone and Telegraph Facilities at
Srikadapuram, Kerala

4262. Shri

Shri
Shri

A. K. Gopalan:
A. V. Raghavan:
P. Kunhan!

Will the Minister of Communica-
tibms be pleased to state:

(a) whether any representations
have been received to provide tele-
phone and telegraph facilities at
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Srikadapuram in the Cannanore dis-
trict of Kerala; and

(b) if so, the decision taken in the
matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes; a representation dated
9-6-1966 from the Executive Officer,
Chingalayi Panchayat has been re-
ceived by the Postmaster General,
Kerala and is under examination,

(b) No decision has been taken in
the matter yet,

bLand for Coffee House' in Kerala

4263. Shri A. K. Gopalan:
Shri A. V. Raghavan:
Shri P. Kunhan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the India Coffee Board
Workers’ Co-operative Society has
made any Trequest to the Kerala
Government to assign five cents of
land at the Cannanore police maidan
to construct a coffee house; and

(b) if so, the decision taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The information is being collected
from the State Government and will
be laid on the Table of the House in
due course.

Retrenched Employees of Private
0il Companies in Cochin

4264. Shri Maniyangadan:
Shri A. K. Gbpalan:
Shri A. V. Raghavan:
Shri P, Kunhan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether he has addressed any
communication to Hindustan Machine
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‘Tools, Kalamasserry, to absorb em-
ployees retrenched from the private
Oil Companies in Cochin; and

(b) if so, their
proposal?

reaction to the

The Minister of Petroleum and
Chemicals- (Shrj Alagesan): (a) No.

(b) The question does not arise.
Alleged Beating by Police in Trichur

4265. Shri A. V. Raghavan:
Shri P. Kunhan:
Shri A. K. Gopalan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Malabar Special
Police beat large number of people
on the 31st July, 1966 at Trichur in
Kerala before the Jos Talkies;

(b) if so, the number of persons
injured; and

(c) action taken against them for
beating people without any provo-
cation?

The Deputy Minister in the Minis-
try of Home Affa’rs (Shri Vidya
Charan Shukla): (a) No, Sir. How-
ever, a few policemen of the Mala-
bar Special Police were kLeaten by
some persons on 3lst July, 1966, at
Trichur near the Jose Talkies. Four
Policemen were injured. The case is
under investigation.

(b) and (c). Does not arise,

Death of a Person of Melur Village

4266. Shri A. V. Raghavan:
Shri P. Kunhan:
Shri A. K. Gopalan:

Will the Minister of Home
be pleased to state:

Affairs

(a) whether Quilandy police has
registered any case regarding the
death of one person of Melur village
under suspicious circumstances;
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(b) if so, whether the dead body
was sent for post mortem examina-
tion;

(c) whether there were any in-
juries on 1_;he body;

(d) the present stage of the investi-
gation; and )

(e) whether any person has been
arrested?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b)..Yes,
Sir.

(¢) No, Sir.

(d) The case was closed as the in-
vestigation had disclosed that the
death was due to accidental drown-
ing.

(e) Does not arise.

Lock-outs and Strikes in Kerala

4267. Shri A, V. Raghavan:
+ Shri A. K. Gopalan:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that there

has been large scale-lock-outs and
strikes in Kerala since the taking
over of the administration by the

Centre;

(b) whether any assesment has
been made regarding the reasons
leading to these lock-outs and strikes;
and if so, the result thereof; and

(¢) if not, the reasons therefor?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) to (c¢). Information
has been called for from the State
Government. It will be placed on the
table of the House when received.

High Officials in Kerala

4268. Shri A. V. Raghavan: Will
the Minister of Home Affairs be
pleased to state:

(a) whether senior posts in the
Government of Kerala are held by
persons from outside Kerala;
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(b) whether a statement will be
laid on the table showing the names

of Advisors, Chief Secretary and
- Secretaries with reference to their
respective states from where they

come;

(c) whether steps will be taken to
associate senior officers from Keraia
to hold such posts; and

(d) the reasons for placing out-
side officers in Kerala?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Suplies in the Ministry of
Defence (Shri Hathi): (a) to (d). The
requisite information is being obtain-
ed from the authorities concerned and
it will be laid ‘on the Table of the
House as soon as received.

Discrimination in Allotment of
Solvent QOil by Burmah Shell
Oil Company, Deilhi

4269. Shri M. Malaichami: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
Burmah Shell Oil Storage and Distri-
bution Company in Delhi has recent-
ly allotted quota to small-scale rub-
ber solution manufacturers, who are
holding a storage licence of 60 gal-
lons solvent oil;

(b) whether it is also a fact that
there was discrimination in allot-
ment of solvent oil, some of the
manufacturers having been allotted
meagre quantity of only 4 to 5 bar-
rels per month and gthers as much
as 36 barrels or more per month; and

(c) the action taken by Govern-
ment for equitable distribution of
solvent oil for the manufacture of
rubber ‘solution?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes,
Burmah-Shell has recently made dis-
tribution arrangements amongst
consumers, '

(b) No.

(c) Does not arise.
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Telephone and Telegraph facilities at
Edacherry, Kerala.

4270. Shri A. V. Raghavam
Shri A. K. Gopalan:
Shri P. Kunhan:

Will the Minister of Communica-
tions be pleased pleased {o state:

(a) whether there is any propo-
sal to provide telephone and tele-
graph facilities at Edacherry in the
Kozhikode District of Kerala; and

(b) if so, the decision taken in the
matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Edacherry in the Kozhikode
District of Kerala is situated only 3
miles from Nadapuram where there
is a Telegraph Office already work-
ing. No proposal is under conside-
ration for providing telegraph facili-
ties at Edacherry. * As regards tele-
phoite facilities, a proposal to provide
a long distance Public Call Office
connected to Badagara Exchange is
under examination. If this is justi-
fied and sanctioned, the same Public
Call Office will provide facilities to
pass telegraph messages from Eda-
cherry. °*

(b) No decision has yet been taken
in the matter as the case is still under
examination.

fasit afat qar argfafort w1 afafoa
EGE
4271. Y fasym gaw ¢
W gHA 9T ST :
Y TRATE AT
st zmaer fag :
AT MR AT T T AT FA
w41 fF -
(%) #at FATATT AT § THTES
g TRIAR &1 AT 747 a9 faemar
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a1 & fF a1 faae "@famt o
gftss stgwifar & fasi afwat qar
wrafafast #1 afafem daaaasg;
e .

(@) afz =, & Gar w5 &1 0
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T WA §OSFHAY (=
Srr=or qpR) ¢ () AW (@), ST
g 1 mraat oy g% faarerdig &

Scholarships to S. C. & S. T. for
" Training Abroad

4272. Shri P. Kunhan: Will the
"Minister of Education be pleased to
state:

(a) the number of applications re-
ceived from the Scheduled Castes and
Scheduled Tribes for scholarships
and training abroad during the Third
Plan; and

(b) the number of persons selected
and sent abroad?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandaran): (a) and (b). The
number of applications received and
the number of persons selected and
sent abroad under the Government of
India Overseas scholarships Scheme
for Scheduled Castes, Scheduled
Tribes and other categories students
in each year of the Third Plan period
is as follows:

Year Number Number of- Number of
of appli- persons persons,
cations selected sent
received abroad

S.C. S.T SC. S.T. S.C. S.T.

196162 57 13 5 s 5 5

1962-63 72 25 5 5 3 2

1963-64 76 15 6 3 5 3

1964-65 55 10 7 4 5 4

1965-66 78 16 4 4 nil nil

(as  admi- ,
ssions have

not yet been

finalised)
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Non-Payment of Wages to Workmen
of Balihari Colliery

4273. Shri Indrajit Gupta: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to
state:

(a) whether he is aware that the
workmen of Baliharj Coliiery, P.O.
Kusunda (Dhanbad), are starving
due to prolonged non-payment to
them by the management of their due
wages and quarterly bonus for
months together; and

(b) whether Government propose
to take any action in the matter?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) Wages from April,
1966, bonus for the quarters ending
December 31, 1965, March 31 and
June, 30, 1966, and some other dues
are yet to be paid by the manage-
ment.

(b) Legal action is being taken
against the management.

Border Security Measures

'4274. Shri Bibhutj Mishra:
Shri K. N. Tiwary:

Will the Minister of Home Affairs
be pleased to state:

(a) the steps taken so far to tighten
the border security in North Western
and North Eastern Sector touching
Pakistan and Chinese borders with
India;

(b) whether it is a fact that for
want of sufficient number of persons
in the Border Security Forces, secu-
rity works suffer; and

(c) if so; the steps taken till the
26th of August; 1966 in this regard?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Various steps have been
taken/initiated, including those borne
out of our experience during the lasf
Pakistani  infiltration in Jammu and

.
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Kashmir, regular armed attack in
1965 and the Chinese aggression .of
October, 1962. These are kept. under
constant review.

(b) ang (c). Measures however are
always under constant examination
to eliminate any deficiencies in the
arrangements for border security.

faesft sitc uzar & dy= @ 9w
Ko
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IS FHATT@Al B ww  fear wmr
T )

Grant to Mysore University

4276, Shri H, C. Linga Reddy: Will
the Minister of Education be -pleased
to refer to'the reply given {o Starred
Question No. 649 on the 24th August,
1966 and state:

{a) the total amount made avail--
able to the TUniversity of Mysore
during the Third Plan period as

*

-
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well as the amounts allotted to the -
other Universities in the State of
Mysore during the same period;

(b) the schemes on- which the
amounts are spent with the various
stages of progress; and

(c) the reasons for the shortfall in
expenditure?

The Minister of Education (Shri
M. O. Chagla): (a) The following
grants were released by the Univer-
sity. Grants Commission to the Uni-
versities in ‘Mysore State during the
Third Five Year Plan:—

(i) Mysore University 1,21,90,223.01
(ii). Karnatak University 90,48,182.66
(iii) Bangalore University 5,02 ,133(57
(iv) U :

University  of
Agricultural Sciences 2,500.00 ,
(b) and (c), The required informa-~ -
tion is being collected and will be
laid on the Table of the Sabha in due
course.

Fertilizer Factories in Mysore State

4277, shri H. C. nga Reddy' will
the Minister of Petbbleum and. Chemi-

‘cals be pleased to Tefer- to the reply

given to Ungtarred Question No. 1956
6n the I0th August, 1966 and state:

(a) the quantity of fertilizers pro-
duceq in each of the factories every
year during the last five years in
Mysore State;

(b) the reasons for not producing
according to ‘the rated capacity;

(c) the total quantlty of fertilizers
required to meet the demands of the
ryots every year in the State;

(d) how the shortfqll,is met; and

(e) the steps taken to make the
State self-sufficient in fertilizers along
with the reasong for the delay in

bringing the Mangalore Fertilizer Fac-
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tory into being, and when the same
will be started?

(@)

The Minister of Petrolenm and
Chemicals (Shri O, V., Alagesan):

(In tonnes)

Name of the factory

1961 1962 1963 1964 1965

1. Mysore Chemicals Fertilizers,

Belagula :

(i) Ammonium Sulphate 3933 2386 2000 416 299

(ii) Superphosphate 8850 7862 7928 8232 17888
2, Chamundi Chemicals & Ferti- .

lizers, Mysore :

(i) Superphosphate — — 1147 18l0s 18682

(b) Production below rated capacity

was due to shortage of sulphur and
the plants being old.
(c) and (d). The requirement and

supply of fertilisers in the State dur-
ing the year 1965-66 were as follows:—

Estimated Actual

Demand Supply

Superpliosphate 1,00,000 51,582

Ammonium Sulphate 85,000 74,449

Urea 30,000 21,349

Ammonium Sulphate

Nitrate 15,000 2,890

Cal. Ammonium Nitrate 28.000 18,982

- Nitrophosphate 48,000 1,000
Ammonium Phosphate 6,000 —

The above supplies have been made
from indigenous production and im-
ported fertilisers.

(e) By establishing additional ferti-
lizer factory. The reason for delay
in establishing a fertilizer factory at
Mangalore is due to the fact that the
party to whom a letter of intent was
issued earlier did not make any pfo-
gress. A letter of intent has now
been issued to another party for esta-
blishing the - project. It is expected
to start production by January, 1970.

Industrial Complex at Barauni

4278. Shri Shree Narayan Das: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether the question of setting
up of an industrial complex at
Barauni has been considered;

(b) if so, the nature of decision
taken;

(c) whether
implement the decision has
drawn up: and

any programme to.
been

(d) if so, the precise nature thereof?

The . Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). Government are considering the
question of setting up a fertilizer unit
and an aromatics plant around the
refinery.

(c) and (d). It is proposed to set up
the aromatics extraction plant during
the Fourth Plan period.

Family Planning in Rehabilitation
Colonies in Dandakaranya

4279. Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleaseq
to state:

(a) wrather ithere is any scheme
for family planning in the Danda-
karanya rehabilitation coloniés;

(b) if so, when it was introduced;

(c) whether this scheme was given
publicity; and .

(d) how many have adopted
family planning dévices in
colonies?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation  (Shri D, R. ~Chavan):
(a) and (b). Yes. Schemes for family
planning on the pattern prescribed by
the Ministry of Health and Family
Planning have been introduced in the
Bastar and Koraput Districts by the
respective State Governments. In
addition, family planning facilities are
available in the hospitals and dispen-
saries set up by the D.D.A.

the
these
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(¢) Yes. Publicity of family plann-
ing methods is being given as usual.

(d) 875 persons have adopted family
planning methods as per details given
below:—

Vasectomy operations—150
Ligation—49 .
I. U. C. D. Insertion—676

Pakistani incitement to anti-national
elements

4280. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased:
to state:

(a) whether Government’s attention
hag been drawn to the reports that
Pak-agents are trying to incite the
Khasi and other Hill tribals in Assam
to rise in rebellion with the active
armed support of Pakistan on the
pattern of the rebellions launched by
Nagas and Mizos; and

(b) if so, the steps taken to prevent
these activities?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Possible security arrangements
have been strengthened.

afeesst @ fad mdwms i
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Private Oil Companies

4282, Shri A. K. Gopalan:
Shri Umanath:

Shyi P. Kunhkan:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the total number of depots of
private oil companies taken over by
the Indinn Oil Company during 1965

‘and 1966 so far;

(b) the total number of workers
re-employed from among the ex-work-
ers of the taken over depots;

(¢) the number of workers not
taken from among the ex-workers of
the taken over depots;

(d) the reasons for not re-employ=
ing them;

(e) the number of fresn workers
recruited and posted on these taken=-
over depots; and

(f) whether the Indian Oil Cor-
poration is considering any proposal
to take over all the ex-workers on
such depots?

The Minister .of Petroleum and
Chemicals (Shri Alagesan): The re-
quired information is being collected
and wil be laid on the Table of the
House.
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Foreign Oil Companies’ Installations
‘ at Ernakulam

4283. Shri A, K. Gopalan:
' Shri Umanath:
Shri P. Kunhan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that
foreign oil companies have threaten-
ed to close down their installations
at Ernakulam;

(b) if so, the reasonsg therefor;

(¢) the number of workers to be
affected as a result thereof;

(d) whether Government have re-
ceived any representations from the
workers’ organisations in this ve-
gard;

(e) if so, the details thereof; and

(f) the action taken by Govern-
ment in the matter? :

The Ministeerf Petroleum and
Chemicals (Shri Alagesan): (a) and

1888 (SAKA) Written Answers 972g -

(b). Rail as well as road loading faci-
lities have been developed at the
Cochin Refinery for the movement
of its products from one central point
in the Refinery yard. Installations of
the foreign oil companieg at Erna-
kulam will, therefore, become largely
redundant.

(c) 521 men.

(d) and (e). The Petroleum Work-
ers Union, Ernakulam has suggested
that the Cochin Refinery products
should continue to be loaded from
the Main Installations of Private Oil
Companies,

(f) If the suggestion of the Petro-
leum Workers Union is accepted, the
facilities developed by Cbchin Re-
finery Limited, including tankage and
the rail yard at the Refinery siding,
will become redundant, The Govern-
ment have, howeyer, taken the
following action to mitigate, as far
as possible, suffering to staff of the
Private+Oil Companies, likely to be
rendered surplus:—

(i) Staff being taken over by IOC (Markéting Division) 42
(ii) Staff employed by the Cochin Regnery Limited . 8
(iii) Staff to be retained by M/s. Burmah Shell and Esso in their
Tin Plants, for which necessary arrangements have been made 152
(iv) Staff likely to be absorbed by the I0C (Marketing Division)
when its Drum Plant is commissioned towards January,
1967 - e .. 40
242
For the remaining 279 men, follow- Private Oil Companies will,
ing steps have been taken:— as far as possible, be ab-

(i) The Private Oil Companies
have been requested to Ob-
tain options from these 279
men and to transfer those
who are agreeable to serve
under them 1ipn other re-
giohs/areas. ’

(ii) Those who are agreeable to
a transfer but cannot imme-.
diately be absorbed by the

sorbed by the 1.0.C. (Mar-
keting 'Division) in other re-
gions/areas. '

The Government of Kerala and the
Ministry of Labour, Employment and
Rehabilitation have been requested to
lend their assistance in finding alter-
native employment for the staff who
cannot be absorbed by any of the
process indicated above.
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Ban on New Posts

4284. Shri A. K. Gopalan:

’ Shri A. V. Raghavan:
Shri P. Kunhan:
Shri Maniyangadan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government of Kerala
have imposed a ban on the creation
of new posts;

(b) if so, whether this factor was
considered when raising the retire-
ment age of all Government ser-
vants; and

(¢) the plans Government have to
tackle the problem of unemployment
in Kerala?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Suplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
gequisite information is being  ob-
tained from the authorities concern-

ed and it will be laid on the Table -

of the House when received.

Kerala Plantation Workers’ Strike

4285. Shri P. Kunhan:
Shri Imichibava:
Shri A. K. Gopalant:
Shri M. N. Swamy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) .whether the INTUC has joined
the strike of Kerala plantation
workers from the 19th August, 1966;

(b) the total number of workers
now on strike;

(c) the total number of man-days
lost since the beginning of the strike;
and

(d) the value of the production
lost so far as a result of this strike?

The Minister of Labour, Employ-
ment and Rehapilitation (Shri Jag-
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jivan Ram): (a) Unions affiliated to-
the INTUC are said to have joined
the strike on the 17th August, 1966.
(b) Approximately ten thousand.
(c) Estimated as Five lakhs
Twenty thousand.

(d) This is difficult to estimate.

and

Indian Labour Conference

4286. Shri Umanath:
Shri A. K. Gopalan:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether Government have re-
ceived any ¢ommunication from the
INTUC disputing the official version
of the decisions of the 24th Session
of the Indian Labour Conference;

(b) if so, the main points of dis-
pute raised in the communication;
and

(¢) Government’s reaction thereto?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Yes.

(b) The communication refers to
the omission from the statement of
conclusions of certain observations
made by the AITUC representatives
at the Conference in respect of—

(i) the Industrial Truce Resolu-
tion;

(ii) the Code of Discipline; and

(iii) Automation. .

(¢) The reasons for not including
them in the statement of conclusions
have been communicated to the
AITUC.

Joint Consultative Machinery

4287 Shri S. M. Banerjee: Will the
Minister. of Home Affairs be pleased
to state:

(a) whether a decision has been
taken by Government to inaugurate
the Joint Consultative Machinery for
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the Central Government Employees
during September, 1966;

(b) if so, whether all the Federa-
tions and Unions are to-operating
with this seheme;

(c) if not, the names of those who
are not co-operating; and

(d) the reasons for their non-coope-
ration and the steps taken to meet
these points?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry ef
Defence (Shri Hathi): A statement
is laid on the Table of the House
[Placed in Library. See No. LT-7043|
66].

Hindi Training College, Trivandrum
4288. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Education be
pleased to state:

(a) whether the proposal to start
a Hindi Training College at Trivan-
drum was turned down by the Kerala
Government;

(b) if so, the reasons therefor;

(c) whether the Government have
Teceived any representation that
Hindi Training College is essential;

(d) if so, whether the proposal will
be again placed before the Kerala
Government.

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (d). It is not a fact
that the proposal for starting a Hindi
Teachers Training College at Trivan-
drum was turned down by the Kerala
Government. On the contrary, our
administrative approval was accorded
in June, 1966, and, since then, the
Kerala Government are taking all
preliminary steps, so that the Col-
lege starts functioning soon.
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Cochin Refinery

4289, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any firm date was
fixed for the opening of the Cochin
Oil Refinery;

(b) w}iether the date of 15th Aug-
ust had to be changed due to an ex-
plosion of a boiler; and

(c) if so, the loss due to the ex-
plosion?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No,
the refinery is to be formally inaugu-
rated on 23-9-1966.

(b) No.

(c) Does not arise.

Eviction of Cultivators in Kerala

4290. Shri Vasudevan Nair:

Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment are taking active steps to evict
nearly 200 cultivators at Pampa-
dumpara, in Udumpumchola Taluk in
the name of the Cardamom Research
Station in spite of the decisions by
the last Kerala Consultative Com-
mittee that eviction from forest lands
should be stayed till the Sub-Commit-
tee’s report is finalised; ’

(b) whether Government have re-
ceived representations against this
proposed eviction; and

(c) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence ; (Shri Hathi): (a) No, Sir.
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Orders were issued to evict one en-
croacher occupying unauthorisedly
some land in one of the few pocket
occupations within the area of the
research Station.

(b) Yes, Sir. This one encroacher
has been trying to create the im-
pression of a serious public ‘agitation
by means of memoranda, leaflets and
notices etc. in an effort to have the
proceedings againsti him stayed.

(¢) None, as it is considered es-
sential to vacate such pocket occu-
pations.

.

Vice-Chancellor of Kerala University

4291. Shri Vasudevan Nair:
Shri Warior:

Wil the Minister of Education be
pleased to state:

(a) whether the present Vice-
Chancellor of the Kerala University
is to retire within a few months; and

(b) if so, the stéps taken to ex-
pedite the procedure for the selec-
tion of the new Vice-Chancellor?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). In pur-
suance of the resolution passed by
the Lok Sabha at its sitting held on

the 12th April, 1966, and concurred

in by the Rajya Sabha on the 12th
May, 1966, the Kerala University
(Amendment) Act, 1966, is being
amended so as to provide that the
present incumbent of the office of
the Vice-Chancellor of Kerala Uni-
versity, who was reappointed to his
post for a period of three years with
effect from January 29, 1966, will
continue only for a period of one
year from the date of appointment.
Action for the selection of {he new
Vice-Chancellor will be taxen after
the necessary legislation has been
enacted.
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Revision of Pay Scales %n Kerala

4292, Shri Warior:
Shri Vasudevan Nair:

Will the Minister of .Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment have recently announced re-
vised Pay scales for the last grade
Government employees;

(b) whether it is. a fact that this
new Pay scales do not give any sub-
stantial relief to the employees; and

(c) whether the employees
started an agitation
substantial relief?

have
for immediate

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (c). Government have no
information so far, besides some press
reports, of any plans for a further

‘ agitation by the last grade employees.

Arrests in Kerala for Black Market-
ing and Profiteering in Food-Grains

4293. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether many people had been
arrested and searches were conduct-
ed in Kerala State recently in an
effort to put down Dblack-marketing
and profiteering in foodgrains;

(b) if so, the number of people ar=-
rested in August, 1966; and

(c) the impact of this campaign
on the availability and prices of rice
in the open market?

‘The Minister of State in the Minis-
try of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
The information is being collected
from the State Government and will
be laid on the Table of the House in
due course.
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Ancient Mohuments and Archaeo-
logical Exploration in Mysore

4294. Shri H, C. Linga Reddy: Will
the Minister of Education be pleased
to state:

(a) the amount allotted for the
maintenance of ancient monuments
and for archaeological exploration in
Mysore State under the Third Five
Year Plan;

. (b) the schemes in which the
amounts were spent with the stages
of progress;

(c) the amount spent during the
‘Third Plan period on “Tippu-Sultan
Palace” at Bangalore and the “Dariya
Daulat” at  Surangapatam  near
Mysore; and

(d) the tentative schemes of pro-
tection of ancient monumenis and
archaeological sites in the State of
Mysore in the Fourth Plan period?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Maintenance «of ancient
monument was not included in the
‘Third Five Year Plan.

No specific amount was allotted
under the Third Plan for archaeolo-
gical axcavations in Mysore State. A
scheme of village to village survey
of antiquarian remains was in the
Plan, but the amounts were allotted
Circle-wise and not State-wise.
Mysore was covered partly by the
South-Western Circle and partly the
‘Southern Circle
Survey of India and Thence the
amounts spent or to be spent in that
‘State-alone could not be separated
from the Circle figures.

(b) Village to village survey o!
antiquarian remains. The progress of
this scheme for Mysore State is given

below:— s
Year No of villages surveyed
1st Year 247
2nd Year 263
3rd Year 202
4th Year- 133
5th Year 128
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(¢) Culling out these figures will
involve labour and time which may
not be commensurate with the re-
sults.

‘(d) There is no such scheme un-
der the Fourth Five Year Plan.

Gorakhpur University

4295. Shri Rajdeo Singh: Wili the
Minister of Education be pleased to
state: '

(a) whether he is aware that there
are restrictions for opening of Post
Graduate Classes in the Degree Col-
leges of fourteen Eastern Districts in
the jurisdiction of Gorakhpur Uni-
versity in U.P.;

(b) if so, whether Government
propose to remove these restrictions; .
and .

(c) i not. the reasons therefor?

The Minister of Education
M. C. Chagla): (a) Yes.

(Shri

(a) and (c). The matter falls under
the purview of the State Govern-
ment of UP. and is under their
consideration.

Correction of answer to Unstarred
Question No. 300 dated 27-7-66 re-
garding Birth Centenary Celebra-
tion of Mahatma Gandhi,

far w9 S (s waw

S TWA) : 27-7-1966 FT HATIATFT

e g=qT 300 F W (&) FIAC A
F YA I T Aqr, gz S ar
g T AR a7 a1 f5 oy § A
TTETY ST § A o e A F:
geor@ 4T | gfg W § Fam TeT
T’ F1 g geer@ g, A1 IAT
amFTeRE  gAT | afafy gnT Tew
AT ¥ AT W AAE A I|F
faq At FeT AT AT AR AG AT IN
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12.30 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

REPORTED STATEMENT BY THE CHAIR-
MAN AND MANAGING DIRECTOR OF
THE FERTILIZER CORPORATION AT THE
PreEss CONFERENCE

Shri P. Venkatasubbaiah: (Adoni):
I call the attention of the Minister of
Petroleum and Chemicals to the fol-
‘lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The reported statement by the
Chairman and Managing Director
of the Fertilizer Corporation at the
Press Conference that Fertilizer
Corporation of India is capable of
setting up two fertilizer plants a
year.”

The Minister v©f Petroleum and
Chemicals (Shri Alagesan): Lately,
reports have appeared in the Press
that though the Fertilizer Corpora-
tion of India are now well equipped
for design, engineering, procurement
and installation of two fertilizer plants
a year, Government are not utilising
their services to the fullest extent. I
would like to remove any misunder-
standing that might have been caused
in this regard.

The Planning and Development
Division of F.CI, since its formation
in 1962, has been doing very good
work. It was called upon to foster
fundamental and applied research in
fertilizer technology, develop indige-
nous know-how of various processes
and 4o create an agency for design,
engineering and installation of fertili-
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zer plants. It has been carrying out
the above tasks quite satisfactorily.
The 300 tonnes/day ammonium sul-
phate plant at Namrup, the off-site
facilities at Gorakhpur, the additional
gas generators and the naphtha gasi-
fication plant both at Sindri, have all
been designed and engineered com-
pletely by the P&D Division of
F.CI. In the field of process know-
how and development also, the P&D
Division has made 3 significant contri-
bution in the development of catalysts
as well as of certain processes.

Thus, the P&D Division has untill
now been engaged in designing and
engineering parts of fertilizer plants.
It was only in March 1966 that Gov-
ernment decided to go ahead with the
Durgapur and Cochin fertilizer pro-
jects, finding the foreign exchange
from their -own resources for the
two projects. Government also decid-
ed to entrust full responsibility
for the design, engineering and cons-
truction of these two projects to the
P&D Division of F.CI. and to the
Engineering and Design Organisation
of the Fertilizers and Chemicals
Travancore Ltd. This latter organi-
sation has also been engaged in carry-
ing out its expansion activities over
the past several years utilizing design
and engineering to the maximum ex-
tent possible within the country. Be-
sides, it has also been responsible for
the development of the process know-
how for the manufacture of ammoni-
um sulphate from by-product gypsum.
‘This assignment of building the Dur-
gapur and Cochin projects was both
a challenge and opportunity to these
two technical organizations and they
welcomed it.

As the two organisations did not
possess the process know-how  for
urea synthesis and ammonia synthesis
Government sanctioned the purchase
of these &now-hows by F.C.I. from
M/s. Montecatini of Italy. Similarly,
Government sanctioned the purchase
of process know-how for synthesis gas
plant etc. by F.A.CT. from Mis.
Power Gas Corporation of UK.
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To facilitate matters, the two pro-
jects were made identical in respect
of their size and end products, and an
agreement was reached between
F.CI. and FA.CT. as to the part of
total work each would be responsible
for. I am glad to say that they have
made good progress in the discharge
of their responsibilities. On 31.8.1966
F.C.I. and F.A.C.T. have signed agree-
ments with M/s, Montecatini and M/s.
Ansaldo of Italy for supply of am-
monia and ureg plants for the two
projects. Orders will be placed on
indigenoug manufacturers also for
that "part of the equipment to be
fubricated in India in the course of
the next few ‘months.

It is expected that by the first
quarter of 1967, the work of process
design and engineering will be over.
It will take another year or so for
the equipment to arrive at site. After
the arrival of equipment at site, it
will take another year for the erection
to be completed. According to this
time schedule, the plants will be com-
missioned in April, 1969,

The question is to feed the F.CI.
and F.A.C.T. with work on a continu-
ing basis. Since the process design
and engineering sections of these two
organisations wil] be comparatively
free from the first quarter of 1967,
my Ministry has proposed that two
more fertilizer projects should be
taken up on hand in the public sector,
to be financed either on the basis of
suppliers’ credit, if available, or free
foreign exchange, if necessary. These
two projects can be entrusted to
F.C1. and F.A.C.T. for implementa-
tion.

It is Government’s policy to fully
utilize the capabilities of the two
technical organizationg that are part
of F.C.II. and F.A.C.T. in putting .up
fertilizer plants based on modern
technology and to make use &f indi-
genous fabrication facilities to  the
maximum extent. I am convinced that
if the ambitious targets set in the
Fourth Plan for establishing fertilizer
capacity and production are to be

Corporation (C.A.)

achieved, the public sector has to play
a major and 3 more positive role
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than has been envisaged so far. I~

hope the necessary resources will be
found for such a self-reliant effort.

Shri P. Venkatasubbaiah: I am glad
that the hon. Minister has removed
the misapprehensions that have been
created by the wrong report about the
press conference that had been held.
In this connection, I would like to
know whether the necessary foreign
exchange has been made available
to this Ministry to go ahead with the
fabrication and manufacture of the
fertiliser plants in the country so that
they may be able to reach the Fourth
Plan target, and in addition. may I
know whether they are going in for
the setting up of the turn-key jobs
with foreign collaboration?

Shri Alagesan: The foreign ex-
change cost of these two projects is
being financed in two ways: We get
supply of credit from Italy for 30
million dollars, and another Rs. 10
crores will have to be provided from
free foreign exchange. As far as the
suppliers’ credit goes, we have made
agreements with the Italian, compa-
nies. The amount of Rs. 10 crores
of free foreign exchange will he
drawn as and when necessary. We
have initially made a request for a
sum of Rs. 40 lakhs for purchasing
stainless steel which will be used by

the indigenous fabricators for fab-
ricating equipment that will be
.ordered.

Shri Kappen (Muvattupuzha): If

the managing director has not made
this statement actually, may I know
why no denial was issued to the
press?

Shri Alagesan: I am sorry; there
was an occasion here some time ago
when while answering a question I
had made the position very, very
clear. Of course, we did not issue
any contradiction of the report that
appeared in the press directly. I
hope that the statement which I have-
just now made will provide the real
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-facts of the situation. In the answer
which I had given here I had said
that the reports that had appeared in
‘the press were not correct and that
the chairman and managing director
had not been reported properly in the
press. I have already said that on
the floor of the House.

Shri K. C, Pant (Naini Tal): In
the last paragraph of the statement,
the hon. Minister has said:

“l am convinced that if the
ambitious  targets set in the
Fourth Plan for establishing fer-
tilizer capacity and production
are to be achieved, the public
sector has to play a major and a
more positive role than has been
envisaged so far.”.

Where are the restrictions? )

Shri Alagesan: I should like 1o
answer this question. By the end of
the Third Plan, we have established
a capacity of 600,000 tonnes. The
target fixed for capacity by the end
aof the Fourth Plan is 2.4 million
tonnes. That is, we shall have to
establish an additional capacity of
1.8 million tonnes. This is divided
roughly half and half between the
public sector and the private sector.
That is to say, 900,000 tonnes capa-
city wil] have to be established in the
public sector and the balance of
800,000 tonneg will have to be estab-
lished in the private sector. As far
as I am able to assess, the private
sector may not be able to fulfil the
lask assigned to them. Taking in
view the large amount of delays that
occur in negotiations etc. between
private parties and Government—
and these delays occur even when the
prorosition is to put up a plant in the
private sector and not a proposition
of collaboration between  private
‘parties and Government; purely pri-
vate sector propositions also take a
Jot of time in negotiations, settling
of matters etc.—I believe that the pri-
wute sector at the most can put up a
-cwpacity of only 300,000 tonnes. So,
.s balance of 600,000 tonnes remains,
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which my be taken care of by about
three or four plants in the public
sector,

So, in addition to the responsibi-
lities which the public sector has
already undertaken, it may have to
undertake a further responsibility of
putting up a capacity of about 600,000
tonnes which the private sector may
not be able to fulfil.

During the Third Plan, we relied
largely on the private gector perfor-
mance and our achievements were
woefully behind the expectationg and
behind the targets set forth in the
Plan document. If such an ex-
perience is not to be repeated, I think
that in time we should take steps to
correct the imbalances.

Shri Ranga (Chittoor): It is a con-
fession of failure by Government.

Shri Bhagwat Jha Azad (Bhagal-
pur): It is very good. Let him go
ahead.

LE st famame aww  (mewT)
JuTsTT HIRA, WA WERA T &1
famwor oy ogw T ATAY g ¥ oI A

“The 300 tonnes/day ammonium
sulphate plant at Namrup, the off-
site facilities at Gorakhpur....”

A & ag sra areAr o TREg

¥ IFCE I AT S YAfa g &g

FA AT F T AT IEW AT g,

e 77 d R e 7avE arEm

 SETRA FA AT WY

Shri Alagesan: This is a question
relating to the progress of construc-
tion of the Gorakhpur factory. A few
days ago the General Manager of the
factory met me. There was some

delay. I think the delay was about
two months. There was some -strike

- by contract labour in the mechani-

cal erection section, that led to some
delay, but still he is hopeful that more
or less by the time that has been in-
dicated, namely by about the middle
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of next year, he will be able to com-
mission the plant.

Shrimati Akkamma Devi (Nilgiris):
Keeping in view the delay experien-
ced at various stages for want of
foreign exchange and also keeping in
view the importance of fertilisers in
increasing agricultural production,
may I know whether Government
will give top priority to the fertiliser
projects at Durgapur and Cochin by
giving not only the necessary exchange
but also in time, so that these two
plants at Durgapur and Cochin will
be commissioned well before.the time
fixed for them?

Shri Alagesan: I am glad for the
support the hon. Member gives, and
also the House generally gives, for
timely getting of foreign- exchange
etc.

Shri Bhagwat Jha Azad: We are
all for help.

Shri Alagesan: The question is: in
a period of about 36 months, three
years, we propose to put up these
plants. If we take the period of con-
struction of the earlier plants, you
will find that they have taken six,
seven, even eight years. So, we have
reduced the period by more than half,
and I hope we will be able to do it
in time.

Shri P, C. Borooah (Sibsagar):
Fertiliser production has been given
topmost priority in the fourth plan.
It ig said that fertiliser can be pro-
duced very quickly by adoption of the
turnkey system. May know what
is the approach of the Government
to this turnkey system, and whether
according to this turnkey system we
are going to have production of ferti-
lisers in this country?

Shri Alagesan: There is a general
feeling that once you give a job on a
turnkey basis it is done in 3 much les-
ser time than if you yourself start
doing it, but my experience does not
prove this sort of general belief. We
entrusted the Cochin refinery project
on a turnkey basis. We were
that it would be constructed within
a period of 30 months. Now it s
going to take us another year. There
1638 (Ai) LSD—4,

told .
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may be some justification for a delay
of six months because there was some
delay in placing the site at their dis-
posal, but for the other six months
certainly there js no justificaion in
my view. So; it is wrong to believe—
I have got other instances also—that
once you give a project on a turnkey
basis it is going to be done in much
lesser time than otherwise. It is
not borne out by our own actual ex-
perience.

Shri M. R. Krishna (Peddapalli):
The Minister said that in the public
sector the full capacity of fertiliser
has not been produced. If it is so, I
would like to know what are the rea-
sons for not producing the full capa-
city in the public sector. Secondly,
I would like to know the programme
of production and fabrication of these
machineries which have been chalked
out by the organisation created in
1962, whether the programme of nro-
duction and fabrication hag been
allowed to be carried out in full by
giving all the foreign exchange and
other assistance, or whether any re-
duction in that programme hag been
made. !

Shri Alagesan: I did not say that
the public sector projects are not
producing to capacity. For instance,
in Sindri we are producing a little
below the regular capacity, but we are
taking certain steps so that we may
reach full capacity. For instance,
Nangal js producing full capacity, in
Trombay urea production is up to full
capacity, but there is some difficulty
in nitrophosphate production. The
hon. Member wanted to know whether
the two organisations have been pro-
vided with the foreign exchange
necessary for going ahead. Yes, Sir,
I hope we will be able to provide them
with the necessary foreign exchange
and that too in time.

oft grEwr IR AWy () 0 *W
Hgrg 1 ga9gT AT 99 F AT
AT FgAT AT @ &, 98 WA
FT GIHIT A SAFT a1 QAT
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Shri Alagesan: The fourth plan tar-
gets are that capacity established is
2.4 million tons and production 2 mil-
lion tons. If there is any shortfall,
naturally the gap has to be filled by
imports. Just now by our internal
production we are not able to meet
even half the demand. The balance
has to be met by imports and that too
by very costly imports.

Shri Hem Barua (Gauhati): In
paragraph 3 of the statemen{, the hen
Minister says:

“It was only in March, 1966 that
Government décided to go ahead
with the Durgapur and Cochin ferti-
liser projects finding- the foreign
exchange from their own resources
for the two projects.:"

It is a very welcome thing. In  this
connection, may I know if it j5 a fact
that the Union Finance Minister or
the Ministry is not making available
foreign exchange to the Ministry con-
cerned to the extent needed for mark-
ing the projects in the public sector
workable, and that is why the work
in Cochin and Durgapur is being held
back. Let us be very frank.

Shri Bhagwat Jha Azad:
future projects also they
giving.

For the
are not

Shri Alagesan: Without making a
complaint against a sister Ministry. I
would like to say we would be really
happy if timely availability of foreign
exchange is made so that we can go
ahead with the project and complete
it on schedule. There hag been some
delay. but we are taking it up and I
hope it will be solved. °

puzha): Please allow me to make a
submission.

=t vy famd (7d7) JuTeqeE
IEg, au fadeifee 1 SwE
2, fafadrsr o 2

Shri Vasudevan Nair: This is the
last day of the session, and I am
sorry to say that an issue which many
cf us wanted to raise in this House
07 the question of the decision of the
Government to put off the biggest
hydroelectric project in my State,
and my State happens to be under
Jresident’s rule, the Idikkj project, a
Rs. 60 crore project, over which
nearly a few crores have been spent
by Government....

Mr. Deputy-Speaker: That has been
disallowed.

Shri Vasudevan Nair:
were giving short notice questions,
they have Dbeen rejected, calling
attention notices. so many, have been
rejected.

Many of us

Mr, Deputy-Speaker;
go on like this.

You cannot

Shri Vasudevan Nair: - I request
you. This is the last day,I am trying
to convince you. By the time we come
next time, a definite decision ‘may
be taken on fhe fate of all these big
projects.

Mr, Deputy-Speaker: You want the
Government to make a statement

Shri Vasudevan Nair: Is the Gov-
ernment prepared to make a state-
ment.

" sitég famd : merer wEEa, fadar-
firsx &1 sEara &, ww fufeww
q g L. :
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12.58 hrs, =
RE: QUESTIONS OF PRIVILEGE

Shri Hem Barua (Gauhati): There
is a very relevant fact that concerns
vitally the supremacy and the
sovereignty of this Parliament, in-
cluding you. May I submit this is a
very important matter. 1 will finish
in a minute.

Mr. -Deputy-Speaker: I cannot
allow it without notice. 1 am sorry,
please sit down,

Shri Hem Barua: The Pakistan

High Commissioner in Delhi in his
aide memoir has questioned the
authority of this Parliament.

Mr. Deputy-Speaker: I have dis-

allowed it.

Shri Hem Barua: I know, but may
I submit.

Mr. Deputy-Speaker: No

submissions.

more

Shri Hem Barua: He is questioning
the authority of Parliament.

Mr. Deputy-Speaker: That has not
been permitted.

Shri Hem Barua: Why are you
allowing any foreigner in our country
to question the authority of this
Parliament? It is no use your becom-
ing the Deputy-Speaker or my
becoming a Member of Parliament.
Here is a fareigner, the High Com-
missioner of Pakistan in Delhi, who,
in an aide memoir submitted to the
Government of India has questioned
the introduction of a Bill by a private
Member last month in this Parlia-
ment, in the Lok Sabha.

Mr. Deputy-Speaker: We cannot
take action for breach of privilege
against a foreign ambassador.

13 hrs,

Shri
High Commissioner

Hem Barua: The Pakistan
may enjoy cer-
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tain diplomatic privileges but the fact
remains that this House is supreme

(Interruptions).
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Mr. Deputy-Speaker: Order, order.
We cannot go on like that.

Shri Hem ‘Barua:
matter of privilege which concerns
me as much as it concerns Joachim
Alva; it concerns you also. I want.the
Government to do one thing: to
declare the High Commissioner of
Pakistan in Delhi persona non grata
and ask the Pakistani Government to
withdraw him . (Interruptions.)

Shri'D, C. Sharma (Gurdaspur): I
support him. :

Mr. Deputy-Speaker: All the Mem-
bers cannot go on like this, It has
been disallowed. There cannot be a
privilege motion against an
ambassador. i

Shri Hem Barua:; He may be a
foreign ambassador But he has abused
the diplomatic privilege.

Mr. Deputy-Speaker: It is for the
External Affairs Ministry to take up
that matter.

Shri Vasudevan Nair (Ambala-
puzha): May I get an assurance from
the Leader of the House that we will

No, Sir; it is a

-get the statement on the Idiki Hydro

eletric project?

Mr. Deputy-Speaker: I cannot say.
If the Minister is prepared to make a

statement, we will have it. Is the
Minister prepared to make a state-
ment? I find he is not here. They

may send word to him and if he is
prepared, he may make a statement.

st wy fawd (H7) : Imemd
iy, &q frads dmT g . ..

st gmae feg (Far )
U g Fed! 2, 0F qvE A1 gAIR
T 7 famars feer @ 2 f fey
&1 F97 A faar s1am, T T
“are guTer feeelt § 6—7 @mE AN
Gy 2, faa@) Fa-gYes FT AR
Iq & ATE TR ORAT STAT =0fgd o
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[=f amare fag]
¥ qrgar § 5 ag AT AW FeT S
TR FFuT & | IFET AT I FAAH
frag FTaa= I )

Mr. Deputy-Speaker: You cannot

raise these questions without giving
Hotice to me. Mr. Yashpal Singh,
please sit down. If every one of the
530 Members begins to speak like this,
how am T to carry on?

&t aqatw fag  H weat g f ag
oI ATH T AT &

Shri Surendranath Dwivedy
Mr. Yashpal Singh to sit down. You
are defying the Chair.

Shri Surendranath Dwivedy
(Kendrapara): I would seek a clari-
fication of what yQu said, Sir. It is
all right and I agree with you that it
is not possible for this House to have
a privilege motion against a foreign
ambassador. Am I to understand from
what ‘you said that the EA Ministry is
going to take action? It is a very
serious matter.

Mr, Deputy-Speaker: We have
referred it to them. Now, there are
several privilege motions,

S @ (A IUTEAE
wegrew, & faw uF a1 wzar =zan
g

Shri Ranga (Chittoor): You must
hear us, Sir.
Mr. Deputy-Speaker: I am not

hearing anybody now. We know all
the facts; yesterday we discussed this
for one hour. . (Interruptions.)

ot agfema . om0 gfay, o
FT R ATRAT § + E X eI AT
awmas e fem g | T gy A
gI qgr 91 ?
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Mr, Deputy-Speaker:
my ruling now..

I am giving

Shri Ranga: You cannot give your
ruling without first hearing what we
have to say.

Shri S. M. Banerjee (Kanpur):
known to the House.

Shri S. M, Banerjee: (Kanpur):
Facts are not known. . (Interrup-

tions.)

Shri H. N. Mukerjee (Calcutta Cen-
tral): Yesterday, you tolg us in so
many words that we who wanted to
can bring in a specific motion of: privi-
lege in pursuance of your specific ins-
tructions. We sent in notices of priv-
ilege motions and you may take them
up in whichever order you decide.
Anyhow, the privilege motion has got
to be placed before the House because
I take it that when you gave a direc-
tion as you did yesterday that it was
in order to have a privilege motion
brought up whatever fate was going
to overtake it, we are entitled
to place before the House what we
want. Whoever among us is called
upon, let us place it.

Mr. Deputy-Speaker: I will read the
motions.

=t /e fawd : qaY agw dx e
& TEa oot Afew o f9F 1w
ooy g 91 v Afzg afsd, &7
o faawT Aifee faar

Shri Ranga: You may read them but
then you will have to give us an op-
portunity to state before the House as
to why these motions should be allow-
ed, Unless you give us an opportunity
of stating why we have thought it fit
to move the privilege motion and why
we think you ought to be good enough
to permit us to move, you cannot very
well give a ruling.

Mr. Deputy-Speaker:
are before the House.

All the facts
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Shri Ranga: You think in your
judgment that the facts are before the
House. A few of us have got to pre-
sent before the House what the facts
are. Some other facts also may be

there in our possession and we have to’

state all we have and take the House
into confidence and then alone it would
be possible for you to give judgment.
How on earth can you give your
judgr‘nent in a vacuum?

=+t 1g fowd : T2 & wfaq Jfaa
9gd IS5 & fay gars #fay |

‘Mr. Deputy-Speaker: I will give two
or three minutes each.

ot et ;AT vy fawy S o
qgAT &, ITHT 9gw auy fedr |

Shri Ranga: It is the business of the
Leader of the House, of the Govern-
ment to think what time is to be given
to the House. The most important
thing is that a privilege motion has got
to take precedence over others.
Nothing is more important and more
urgent than the security of the coun-
try and everything depends on how the
Government tackles this question of the
security of the country. If the Gov-
ernment fails in this because of espion-
age activities, if spies, traitors and
other such people are allowed to go
abroad and carry on their functions
from the highest possible places in
some of the most strategic centres like
the Congress, not only the Congress
but the political party’s headquarters
and especially the ruling party, the
Congress, then it becomes a matter of

privilege and the most primary im-
portance to the very safety of this
nation. What has happened? Why

did I move this? It is for this reason.
My hon, friend the Home Minister said
that he was misleqd by an officer. Who
was that officer? If he had been a
central officer of the CBI, the Minister
would not have sought to take umbr-
age behind him because he himself
woulg be directly responsible and we
would have been entitled to raise
questions of privilege or to demand his
resignation. But here it is not claimed
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that he is directly under the Union
Government. Om the other hand, he
is deputed by #he other Government,
the West Bengal Government. Who is
the Minister then who is directly res-
posible for the conduct of that parti-
cular officer? The Home Minister;
the other man is the Chief Minister.
Therefore, I want the House to give
permission to raise this motion of priv-
ilege against the Home Minister of
West Bengal. Some of my colleagues
would be raising this question of priv-
ilege aginst some other officers. I am
raising this question against the Home
Minister. What is the position? When
the Chinese invaded this country and
humbled our armies and humiliated
our country . . .

Mr. Deputy-Speaker: It is all ex-

traneous.

Shri Ranga: It was said that there
might be too many spies and too many
traitors and therefore, there was need
for special legislation andq my hon.
friend thought of the DIR at that time,
Afterwards he wanted to inroduce an-
other piece of legislation and fortu-
nately or unfortunately he has not been
able to introduce that legislation here.
That Bill is there before the country
and before us all. He wanted us to
give him special powers in order to
deal with these traitors and those who
indulged in espionage, But what hap-
pened? He wanted us to believe that
there were tao many of them, but the
funniest thing is that we were asked to
think of those people who were in-
dulging in espionage on the hills, on
the Himalayas, 10,000, 12,000 and
20,000 feet high, at that altitude, and
all the time my hon. friend was un-
aware of the fact that here, in Jantar
Mandir, under the very headquarters
of his party of his own party—to
which I once belonged for decades—
(Interruption) —the office of the high
command also—these things were go-
ing on. (Interruption). Well, I am not
going to make it a party question
here. This became the next of es-
pionage, In those days, we wused to
complain that Cabinet §ecrets used to
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[Shri Ranga]
go over, across the-frontiers, almost
within hours, thanks. to the radio,
telegraph, mikes and various other
things,—the AICC secrets and the
Working Committee secrets.

Mr, Deputy-Speaker: All
facts are before the House.
state your case about the
motion.

Shri Ranga: How can one alter
those facts, and what is the signi-
ficance of those facts? (Interruption)
Theretore, Sir, I say here is the man
who is responsible for all this.

Mr. Deputy-Speaker: How do thes.
questions arise here?

these
Please
privilege

Shri Ramga: It is the Union Gov-
ernment which should be taken to

task for it. That is my first point.
Mr. Deputy-Speaker: It is
into the merits, ’

going

Shri Ranga: Please wait a minute.
I will make it clear. They, for their
own good reasons, left it to that Gov-
ernment; when they became depen-
dent on that Government, they must
have shirked the irresponsibility here,
for which this Government deserves
to be censured, and they have left it
to that Government, and that Govern-
ment has misled them. What should
we do? Should we not come with a
privilege motion to this House, and
should we not have the privilege of
raising this question, - this motion
against the Home Minister there, for
having betrayed the national interests
of this country, and should we not also
take the Home Ministry to task, the
Home Minister and the Prime Minister
to task, for failing to come forward
openly and readily yesterday, to give
the name of that police officer and
also to what extent the Home Minister
was reponsible for this.

=t wy foprd ¢ oy g T fadiaT-
fawrz &1 weA Jar Hferd

Mr.
only one Member.

Deputy-Speaker: I will allow
Please sit down.
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(Interruption). I am not bound to
consult the Members. In fact, rule 222
says-

“A Member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege either of a member or of the
House or of a Committee thereof.”

Ang then, rule 225 says:

“The -Speaker, if he gives con-
sent under rule 222 and holds that
the matter proposed to be dis~
cusseq is in order, shall, after the
questions and before the list of
business is entered upon, call the
member concerned, who shall rise
in his place and, while asking for
leave to raise the question of pri-

vilege, make a short statement
relevant thereto:”
I will go one by one. Shri Ranga

has placed his case before the House.

st wg Mg : Tgd F WA
9 gM A | AT ST gT A’
CARARL Sl

Mr. Deputy-Spedker: I will come to
you. Please sit down. I will go one
by one. I am calling Members one
by one,—those who have given notice
of privilege motions. Only one Mem-
ber for each motion would be called.
Shri H. N. Mukerjee.

wtwg fmd ;. wS A T
w|d dfed ) swr & ggEw, 3w
AT WIGTEN  FT T 9397 5 |

Mr. Deputy-Speaker: Please sit
down, Mr. Limaye: I will give you
chance.
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Shri Madhu Limaye: Who gave the
notice first? Whose aotice came first
in point of time? I cannot under-
stand this procedure.

UE AAA §ET : q@d 9gAT
Hqrom difed |

Shri Madhu Limaye: It is my right
to move the motion.

Mr. Deputy-Speaker: I have called
Shri Mukerjee. Please sit down.

Shri Surendranath Dwivedy: Sir, I
just want to understand the proce-
dure. You had not given consent for
any motion to be moved now. (Inter-
ruption.) I am helping you, if you
understand me. The position is, -the
Speaker has not yet given any per-
mission for any motion to be moved.

Mr. Deputy-Speaker: I
allowing any.

Shri Surendranath Dwivedy: There-
fore, you are trying to satisfy yourself
whether there is any motion which
could be admitted. There is no ques-
tion as to who gave first, who gave it
second and so on.

ot vy fewd . 7z 49 g7 aFard
difes & far #12 wedA 33 &1 W@
qHAT & |

Mr. Deputy-Speaker:
down.

=Y wg famd : & A F7 earA T
To 222 Ft A femrm aATg | 97
F ITT AT ATEE A6 HETE |

Mr. Deputy-Speaker:
question of priority.
Shri Mukerjee:

=t wy fama : fow &1 Aifew oz
g I7 FT 9 e 3T T d |

Mr, Deputy-Speaker: There is no
point of order.

Shri Khadilkar (Khed): Sir, I want
to rise on a point of procedure before
you ask them to state their case. The
issue should be clinched; the issue is
like this. The officer of the West
Bengal Government. ...

Shri Surendranath Dwivedy: We are
not going into the merits.

am not

Please sit

There is no
I have called
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Shri Khadilkar: I am on procedure.
Let us clinch the issue. On that I
must be allowed to zpeak and state
the case.

Mr. Deputy-Speaker: I am only ask-
ing them how the privilege motion
could arise, for my information and
knowledge.

Shri Khadilkar: Just a minute on a
point of procedure. The question is
this: why I say this is because,--
everybody will make a speech....(In-
terruption).

Mr. Deputy-Speaker:
Member for each ‘motion.

Shri Khadilkar: How the question
of privilege is involved must be stated.
(Interruption.)

Some hon. Members:

Mr. Deputy-Speaker:
Shri Mukerjee will
case.

Shri H. N. Mukerjee: Sir, ] am seek-
ing your leave—

Sagfoay . F0 @ O

AETE

Mr. Deputy-Speake/r; You are obs-
tructing the proceedings of the House.

I am very sorry ‘that the hon. Mem-
ber should behave like this.

Shri H. N. Mukerjee: Sir, I seek
your leave to be allowed to raise the
following mafter of breach of privi-
lege.

On 6th September, 1966, while cor-
recting an error in his statement of
17th August, 1966, Shri Hathi, -the
Minister of State, stated that the error
occurred not because he deliberately
wanted to mislead the House, but
because he was so briefed by a Senior
Police Officer, specially called to brief
him from West Benga).

Even conceding that Shri Hathi was
not guilty of “deliberately misleading”
the House, it is clear that the Senlor
official specially called for the purpose
briefed the Minister with misleading
and erroneous information. As the
official was specially sent for the
purpose, he knew the facts and ought
to have taken care to brief the Min-
ister with correct facts to be placed
before the House. On the Minister’s

Only one

No, no.
Order, order.
now state his
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[Shri H. N. Mukerjee]

own admission the officer responsible
for briefing him briefed him wrongly.
The official sent by the West Bengal
Government thus committed a clear
breach of privilege of the House.

1 therefore seek your permission to
move that the Home Minister of West
Benga] and the Home Secretary of
West Bengal who were responsible
for sending and briefing the official
concerned and/or the poiice officer
who briefed Shri Hathi (to be named
by the Minister) are guilty of gross
contempt of the House for mislead-
ing it and seeking to give false infor-
mation to the House, and should
therefore be committed fcr contempt
of the House and punished as deem-
ed proper.

This is why we want to move this
motion of privilege.

Shri Madhu Limaye: I beg to raise
a question of privilege against the
“Senior Police Officer, from West
Bengal Government, who had been
specially sent to Delhi to give details
about the case”, mentioned by Mr. Jai
Sukh Lal Hathi in the statement in
reply to mine under Speaker’s Direc-
tion 115 made yesterday. A demand
was persistently made by the Members
of the Opposition yesterday that the
Government should disclose the name
and identity of. this special officer.
However, the Government doggedly,
ang I would say stupidly, refused to
disclose the name, Now, the rules re-
garding privilege motion require that
the motion should be against specific
person/persons, However, I do not
think that it is necessary to name the
person to enable the Speaker to de-
cide the admissibility of the motion.
On a prima facie case being made
against the special officer, the Speaker
can give his consent, and, on leave
being opposed, ask 25 members to
stand in their seats to enable the
matter to be referred to the Privilege
.Committee. The Privileges Committee
has certainly adequate powers to ask
the Government to disclose the iden-
tity of the person concerned and issue
summons on the special officer/officers/
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or any other persons that they appear
pefore the Committee to explain their
conduct,

Thus, although I am under no obli-
gation to name the officer concerned
to enable the Speaker to give consent
for raising the motion, on the basis of
my own private information, I wish
to state as follows:—

That the officer of the West Bengal
Government who came specially to
Delhi to give details about the case was
none other than Mr. Asoka Chakra-
varty, Superigtendent’s 1.B. Branch,
West Bengal Government, acting under
instructions from DIG (CID), Mr.
Bagchi, who again was acting under
instructions from Mr. K. K. Roy, Home
Secretary, West Bengal Government,
who again functions under the overall
control of the Home Affairs Minister.
I am not in a position to say how far
the responsibility of the Chief Minis-
ter is attracted. Therefore, my pri-
vilege motion is against the officers
and Minister named above. If how-
ever there is any mistake about the
identity of the officer/ officers/Minis-
ter concerned, it is for Mr. Hathi to
come out with the real names, at
least before the Privilege Committee,
if not before the House, Any attempt
to conceal this vital information from
the Privileges Committee by the Home
Minister or by the Government should
be treated as high contempt of the
Committee and House.

Now, I would like to point out that
the officers who briefed Mr. Hathi had
come specially to give him the details
of the case, that they were fully aware
as to what the real position was in
respect of the allegations made by me
about the transfer of the Mohit
Chaudhury/Sunil Das case from the
Special Branch West Bengal Govern-
ment, to the D. D. Department of the
same Government, I therefore charge
that the special officer/officers/ Minis-
ter and their superior/superiors wilful-
ly and deliberately concealed this in-
formation with a view to hoodwink
the supreme representative assembly
of the nation, namely, the Lok Sabha.
Tf this is not breach of privilege and
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contempt of Parliament, I do not know
what other action will attract the
charge of contempt and misdemeanour,
I would like to point out that in-
creasingly war lordism is becoming
rampant in the States and
authority  of- the central ins-
titutons, including India’s Parliament,
is increasingly being defied by the
bosses dominating the local govern-
ments. While we are for State rights
and State autonomy, I do not think
we cap lolerate encroachment on the
powers ofs Parliament where the secu-
rity and integrity of the nation is con-
cerned. I would, therefere, appeal to
you to treat the so-called misleading
briefing of the West Bengal Govern-
ment and its officers as wilful, pre-
meditated and deliberate.

Shri Hari Vishnu Kamath (Hoshang-
abad): I shall be brief and proceed
logically, step by step. Yesterday you
were pleased to observe at the end of
the brief discussion on the matter that
members would be at liberty to give
notice of motions of breach of pri-
vilege. In accordance with that salu-
tary and sound directive of yours,
some of us have given notice accord-
ingly.

My notice of breach of privilege
concerns, is directed against, the Chief
Minister of West Bengal, whe is the
head of the West Bengal Government,
one of whose officers came and briefed
the Minister here. I do not quite agree
with Shri Limaye that the person con-
cerned shoulg be mentioned by name.
We have precedents, '

sy ag famad : 47 TETAE FETE |

Shri Hari Vishnu Kamath: Last
March, we had the case of Shri Uma-
nath where the motion of breach of
privilege was directed against the
Madras Government as a whole, even
though the order was served by the
Sub-Inspector of Tiruchi. The Madras
Government was put on the mat and
the Speaker observed that since pos-
sibly the order had been issued in
ignorance of its implications, the House
would be better advised to express its
displeasure at the impropriety and let
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the matter rest there. So, the Madras
Government was put on the mat. Only
recently, we had the case of the
Statesman, a leading and responsible
newspaper of this country. No corres-
pondent was named in the motion.
The Statesman, as a body corporate,
has been hauled up for breach of
privilege and the motion referred to
the committee.

Therefore, 1 venture to assert that
Government as a whole—Union Gov-
ernment or any State Government or
any Minister—can be hauled up for
breach of privilege. Here, an officer
came and briefed the Minister. The
poor Minister was misled, and he
misled the House. You agree up to
that, Sir; that is the first step. Who-
ever the officer was—Chakravartty,
Chatterjee or Mukerjee or Bagchi—
their axis, all the three of them or
three in one, are officers, I will not
say miniens, but officers and limbs of
the West-Bengal Government. They
act under instructions. Every officer
acts under instructions, unless the
contrary can be proved that he.did
not act under instruction. An officer
comes here duly instructed by his
Government—maybe perhaps by
some other super-boss; we do
not want to 'go into that. He comes
here and tells the Minister, “Don’t
say this; suppress this; express this"—
suppressio veri, suggestio falsi. We
are not concerned with that. The West
Bengal Government  therefore, is
directly and constructively responsible
for the House being misled here. The
Minister yesterday did express his re-
gret. That means to say, he became
fully aware that what he said was
wholly wrong and therefore, it is
patent now,—there is absolutely no
doubt,—that the person who briefed
him knowingly misled him. All the
ingredients of the offence of breach
of privilege are proved. I have, there-
fore, given notice of my motion that
the breach of privilege arises against
the Chief Minister, who is the head of
the West Bengal Government, whose
officer came and knowingly misled the
Minister, who in turn misled the
House.
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[Shri Hari Vishnu Kamath]

1 therefore, hope that you will kind-
ly agree, in pursuance of your own
clear directive, to give your consent to
the motion. Otherwise, I am sorry to
say, you will be stultifying yourself.

wrag (@) :frema gomA
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privilege committee will go into that

question of immediate constructive
liability.

s owae F azi wrev Zi fafaes
qrzd F1 ARAAT LT AT ITH FTT
qEr Al wg WAT ) g9 9y §
#wgm 5 g i ads o fE

IaFT am Agt 2w famms

af 2, wafAw SAwr feuars
o9 FTT £ L 3w A ZET o

Faqarargn g fr g9 & gz @
Weada & T i A A FHa g
st fafaers A fag e, 57 7
frdfY #1 amq A€ fear war g

3 WA § gedifeue  wTheeT agy
g, fam 7 0 gl F1 97 THAAT
g2, fogar o1 gd YzmARF
qrEw @r g\

SEPTEMBER 7, 1966

of Privilege

9762

Shri 8. M, Banerjee: Sir, my privi-
lege motion consists of two parts, be-
cause the hon. Home Minister and even
the Prime Minister yesterday, even
after repeateq questions from us, did
not give the name of the officer con-
cerned. According to our information,
according to the information of many

hon. Members here, as was . ably
stressed by my hon. friend, Shri
Madhu Limaye, these officers—Shri
Chakravarty, Shri Bagchi and Shri
K. K Roy......

Shri K. N, Tiwary (Bagaha): Sir,
I rise to a point of order. Last
time . . .

Mr. Deputy-Speaker: What is the

point of order? I have asked him to
make out his case. There is no point
of order. Please sit down (Interrup-
tions). I do not allow any poit of
order now. Please sit down (Inter-
ruptions).

Shri S, M. Banerjee: Sir, my hon.
friend has mentioneq the names of
three officers of the West Bengal Gov-
ernment—Shri  Chakravarty,  Shri
Bagchi and Shri K. K. Roy, the Home
Secretary. When this point was
raised yesterday, I said that expert
CID officers in the West Bengal Gov-
ernment have been entrusted with
this work by the Special Police but
the case has not been passed over to
the Intelligence Department and his
statement was based on a statement
furnisheq to him by senior police
officers from the West Bengal Govern-
ment who had been specially sent to
Delhi to give details about the case.
What I mentioned yesterday for your
kind consideration was that the Home
Secretary of West Bengal, Shri K. K.
Roy, under the influence of Shri
Atulya Ghosh, because he was direct-
ly connécted with it, or of other Cong-
ress bosses of West Bengal—may be
the Chief Minister of West Bengal—
told the Deputy Commissioner there
that he had no business to arrest Mr.
Sunil Das. That is why I mentioned
that the .Home Secretary of West
Bengal Government, under the in-
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fluence of Shri Atulya Ghosh, sent a
particular officer here to mislead the
Central Government.

Shri C. K. Bhattacharyya (Raiganj):
Sir, I rise to a point of order. I do
object to it.... (Interruptions).

Some hon, Members: No point of
order. * 3
Mr, Deputy-Speaker: Please do
not mention names like that. Shri

Atulya Ghosh has denied his com-
plicity in this. He is an hon. Member
of this House. You should not men-
tion names like that (Interruptions).
You mentioned the names of officers.
I did not object. It is very bad.

Shri S. M. Banerjee:
hear me.

Shri C. K, Bhattacharyya: It is
stupid.. It should not be allowed to go
on record.

Sir, kindly

Mr. Deputy-Speaker: Please do

not mention any names,

Shri Hem Barua: Sir, I rise to a
point of order. Can an hon. Member
call another hon. Member “stupid”.
Here is an hon. Member calling an-
other hon. Member ‘“stupid”: “He is
stupid” he said.

Shri Umanath (Pudukkottai): The
other day when the Home Minister
was called “foolish”, objection was
raised and the ruling given was that
no Member should be called “foolish”.
But he called Shri Banerjee “stupid”.
Let him withdraw that word, Let the
word be expunged.

Mr, Deputy-Speaker:
called him “stupid”? (Interruptions).
I will look into the records. If he has
called him “stupid”, I will expunge it:
Please do not mention any names.
(Interruption).

Has he

Shri C., K. Bhattacharyya: Sir, he
said that the Home Secretary func-
tions under Shri Atulya Ghosh. This
should not be on the record. He said
the Home Secretary of West Bengal
functions under Shri Atulya Ghosh.
Do you accept this statement?
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Some hon. Members:
ruptions).

Yes. (Inter-

Mr., Deputy-Speaker: Shri Atulya
Ghosh has denied the allegations. You
should not bring in his name, Please
do not mention his name now,

Shri S. M, Banerjee: I am not
making any allegations against him.
May I assure my friend, fdolish friend,
Shri Bhattacharyya—he called me
‘stupid’ so I call him ‘foolish’.....

Mr, Deputy-Speaker:
will remain.

Then both

Shri S. M. Banerjee: Let him not
be as foolish as he looks, then he will
not understand my point.

Shri Rameshwar Sahu (Rosera):
Sir, I rise to a point of order. He has
called Shri Bhattacharyya “feolish”
(nterruptions).

Shri S. M. Banerjee: I am not men-
tioning the name of Atulya Ghosh.

Mr. Deputy-Speaker: You are un-
necessarily taking the time of the
House,

Shri S. M. Banerjee: Sir, let me
explain my case. I said, Sir, yesterday,
that the Home Secretary under the in-
fluence of Congress bosses—I am not
mentioning any names (Interrup-
tions). I am not to get a ticket from
Shri Atulya Ghosh it is he who has to
get the ticket. Let him fall at his feet.
I said, Sir, this has been done under
the influence of Congress bosses, that
is why an officer was sent, as admitted
by Shri Hathi, and that is why the
Minister has misled the House. So my
privilege motion is, if the names are
not to be mentioned, not against all
the officers of West Bengal because I
cannot move an omnibus motion
like that, but against the West Bengal
Government,
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In this case I made two points. One
was that he misled the entire House
by giving a wrong information, a false
information to the hon. Minister, who
misled the House because of that in-
formation and the entire country has
been misled by it. The second point,
which' is also a pertinent point, I
asked was about the blue-prints of
Farakka Barrage. That is apart from
this, but it is a very important ques-
tion. Today is the last day. In the
larger interest of the country I am
asking this and not on any political
considerations. There is a charge that
one Shri K. K. Framji, Joint Secretary,
Ministry of Irrigation and Power, was
smuggling paper. This officer was
forced to resign. Now we find that all
these blue-prints of Farakka Barrage,
which are so important for the security
of our country, for the integrity of
our country, have been passed over.
They should reply to that point also.
Therefore, Sir, my privilege motion
should be considered by you. I am
hundred per cent sure ***° nothing
will be possible...... (Interruptions).

Shri Sheo Narain (Bansi): Sir, you
are not paying any attention to this
side. Many of us have been standing
(Interruptions).

Mr. Deputy-Speaker: Will you
withdraw those words, Shri Banerjee?

Shri Umanath: should he

(Interruptions)?

Why

Mr. Deputy-Speaker: He is an hon.

Member of this House.

Shri Prabhat Kar (Hooghly): ***
we cannot suggest that even?

Mr. Deputy-Speaker: You should
not suggest that.*** (Interruptions).

Shri Surendranath Dwivedy: May
1 humbly submit to you...(Interrup-
tion).
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Shri Prabhat Kar: * * * No sugges-
tions can be made? (Interruption.)

Shri Surendranath Dwivedy: Sir,
you will be creating 3 very bad pre-
cedent if what you say goes on record.
A Member cap certainly make that
suggestion. It is neither unparliamen-
tary, nor derogatory nor defamatory.
On what ground would you like the
Member to withdraw that? That may
not be necessary for the issue that
we are raising here; it may not be
very relevant to the very purpose of
the admission of the privilege motion,
but if a Member.has mentioned it
you may reject it as irrelevant but
you cannot ask him to withdraw it
nor can you expunge it....(Interrup-
tion)

Mr. Deputy-Speaker: * * *,
Shri S, M. Banerjee: * * .
Shri Umanath: * * *

Mr. Deputy-Speaker: Order, order,
1t is certainly defamatory.. (Interrup-
tion). These words are expunged.
There must be some decency in using
language. ... (Interruption).

Shri S. M. Banerjee: On a point of
oxder. . (Interruption).

M!:. Deputy-Speaker: There is no
point of order.... (Interruption).

Shri S. M. Banerjee: What is
indecency in ** (Interruption).

the

Shri Manaen (Darjeeling) Sir, it
raises a serioug matter. ... (Interrup-
tion).

Mr. Deputy-Speaker: Order, order,
Please sit down. Let there be silence
in the House.

Shri Manaen:
understandable.

Sir, their anger is
I can understand

‘ their ‘anxiety also....(Interruption).

Mr. Deputy-Speaker: Order, order,
Please sit down.
Shri Manaen: It is a matter of the

security and integrity of the coun-

*** Expunged as ordered by the
Chair, vide col. 9767.
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try.... (Interruption). It shoulq be
the anxiety not only of the Opposi-
tion but it is a matter of anxiety for
all sections of the House.

Mx:. Deputy-Speaker: Please  sit

down.

Shri Manaen: You have allowed

me.

Mr. Deputy-Speaker: Nothing
more. Please sit down. Those words
are expunged.... (Interruption).

Shri Manaen: It is a very impor-
tant point.

Mr. Deputy-Speaker: Please sit
down. I ask you to sit down.

Some hon. Members: He should be
named . . . (Interruption).

Mr. Deputy-Speaker:
down. ... (Interruption).

Shri Ranga: Mr. Deputy'-Speaker,
Sir . . . (Interruption).

Shri Manaen: One, question only..
(Interruption).

Mr. Deputy-Speaker: I will have
to ask you to go out if you go on like
this. ... (Interruption). Please sit
down.

Shri Manaen: Nobody should
‘create communal tension...(Interrup-
tion). .

Mr. Deputy-Speaker: Order, order.

Please sit down.

Shri Manaen: Whether this is a
matter of espionage or subversion....
(Interruption).

Mr. Deputy-Speaker: Shri Manaen
is going on in spite of my request to
sit down. What is this? At least the
Congress Members should observe. ..
(Interruption). Please sit down.

Shri S. N. Chaturvedi (Firozabad):
Sir, I have to say something about the
admissibility of the motion.’
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Mr. Deputy-Speaker: Please sit
down. The Home Minister.

Shri Ranga: Sir, with all sense of
responsibility I am mentioning this
to you. Yesterday you asked Shri Ba-
gri to go out. At least, he was the
leader of a group, but here is a gen-
tleman who is specially loyal to the
AICC and he hag been defying you.
The least you can do is to ask him to
leave the House for the rest of the
day.

Shri H. N. Mukerjee: On much
lesser provocation Members on this
side have been named and suspended.
For 3 long time you asked Shri Ma-
naen to sit down and he did not sit
down. If he were a Member of this
side, he would have peen named and
suspended.

Shri Surendranath Dwivedy: The
Leader of the House shiuld be cour-
ageous enough to come forward and
say that. Why does he not come for-
ward? Ig it because he is 3 member
of his party? Sir, you ask Opposition
Members to get out, but here is a
Member who defined the Chair and
wasted the time of the House, yet no
action is taken....(Interruption).

Mr. Deputy-Speaker: Order, order,

Shri Surendranath Dwivedy: Let
him say whether he has defined the
Chair or not.

Shri Ranga: Here is the Leader of
the House sitting. ... (Interruption).

Mr. Deputy-Speaker: Please sit
down now. The Home Minister.

The Minister of Home Affairs (Shri
Nanda): Sir, it is for you to give
your ruling. ... (Interruption).

N gwa 7= wGAR (37W):
AT K@ E F wgF AT 9T A
argx femifaq | gw @AT AR 4,
qg 39 #1 arge fraerfag

Shri J. B. Kripalani (Amroha): May
I request the Opposition people not to
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lose sight of ‘a principle because of a
person,

Shri Ranga:
ing the House.

He goes on obstruct-

Shri J. B. Kripalani: Let us forget
so far as the obstruction of the House
is concerned. I simply request this.
Please do not confuse a big issue with
a small issue. Leave it to the Deputy-
Speaker to/ deal with him as he likes.

Shri Nambiar (Tiruchirapalli): 1
sought your permission to make a
statement but you did not permit me
and I sat down. Here is a Secretary
of the Congress Party going on despite
your asking him to sit down. This is
not a good example, This is not pro-
per. You should be equal to both
sides. . ..

Mr Deputy-Speaker:
equal to both the sides.

I am being

Shri Nambiar:. .. otherwise, there

cannot be any justice here.

Shri Nanda: So far as the question
before you is concerned, it is for you
to give your ruling: I only want to
make one or two submissions. One
is that the privilege of any Member
and of the House is a matter for all
of us, for me also, of the greatest
concern. I yield to none in this claim
that I, as a Member of this House and
ag a member of the Government,
would go to the farthest limit to pro-
tect, preserve and help in doing that
so far as the privileges of the House

are concerned. No question arises
there......

Dr. Ranen Sen (Calcutta East):
Question. :

Shri Nanda: ....of any person,

whatever the position he may be hold-
ing and wherever that person may
be....(Interruption). To assist this
House and to assist the Chair in deal-
ing with this matter effectively, that
is that 1 would do.

b Exﬁunged ) as ordered by the
Chair,
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Shri S. M. Banerjee:**
Shri C. K. Bhattacharyya: Atulya

Ghosh has gone into your brain.

Shri S. M. Banerjee: Sir, I though
that insanity was 5 disqualification
for being a Member of this House.
But, I am sure now that that is no
disqualification.

Shri Nanda: Now, for any motion
before this House, there are certain
prescribed limits has to Dbe
within  those limits and if
any irrelevant matter is introduced, I
submit r *spectfully, then all kinds of
question arise. If they introduce the
name of a person without anything
of provocation, without any kind of
proof, without anything having arisen
to convince that, whether it is the
name of ‘A’ or ‘B’ or any organisation
or the AILCC. or thé Congress, if
such irrelevant matters are introduc-
ed, the provocation arises and then we
have all the troubles. Therefore, 1let
us locate the source of the trouble.
If things move on proper lines, there
will be no such ‘trouble.

Then, in this House. yesterday prac-
tically the whole of this ground was
covered. -

An hon. Member: No.

Shri Nanda: The question .of the
name was there....(Interruption). I
did not and I am not going to do that
now.

Some hon. Members: Wh);?

Shri Nanda: The reason that I gave
yesterday and which I submit, prov-
ed to be acceptable—at least that is
what T thought—to the Members on
the other side also is that let us not
judge' the issue. I have undertaken,
and that undertaking remains, that
I was going to have the facts explor-
ed and ascertained, whatever the
chain ig there, before the Chair can
come to -any conclusion regarding that.
This was agreed and the matter was
over. There ig nothing new that
ariseg at this juncture,
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Shri Hari Vishnu Kamath: It is not
for the security-blind, at least secu-
rity-squint, Government to judge the
issue. Only 3 Committee of the House
can judge the jssue.

Mr. Deputy-Speaker: I have heard
the hon. Members who have tabled
breach of privilege motions. All these
arise out of the statement made by
Mr. Hathi....

Shri Ram Sewak Yadav
banki):

(Bara-
Are you giving your ruling? '
Mr. Deputy-Speaker: Yes.

Shri S. M. Banerjee:
on a point of order.

Then, 1 rise

Mr. Deputy-Speaker: Order, order.,
There is no point of order. He had
stated clearly....

Shri S, M. Banerjee:
point of order.

I rise on a

Mr. Deputy-Speaker: Order, order.

He had stated clearly that an offi-
cer of the West Benga] Government
gave that information. The officer of
the Government is responsible only
to the Minister. It is the Minister who
is responsible to this House. The Mi-
nister hag made a statement that he
was misled by the officer and he ex-
pressed regret. So fdr as that matter
is concerned, that is over.

Now, as to whether this House can
go into the question of breach of pri-
vilege committeq by an officer who
gave the information to the Minister,
I think, it js purely an administrative
matter. ... (Interruptions). Order or-
der. He is an officer of the West Ben-
gal Government. Yesterday, both the
Prime Minister and the Home Minis-
ter stated that an inquiry is being
made and that the guilty would be
brought to book and that they are
not there to shield anybody. It is a
purely administrative matter and
there is no question of breach of
privilege. So, all these breach of pri-

** Expunged as ordered by the
Chair, .
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vilege motions are ruled out. (Inter-
ruptions). :

Shri S. M. Banerjee: You do
have the
You can
ruptions).
ruling.

not
courage. ... (Interruption).

imagine why* (Inter-
.Nobody can give a fair

Mr. Deputy-Speaker:
Papers to be laid.

Order, order.

Shri Surendranath Dwivedy: What
is this? Shri C. K. Bhattacharyya goes
to the Table and tries to do something
.... (Interruptions).

Shri S. M. Banerjee: He is going

to the Table; he is tampering with
the records.

" Shri Surendranath Dwivedy: He
is standing in the middle of the
House. ... (Interruptions).

Mr. Deputy-Speaker: Order, order.
Can’t a Member go to the Table and
ask for some information?

Shri Surendranath Dwivedy: That
is right. But he was standing in the
middle of the House. (Interruption).

Mr. Depuiy-Speaker: Order, order.

Papers to be lajd.

13.0 hrs.
PAPERS LAID ON THE TABLE

Notifications making amendments to
Kerala Education Rules, 1959 under
Kerala Education Act. 1958.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
On behalf of Shri M. C. Chagla, I lay
on the Table—

(1) A copy each of the following
Notifications making certain
amendmentg to the Kerala
Fducation Rules, 1959, under
section 37 of the Kerala Edu-
cation Act, 1958, read with
clause (c¢) (iv) of the Procla-
mation dated the 24th March,
1965,
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issued by the Vice-President, dis-
charging the functions of the
President, in relation to the State
of Kerala:—

(i) S.R.O. No. 410/65 published in
Kerala Gazette dated the 23rd
November, 1965.

(ii) S.R.O. No. 119/66 published in
Kerala Gazette dated the 15th
March, 1966.

(iii) S.R.O. No. 197/66 published
in Kerala Gazette dated the
17th May, 1966.

[Placed in Library, See No. LT-

7045/66].

(2) A copy each of the follow-
ing Reports along with Explana-
tory Memoranda thereon, under
sub-section (6) of section 4 of the
Kerala Education Act, 1958, read
with clause (c) (iv) of the Pro-
clamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala:—

(i) Annual Report of the State
Education Advisory Board for
the period May 1962 to May
1963. .

(ii) Annual Report of the State
Education Advisory Board for
the periog May 1963 to May
1964.

(iii) Annual Report of the State
Education Advisory Board for
the period May 1964 to May
1965.

(3) A statement showing rea-
sons for delay in laying papers
mentioned at items (1) and
(2) above, [Placed in Library,
see No. LT-7046/66].

(4) A copy of the Annual

Report of the Indian Institute of

. Technology, Bombay, for the year

1964-65. [Placed in Library. See
No. LT- 7047/66].
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(5) A copy of the Annual
Report of the Indian Institute of
Technology, Madras, for the year
1964-65. [Placeq in Library, See
No. LT-7048/66].

(6) A statement in reply to
Half-an-Hour discussion raised by
Shri Kishen Pattnayak on the 3rd
September, 1966, regarding Indian
School of International Studies
under direction 19 of the Direc-
tions by the Speaker under the
Rules of Procedure and Conduct
of Business in Lok Sabha. [Plac-
ed in Library. See No. LT-7049/
66].

STATEMENT RE: REPORT OF WORLD
Bank TeaM oN CoaL TRANSPORT STUDY

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
On behalf of Shri Asoka Mehta, I lay
on the Table a statement indicating the
action taken or proposed to be taken
on the Report of the World Bank
Team on Coal Transport Study. [Plac-
ed in Library. See No. LT-7050/66].

ReporT OF TARIFF COMMISSION ON
Price STRUCTURE OF CATGUTS INDUSTRY

+The Minister of Industry (Shri D.
Sanjivayya): I lay on the Table a
copy each of the following papers
under sub-section (2) of section 16
of the Tariff Commission Act, 1951:—

(1) Report (1966) of the Tariff
Commission on the Price
Structure of Catguts Industry.

(2) Government Resolution No.
LEI (A)-16(5)/65 datedthe
.18th August, 1966.

(€]

~

Statement showing the reasons
why the documents mentioned
at (1) and (2) above could
not be laid on the Table
within the period prescribed
in the said section.

[Placed in Library.
7051/66].

See No. LT-
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STATEMENT ON FoOD SITUATION IN THE
COUNTRY

The Minister of Food, Agrjculture,
Community Development and Coop
tion (Shri C. Subramaniam): I lay
on the Table a Statement on the Food
Situation in the country. [Placed in
Library. See No. LT-7052/66].

Shri Hari Vishnu Kamath (Hoshan-
gabad): On item 7, I want to say
something. We have got a copy of
the statement laid on the Table on food
situation in the country. I wish he
had laid it yesterday and then we
could have raised questions. It is a
serious matter . . . (Interruption).

Mr. Deputy-Speaker: Let it be cir-
culated to the Members. )

Shri Hari Vishnu Kamath:
got a copy of it already.

I have

Mr. Deputy-Speaker: No questions
are permitted on the statement laid
on the Table.

Shri Hari Vishnu Kamath: Please
have patience. You as well as the
Speaker have given rulings in this
connection, not once or twice but times
without number, and yet the Ministers
show scant regard for the rulings of
yourself as well as the Speaker.

Sir, I had given a notice of a Short
Notice Question on the 25th August.
You have advised the Ministers cate-
gorically that in regard to any Short
Notice Question, so also in the case of
Call Atlention Notices, the reply
should come from the Ministry within
three days. About my Short Notice
Question, it was pending in the Min-
istry till 3rd September, for nine days,
and then I had no alternative but to
give a Call Attention notice the day
before yesterday, and yesterday, I was
told by the Lobby Assistant that it
was under consideration. Today, I am
told that because the Minister is
making a statement, and I can there-
fore raise the question after he has
made the statement. That is why I
am raising it.

1638(Ai) LSD—b

1888 (SAKA) Papers laid

9776

The last paragraph of the statement
refers to very acute scarcity conditions
in the Vindhya division, Rewa and
other districts of Madhya Pradesh.
Authentic reports have come from
Rewa division of Madhya Pradesh
that fhere have been starvation deaths
and responsible men like the sur-
panches have given facts and figures.
The leader of the opposition, Shri
Tiwari and many of my party col-
leagues in the State have been arrest-
ed for carrying on agitation against
the apathy, the callousness, of the
Administration in Madhya Pradesh.
In view of that, I would like to know
what the Minister has got to say in
regard to the present conditions in the
Rewa division of Madhya Pradesh. He
has denied it. Because Madhya Pra-
desh Government denies it, he also
denies it. If Madhya Pradesh Govern-
ment misleads, he also misleads. We
have got one case of misleading al-
ready there.

Mr. Deputy-Speaker: There cannot
be question on the statements laid on
the Table of the House.

Shri Vasudevan Nair (Ambalapuz-
ha): Why is he making the statement
on the last day of the session? It is
evading the issue.

Mr. Deputy-Speaker: I am asking
the Minister to take note of it and
supply food to those scarcity areas . . .
(Interruptions). 1 am not allowing
any questions.

Shri Ranga (Chittoor): There are
scarcity conditions in Rayalseema,
Chittoor . . .

Mr, Deputy-Speaker: The Govern-
ment will take note of it.

Shri Bade (Khargone): Today is the
last day of the session. I had given
notice of an adjournment motion and
call attention notice. They have been
disallowed simply because the Minister
is making a statement. Sir, I have
received this American milo which is
being given to Adivasis. This is rotten
dust that is being given to them, to
the Adivasis, in east and west Nema
district of Indor¢ Commissionary of
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Madhya Pradesh. It is sent in open
trains. Therefore, it has become mud.
They are starving and there is an
epidemic of gastro-enteritis in that
area. It is due to this rotten milo. I
am prepared to show it to Mr.
Subramaniam. I would like to draw
the attention of Mr. Subramaniam to
this and would request him to look
into this matter. In my own district in
Madhya Pradesh, this American milo
is supplied; it is rotten.. (Inter-
ruptions).

14 hrs.

Mr. Deputy-Speaker: Order, order.
He may please sit down.

o FEN AR ©IJAW@  (I979)
#Y 26 TATE F1 HAY WL FT AAAT
feat an, affm o9 9% swF ar ¥
Fr§ gy g F11 F 9 IR
oY WA T@I § FAT A e
Figr A # frar smar 3, AR wem
3w, TAEHIA, WIAF AT IAT
w3IW & mHY @ fear smar

Mr. Deputy-Speaker: I am not al-
lowing any questions,

o g T WFAW © 26 FATE
# &Y 7z A9 foar av 0 § @A
Tigar g 5 3@ @47 £ 5= fa @
TGN FEETE 8 | 3T FATHL H
IgF FRO AT FA W SE
ST F AIT FTFTIFTS . . .
(saaa®) |
Mr, Deputy-Speaker: He may please

sit down. Nothing more. Let us go
on with the business. Item 8.

ANNUAL RrEPORT OF THE KERALA
FInANcIAL CORPORATION FOR 1966, ETC.

Shri L. N. Mishra: On behalf of
Shri B. R. Bhagat, I beg to lay on the
Table—

(1) A copy of the Annual
Report of the Kerala Financial
Corporation for the year ended
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the 31st March, 1966, along with
the Audited Accounts, under sub-
section (3) of section 38 of the
State Financial Corporations Act,
1951, read with clause (c)(iv) of
the Proclamation dated the 24th
March, 1965, issued by the Vice-
President, discharging the func-
tions of the President, in relation
to the State of Kerala. [Placed
in Library. See No. LT-7053/66].

(2) A copy each of the follow-
ing papers under sub-section (7)
of section 37 of the State Finan-
cial Corporations Act, 1951, read
with clause (c)(iv) of the Pro-
clamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala:—

(i) Audit Report on the Accounts
of the Kerala Financial Cor-
poration for the year ended
the 31st March, 1962.

(ii) Audit Report on the Accounts
of the Kerala Financial Cor-
poration for the year ended
31st March, 1963.

(iii) Audit Report on the Accounts
of the Kerala Financial Cor-
poration for the year ended
the 31st March, 1964.

[Placed in Library. See No. LT-
7054 /64].

(3) A copy each of the follow-
ing Notifications making certain
amendments to the Tax Credit
Certificate (Exports) Scheme, 1965,
under sub-section (4) of section
280ZE of the Income-tax Act,
1961:—

(i) GS.R. 694 published In
Gazette of India dated the
6th May, 1966.

(ii) G.S.R. 865 published in Gaz-
ette of India dated the 6th
June, 1966.

(iii) G.S.R. 1226 published in
Gazette of India dated the
8th August, 1966.
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(4) A statement showing reasons
for delay in laying the Notifica-
.tions mentioned at (i) to (iii) of
item (3) above.

[Placed in Library. See No. LT-
7053/66.]

(5) A copy each of the follow-
ing Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 1316
Gazette of India
27th August, 1966.

(ii) G.S.R. 1319 published in
Gazette of India dated the
27th August, 1966.

See No. LT-

published in
dated the

[Placed in Library.
7056 /66].

(6) A copy of the” Customs and
Central Excise Duties Export
Drawback (General) Seventy-
ninth Amendment Rules, 19686,
published in Notification No. G.S.R.
1320 in Gazette of India dated the
27th August, 1966, under section
159 of the Customg Act, 1962 and
section 38 of the Central Excises
and Salt Act, 1944. [Placed in Li-
brary. See No. LT-7057/66].

(7) A copy each of the following
Notifications under sub-section (2)
of section 9 of the Kerala Stamp
Act, 1959, read with clause (c) (iv)
of the Proclamation dated the 24th
March, 1965, issued by the Vice-
President, discharging the func-
tions of the President, in relation
to the State of Kerala:—

(i) SR.O. No. 260/66 published
in Kerala Gazette dated the
12th July, 1966.

(if) SR.O. No. 310/66 published
in Kerala Gazette dated the
16th August, 1966.

(8) A statement showing reasons
for delay in laying the Notifica-
tions mentioned at (i) and (ii)
of item (7) above.

[Placed in Library. See No. LT-

7058/66).
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NOTIFICATION MAKING AMEND-
MENT IN INDIAN PoOLICE SERVICE
(PAaY) RULEs AND THE DELHI ApMI-
NISTRATION (REMoOvVAL oF DIFFICUL-
TIES) ORDER

The Deputy Minister in the Mijnis-
try of Home Affairg (Shri P. S.
Naskar): On behalf of Shri Hathi, I
beg to lay on the Table—

(1) A copy of Notification No..
G.S.R. 1270 published in
Gazette of India dated the
20th August, 1966, making
certain amendment to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954,
under sub-section (2) of sec-
tion 3 of the All India Ser-
vices Act, 1951. [Placed in
Library, See No. LT-7059/66].

A copy of the Delhi Adminis-
tration (Removal of Difficul-
ties) Order No. 1 published
in Notification No. F. 10/28/
66-SR in Delhi Gazette dated
the 1st September, 1966, under
sub-section (2) of section 38
of the Delhi Administration
Act, 1966. [Placed in Library,
See No. LT-7060/66].

(2)

Shri Priya Gupta (Katihar): Please
hear me, Sir. You have got to hear
me. There is so much of discontent..

Shri Bade:
milo ig sent in, open bogies . .
teruptions).

Mr. Deputy-Speaker: -Order, order,
Mr Jaganatha Rao.

STATEMENT SHOWING THE ACTION TAKEN
BY THE GOVERNMENT ON VARIOUS
ASSURANCES, PROMISES AND UNDER-
TAKINGS.

The rotten American
. (In-

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): I beg to lay on the Table the
following statements showing the
action taken by the Government on
various assurances, promises and
undertakings given by the Ministers
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during the various sessions of Thira
Lok Sabha:—

(i) Statement No. I—Fifteentn

Session, 1966.

(ii) Supplementary Statement No.
V—Fourteenth Session, 1966.

(iii) Supplementary Statement No.
VII—Thirteenth Session, 1965.

(iv) Supplementary Statement No.
X—Twelfth Session, 1965.

(v) Supplementary Statement No.
XIV—Eleventh Session, 1965.

(vi) Supplementary Statement No.
XVI—Tenth Session, 1964.

(vii) Supplementary Statement No.
XXIII—Seventh Session, 1964.

[Placed in Library. See No. LT-
7061/66 to LT-7067/66].

st gwN ST wEA ¢ AT
R W T | I A, A A
FIFEa N aqaTI 718 I9D
TR | IR T A AT
Shri Priya Gupta: I have given a
call-attention notice and a short notice

question and the Speaker had
assured...(Interruptions).

Mr. Deputy-Speaker: How can 1
go on with the business if so many
members speak at a time?

Shri Surendranath Dwivedy:
(Kendrapara): Mr. Priya Gupta was
given an assurance by the Speaker
on his call-attention notice and short-
notice question that when the Food
Minister makes a statement, he could
put a question. You may see the pro-
ceedings.

Mr. Deputy-Speaker: Is there any
assurance? If he hag assured, he will
be called.

Ht gER WY wEWT : gAGEA
ATgT Fgl T4 | qH IAG gAq qBAT
2198 a9 BT FAFT W § | I
& w1 woAT fRar @
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Shri Bade: The Minister has
already left the House. He should be
called back. There is an epidemic
and people are dying.

Mr. Deputy-Speaker: Order. order.
We have already gone to item 10.
We cannot go back now, I am very
sorry, Mr. Bade."

=Y gw o YT : I fawg
Y 991 99 W & 9w

Shri Bade: When we are speaking
on food, he has left the House,

Mr. Deputy-Speaker: He need not
sit here all the time, His item was
over.

Shri Hari Vishnu Kamath: On item
8, I want to say something.

Mr. Deputy-Speaker: We have al-
ready gone to item 10. I am very
sorry.

Shri Hari Vishnu Kamath: I have
been shouting.

Mr, Deputy-Speaker: What does he
want?,
= gFR WL ®FIW : @F G
N T | TR FF F WA AR
A gAY IR 26 FUE A
At fzar €1
=t aF
g g

Shri Priya Gupta: I want to ask
a question. . . .

g IAq AT qoAT

Mr. Deputy-Speaker:
allowing sany questions.
down.

Y gFR T $GIW AT %
FEI FIT GT T FETS § | 98
gUT S L W § | TH IW@ Y AR
Igr AW FT AT TG |

Mr. Deputy-Speaker: Mr. Kachha-
vaiya is shouting at the top of his

voice in spite of my requests to sit
down. I will ask him to go cut.

I am not
Please sit
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Shri Bade: You should allow us to
say something. I would not allow
you to proceed with the business
unless and until we are heard.

Mr. Deputy-Speaker: How can it
go on like this? I cannot allow any
questions on the statemeni laid on
the Table.

Shri Bade: Let him be callad back.
I would not allow you to proceed.
You have not allowed us to say
something on item 7. When I was
saying something, the Minister was
leaving, Is it not an insult to the
House?

Mr, Deputy-Speaker: We have gone
to the next item,

Shri Bade: I had some quesiions to
ask. !

Mr. Deputy-Speaker: Has the
Speaker given any assurance?
ot gvW W°T WAL 2 26 TS

F Y At frarar o aT § Fa
wat 41 fF dar A& grm . AfE 26
JATE F ] A g W AR g7F
faar o1 <@ &, faafa & +1F w=wr
ofcT gt gom § 1 gafed sa H4Y
3R F1 @aq H AATIA | gH o7
¥ qaTe {BI AT § |

Mr. Deputy-Speaker: According to
rules, on statements laid on the Table
no questions cap be asked. If a state-
ment is made on the Floor of the
House, then certain questions can be
asked. I do not know whether the
Speaker has given any such assur-
ance. He may please show me. I
will call Mr, Subramaniam, and will
ask him to answer.

ot gwR w2 v : § 5 S
gafea oA TaGIF |

Mr. Deputy-Speaker: Order, order.
I had asked him to go out.

=t gwR T wETE ¢ & A

3, %@ s g e & wgan g
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gfF & 26 qars st guar drdr
Iu% ac ¥ fafa & #f af@aq
g AT | AR Ug R A @
SaT A W1 @rE |

Mr. Deputy-Speaker: Mr, Kachha-
vaiya may please go out. He is
obstructing the proceedings of the
House, I have asked him to sit down
at least half a dozen times. (Interrup-
tions).

Several hon. Members rose—

Mr. Deputy-Speaker: Please sit
down. I asked Mr. Kachhavaiya to
go out, He may please go out.

Shri Priya Gupta rose—

Mr. Deputy-Speaker: Mr, Priya
Gupta may please sit down. There
must be some limit to this. I am
very sorry the House is reduced to
this state of affairs. (Interruptions).

Shri Priya Gupta: The Speaker told
me that I couldq ask questions when
the Food Minister lays the state-

ment . . .

Shri Vasudevan Nair: The Minister
has behaved in such an insulting
manner! He has left the House, Do
you think that the Ministers should
behave like this?

Mr. Deputy-Speaker: I have gone
on to so many items ahead. There
was nothing for him to do. He may
have gone out. There is nothing
wrong in that. (Interruptions).

Mr. Deputy-Speaker: Mr Kachha-
vaiya is talking at the top of his
voice, I am very sorry members
should behave like this.  (Interrup-
tions).

Shri Priya Gupta: I gave a call-
attention notice and short notice
question regarding food scarcity in
Assam and about the hardship of
65,000 railway men serving in Assam
running the railways. They are
standing in the queu from morning 4
till night. .. (Interruptions). The
Speaker told me that he would con-
sider this and allow me to ask
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questions whep there is a statement
by the Food Minister. I contacted the
Secretary of the Lok Sabha Secre-
tariat also on this issue.

=Y gFR 97 WEANT : gAT FE
H ¥ SEgET JAT AT ST @rE ST
g Ja3= Gar aqw fear mr g fow
F qI9 9 A AT 99 & qAT age
frar M §, IAF AT QUF AN
F1 Y A E | AV A BT AT T FT
F AT ] IR WY gTAT @I SAT &Y
TR

I SERY 2 WS, WST |

=Y g T wYAW : HAT AERA
FY AT F AT AL | TG TF AG TG
A IAT q9 qF g9 § oW AR
FAAT @AY | 9% & FT FWIA Y
F oy a g

Shrimati Renu Chakravartty (Bar-
rackpore): When the Mcmbers say
that they have been given an assur-
ance, you should take their word. If
Shri Priya Gupta and Shri Surendra-
nath Dwivedy both say that they have
been given that assurance, why do
you not allow them to ask a few ques-
tions? It is a simple matter.

Y gFR A ®YAW : TG Hal
q oreETaq 36T @ew ¥ fwar ar fw
oEt ST qem AW A A < fEw
i qg AT WSy ?

Mr. Deputy-Speaker: On what date
was that assurance given?

Shri Surendranath Dwivedy: No
harm would be done if the hon. Minis-
ter could come for a few minutes and
answer the questions. You may fix
the time, and you may allow the three
or four Members who had tabled the
calling attention notice to ask some
questions. They were told that they
would have an opportunity to ask
questions when the statement would
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be made. No harm would be done if
the hon. Minister could be called for
about ten minutes here.

Mr. Deputy-Speaker: I sghal! ask
him to come at the end of the day
here and those two or.three Members
might put questions.

Shri Hari Vishnu Kamath: Now, we
go back to item No. 8. I am glad to
find that the Ministers, at least some
of them, have learnt a lesson, and
have started giving the House rea-
sons for delay.

But you will be pleased to see that
under sub-item (2) of item 8, certain
reports relating to the years ending
the 81st March, 1962, 31st March, 1963
and 31st March, 1964 have been laid
on the Table of the House. Whereas
under item (3), there is a statement
giving reasons for the delay in lay-
ing the items mentioned under item
8 (3), which relate to subsequent
periods, namely May, 1966. June, 1966,
and August, 1966, with regard to these
reports relating to the years 1962,
1963 and 1964, however, there is no
statement giving reasons for the de-
lay. So, the hon. Minister should ex-
plain why there is no statement giving
reasons for the delay.

Shri L. N. Mishra:
find out. .. .

Shri Hari Vishnu Kamath: He will
find out?

I shall try to

Shri L, N. Mishra: I shall try to
find out. I am sorry for the delay. I
shall find out the reasons and make a
statement before the House.

Shri Hari Vishnu Kamath: This is
going on from day to day.

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): I beg to lay on the Tab'e
a copy of Order No. 14A of the Deli-
mitation Commission published in
Notification No. S.0. 2002 in Gazette
of India dated the 30th June, 1966,
under sub-section (2) of section 11
of the D:limitation Act, 1963, making
certain corrections in the Delimita-
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tion Commission’s Order No. 14, dated
the 23rd April, 1966, relating to the
State of Rajasthan. [Placeq in
Library. See No. LT-7068/66].

ADMINISTRATION REPORT OF KERALA
State ELECTRICITY BOARD

Shri Bhakt Darshan: On behalf of
Dr. K. L. Rao, I beg to lay on the
Table a copy of the Administration
Report of the Kerala State Electricity
Board for the year 1963-64, under sub-
section (1A) of section 75 of the E'ec-
tricity (Supply) Act, 1948, read with
clause (c)(iv) of the Proclamation
dated the 24th March, 1965, issued by
the Vice-President, discharging the
functions of the President, in relation
to the State of Kerala. [Placed in
Library. See No. LT-7069/66].

At gzt fag (dmr) o omower
qza 9T Fn7 i yAfefay @iE
#r nefafagee {0 @ of 50
FTT § wozafy oY F1 oA £ faw
A% ¥ g3 AT ST &7 WEA
I g g da7 # oWy el o
F wrET &1 93T 9 2z gAfEfeR)
NF F T qY A fAaT T 3B 2
fear 2

That is a
That does

Mr. Deputy-Speaker:
different matter altogether.
not arigse out of this item.

ot qz1 fag @ 3AT gEG AT
g ST YR E 1 TR g7 IR TF
Fife uima Aifew fear ar faa s
A/ ArdaT &2 frar 1

Mr. Deputy-Speaker: It does not
arise out of this item.

ot gzr fag ;. owTEr TA 9 A
aife?y fa & 1 9 3A%  warfeaw
ST WS gH qBA A 2w Y fex
&9 qT WY g e ?

Mr. Deputy-Speaker:
arise out of this item.

It does not
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&t gz7 fag : 9% IEG w‘aﬁ
W A E | FAgar g o owte A
qTq & FILH WY T2eH ] |

INTERNATIONAL  COPYRIGHT
AMENDMENT) ORDER

Shri Bhakt Darshan: I beg to lay
on the Table—

(1) A copy of the International
Copyright (Second Amendment)
Order, 1966, published in Notifica-
tion No. S.0. 2227 in Gazette of
India dated the 25th July, 1966,
under section 43 of the Copyright
Act, 1957. .

(2) A statement showing rea-
sons for delay in laying the above
Notification. [Placed in Library.
See No. LT-7070/66].

NortrFicATION UNDER CusTOoMs AcCT

Shri L. N. Mishra: J beg to lay on
the Table a copy of Notification No.
GSR. 1318 published in Gazette of
India dated the 27th August, 1966,
under section 159 of the Customs Act,
1962. [Placed in Library. See No.
LT-7071/66].

NoTIFIcATION UNDER KERALA WEIGHTS
AND MEASURES (ENFORCEMENT) ACT

Shri C. R. Pattabhi Raman: On be-
half of Shri Shafi Quareshi, I beg to
lay on the Table a copy of Notification
No. 46923-K2|65|RD published in
Kerala Gazette dated the 2nd August,
1966, making certain amendments to
the Kerala Weights and Measures
(Enforcement) Rules, 1964, under sub-
section (5) of section 43 of the Kerala
Weights and Measures (Enforcement)
Act, 1958, read with clause (c)(iv) of
the Proclamation dated the 24th
March, 1965, issued by the Vice-Pre-
sident, discharging the functions of
the President, in relation to the State
ot Kerala. [Placed in Library. See
No. LT-7072/66].

(SECOND

NOTIFICATIONs UNDER KERALA PANCHA-
YATS AcT

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
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(Shri Govinda Menon): On behalf of
Shri Shinde, I beg to lay on the
Table—

(1) A copy each of the follow-
ing Notifications under sub-sec-
tion (3) of section 130 of the
Kerala Panchayats Act, 1960, read
with clause (c)(iv) of the Pro-
clamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the
President, in relation to the State
of Kerala:—

(i) SRO. No. 165/66 publish-
ed in Kerala Gazette dated the
19th Apri', 1966, making cer-
tain amendment to the Kerala
Panchayats (Payment of Tra-
velling Expenses from Pancha-
yat Fund) Rules, 1963.

(ii) SRO. No. 213/66 publish-
ed in Kerala Gazette dated the
31st May, 1966, making certain
amendments to the Kerala Pan-
chayats  (Audit) Rules, 1963.

(iii) SRO. No. 217/66 publish-
ed in Kerala Gazette dated the
31st May, 1966, making certain
amendments to the Kerala Pan-
chayats (Building Tax) Rules,
1963.

(iv) The Kerala Panchayats
(Payment of conveyance al ow-
ance or sitting fees) Rules, 1966,
published in Notification SRO.
No. 239/66 in Kerala Gazette
dated the 21st June, 1966.

(v) SRO. No. 241/66 published
in Kerala Gazette dated the
28th June, 1966, making certain
amendment to the Kerala Pan-
chayats (Acquisition and trans-
fer of immovable properties)
Rules, 1963.

(2) A statement showing reasons
for delay in laying the Notifica-
tions mentioned at (i) to (v) of
item (1) above. [Placed in
Library. See No. LT-7073/66].
NOTIFICATIONS UNDER KERALA PROHIBI-
TION ACT AND ALL INDIA SERVICES AcCT

The Deputy Minister in the Minis-
try of Home Affairg (Shri P, S, Nas-
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kar): On behalf of Shri Vidya Cka-
ran Shukla, I beg to lay on the Table—

(1) (i) A copy of Notification
SRO. No., 136/66 published in
Kerala Gazette dated the 30th
March, 1966, under sub-section
(3) of section 62 of the Kerala
Prohibition Act, 1950, read with
clause (c) (iy) of the Proclama-
tion dated the 24th March, 1965,
issued by the Vice-President, dis-
charging the functions of the Pre-
sident, in relation to the State of
Kerala.

(ii) A statement showing rea-
sons for delay in laying the above
Notification. [Placeq in Library.
See No. LT-7074/66].

(2) Notification No. SRO. 2525
published in Gazette of india
dated the 27th August, 1966,
under sub-section (2) of section
3 of the Al' India Services Act,
1951 constituting the Indian Forest
Service with effect from the 1st
July, 1966. [Placed in Library.
See No. LT-7075/66].

Shri Hari Vishnu Kamath: On a
point of clarification with regard to
thig item. Please refer to sub-item
(2). This is a notification under sec-
tion 3 of the All India Services Act
constituting the Indian Forest Ser-
vice with effect from the 1st July, 1966.

I am sure the House is glad that a
new service has been constituted call-
ed the Indian Forest Service. But we
must avoid any confusion in this re-
gard, so far as the name of the service
or the terminology is concerned. There
is already the Indian Foreign Service,
that is called the IFS, and the Indian
Forest Service will also be called
the IFS; in that case, both would be
called IFS. I would, therefore, sug-
gest this; I do not know whether it
would be quite in order, but Govern-
ment shou'd consider this matter be-
cause there would be confusion if
both are called IFS; I would, there-
fore, suggest that it might be called
the Indian Jungle Service or the 1JS;
the word ‘jungle’ is a good Indian
word. Otherwise, if it is possible, we
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might call the Foreign Service as the
Indian External Service. But if we
call it the Indian External Service it
wi] become IES, and the Education
Minister may take exception to it be-
cause the indian Eiucational Service
will be confused with that. I think
the best way out is to call the Indian
Forest Service the Indian Jungle Ser-
vice or 1JS.

14.22 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

MINUTES OF SITTINGS

Shri A. S. Alva (Mangalore): I beg
to lay on the Table the Minutes of
the Ninetieth to Ninety-fifth sittings
of the Committee on Private Mem-
bers’ Bills and Resolutions held
during the current session.

14.223 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
fol owing message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 5th September, 1966,
agreed without any amendment to
the Punjab State Legislature
(Delegation of Powers) Bill, 1966,
which was passed by the Lok
Sabha at its sitting held on the
1st September, 1966.”.

14.23 hrs.

PUBLIC ACCOUNTS COMMITTEE
FIFTY-EIGHTH REPORT

Shri Morarka (Jhunjhunu): I beg to
present the Fifty-eighth Report of the
Public Accounts Committee on Ap-
propriation Accounts (Civil), 1964-65

BHADRA 16, 1888 (SAKA)

Orr Dignam 9792
and Co. (Stt.)
and Audit Report (Civil), 1966 relat-
ing to Departments of Atomic Energy,
Aviation, Cabinet Secretariat and
Ministries of Commerce and External
Affairs.

14.233 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY-SECOND REPORT

Shri K. N. Pande (Hata): I beg to
present the Thirty-second Report of
the Committee on Public Undertakings
on the action taken by Government
on the recommendations contained in
the Forty-ninth Report of the Esti-
mates Committee (Third Lok Sabha)
on State Trading Corporation of India

‘Limited.

14.24 hrs,
PRESENTATION OF PETiTION
&t 7y foma (FAT) : SuwE
aeq #§ 3fg fod famr o= Y
FAGATH T GHFALU FY 97 97
afg faer F g ¥ FAMA J|F IR
¥ &Y wEAST TESAT AT A S
wfFdi 31U gEarafa@ oF arfasr
FAT F@IE |
Mr. Deputy-Speaker; He may p'ace
it on the Table of the House,
st wg fama : g7 9T 4,200 AW
F gearer 5 €1

14.243 hrs.

STATEMENT BY FINANCE MINIS-
TER RE: ORR DIGNAM & COM-
PANY.

Mr. Deputy-Speaker: Now, the hon.
Finance Minister.

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to
make a statement . ..
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Shri S, M. Banerjee (Kanpur): What
is this statement about?

Mr, Deputy-Speaker: Let him make
the statement.

Shri Sachindra Chaudhuri: On the
1st September, in the course of sup-
plementaries to starred question No.
781, the hon. Member Shri Madhu
Limaye, placed on the Table of the
House a certain document. . . .

=t wy fawd (H77) : gEw AR

¥ AW QF FIET AE WEL .
Mr, Deputy-Speaker: How can the
point of order arise? The hon. Spea-
ker has already told him that he

should make a statement, and he is
making that statement now.

st Ay fm3: & srAar mEar g
fs fom faam & wrag a8 W@ @
T ? T FICATA FTHT FILETL
fasd w11 372 wArS A
safar FT w7 1 F 1 U0 STAAT
At ATRATE 1
~ Mr. Deputy-Speaker: Does the hon.
Member not want him to make that
statement? .

Shri Madhu Limaye: I want him to
make the statement.

Mr. Deputy-Speaker: Let him make
the statement.
point of order.

stag fmd : tFara ag & fF 2
fagrar &1 weam TR A F whE
7y fomd gra o A wE W O
W f@d € 987 7 I & g b
fad § = SaF qg WA S q4 3T |
# ot @ g f5 o9 wwl WY Q@
o g X @A F WA XL
Faaa 7E FAE 1 WR A9 AR Ay
¥ 93 J|WE | TWW ST T AT |
TH W ey F o w@ @
g1 % @ EE FRAW =
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T F FY T TG E A 372
&F AET 48 TE Frawarg

Shri S. M, Banerjee: This statement
can only come under Direction 115 and
not under rule 372.

Shri Sezhiyan (Perambalur): Let
him place on the Table of the House
all the questions because we would
a’'so like to know what questions the
hon. Minister is answering.

Mr. Deputy-Speaker: 1 am sorry.
The hon. Member is making a wrong
statement. The Speaker has not per-
mitted that. I have got the note here
before me and 1 have read it. I am
SOITy.

=t Ay fomd : 7g Fream A o
TeNT WS & | 4g aTdfed g ¥
faFemr 411 agow R YW SEY
Y F A M@ A AT

You cannot

Mr. Deputy-Speaker:
lay it on the Table.

5t wg fwy ;AN & A
MR & AR =fad |

Mr. Deputy-Speaker: You are an
intelligent man, you know the rules,
there are specific rules to raise ques-
tions in this House, then their rele-
vancy and admissibility have to be
considered by the office, and then only
we can ask the Finance Minister to
make a reply. You cannot send half a
dozen questions, in fact you have sent
a dozen questions, so they do not arise
now.

Shri Madhu Limaye; They are in the
form of a statement.

Mr, Deputy-Speai{er: You may take
recourse to asking questions. If they
are admissible, they will be admitted.

Let him make the statement now.

ot Ag fomd : & wwg WA F
ford TEaY 3aW T @ @I g | AW 2
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ari@ @Y faem @ Meq, sEfF
T GG A FF AT ¢

“Mr, Speaker: Mr. Madhu
Limaye haq given another 12
questions, and I have sent them
to the Minister. He will be mak-
ing that statement after Ques-
tion Hour day after tomorrow”.

ITHT QT T FC S 5 ATAG  H,
oY wTe, waaw faar A g, ag e
i fr ag W 7@ Aoyl W
faae w31 zufed o1 @t & 99
TEA, AT WY R qA 9 @A
afq | TR gHT TEWTE, @ TR
Zaw o @y difed, @ A g
T AAT WERT F W & A
¥ gudAd ?

Shri Sezhiyan: We want to know
what the questions are.

Mr. Deputy-Speaker: They do not
arise now. The Minister will make
the statement.

Shri S. M. Banerjee: 1 want your
ruling on one point. You are allow-
ing this statement to be made, I hope
under rule 372 of the ruies of proce-
dure. This says:

“A statement may be made by
a Minister on a matter of public
importance with the consent of
the Speaker but no question shall
be asked at the time the state-
ment is made.”

Am 1 correct?
Shri Tyagi (Dehra Dun): This is
a statement in response to a question.
stag famd : aft @V {  wg
AT § |
o

=3
Shri Sezhiyan; On . point of
order.
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Shri S. M. Banerjee: I refer you
to Direction 115 by the Speaker,
where it is said:

“(2) The member may place
before the Speaker such evidence
as he may have in support of his
allegation.”

A starred question was before the
House, and while replying to supple-
mentaries on the starred question,
certain information was required by
Mr. Limaye and others, and certain
questions were put which were replied
to by Mr. Sachindra Chaudhuri. Dur-
ing the Question Hour certain allega-
tions were made, ’

Shri Madhu Limaye:
tions. They are true,

No allega-

Shri S. M. Banerjee;: And then
certain certified copies were placed
on the Table of the House. So, my
submission is that if an opportunity
is given to the hon. Minister to make
a statement suo motu under rule 372,
it precludes the hon. Member who had
the courage and conviction to place
certain documents from putting any
question. I know that deliberately
and willfully this statement is being
made on the last day of the session
so as to prevent questions. You
should allow it under Direction 115.
Let the Minister make the statement.
Direction 115(3) states:

“The Speaker may, if he thinks
fit, bring the matter to the notice
of the Minister .. .”

The Speaker in his wisdom brought it
to the notice of the hon. Minister that
certain allegations were made, and the
Minister was asked to make some
correction or correct his own state-
ment or place more facts or refute the
allegations of Mr, Limaye. The Dir-
ection says:

“The Speaker may, if he thinks
fit, bring the matter to the notice
of the Minister or the member
concerned, for the purpose of
ascertaining the factual position
in regard to the allegation made.”
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[Shri S, M. Banerjee].

“The Speaker may then, if he
thinks it necessary, permit the
member who made the allegation
to raise the matter in the House
and the mémber so permitted
shall, before making the .state-
ment, inform the Minister or the
member concerned.”

“The Minister or the member
concerned may make a statement
in reply with the permission of
the Speaker .. .”

What I submit for your ruling is this.
You may kindly give a ruling on this.
Mr. Limaye raised very pertinent
questions, a set of 12 questions,
and I have got about 15 ques-
tions which relevantly I should
ask the hon. Minister for getting cer-
tain clarifications and eliciting the
truth, and I am precluded from that
because of rule 372. Direction 115 of
the Speaker is the proper rule, and
it is sacrosanct. A Member may have
said something, and if the Minister
wants to make a statement refuting
the allegations or make counter-
charges, he may do it.

I invite your attention to the inci-
dent in which Mr. Bagri made certain
allegations against Mr. Humayun
Kabir and produced some documents
which were later on found to be fac-
tually wrong, and the Speaker direct-
ed Mr. Kabir to make a statement.
Fortunately or unfortunately Mr.
Bagri was absent on that day. We
raised this question that the Member
concerned, Mr. Bagri, should be pre-
sent when the statement was made by
Mr. Kabir, and it was postponed to
the next day and the hon. Minister
was asked to make his statement only
when Mr. Bag\ri was present.

So, I appeal to your sense of justice
to permit this under Direction 115.
Otherwise, you will be setting up a
bad precedent before this House.

Mr. Deputy-Speaker: Have you got
to say anything?
st vy fomd : & 7w = @A
g % og ara faaw 372 & W
aff g
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This statement arises out of certain
observations made by the hon.
Speaker. This cannot be made under
rule 372.

@ foll 717 99 98 WA 99 9
w|ig |

Shri S. M. Banerjee: This is not
a statement on the flood situation or

. the food situation.

Shri Sezhiyan: If the Minister is
replying to the questions, the House
wants to know what those questions
are. We cannot be kept in the dark.
Therefore, we want those questions to
be placed on the Table of the House.

Mr. Deputy-Speaker: Direction 115
reads like this:

“(1) A member wishing to
point out any mistake or inaccu-
racy in a statement made by a
Minister or any other member
shall, before referring to the mat-
ter in the House, write to the
Speaker pointing out the particu-
lars of the mistake or inaccuracy
and seek his permission to raise
the matter in the House.

(2) The member may place be-
fore the Speaker such evidence . . .

No Member has given any evidence
under Direction 115. This is a state-
ment under rule 372, and no ques-
tions will be allowed.

Shri Madhu Limaye: It cannot be
under rule 372.
Shri S. M. Banerjee: Read the

whole thing, You have read only a
part.

Shri H. N. Mukerjee (Calcutta
Central): May I make a suggestion
that it is in the interests of the Min-
ister, it is in the interests of the Gov-
ernment, in the interests of clean ad-
ministration and honest politics that
we get a statement which clarifies
many questions that appear to have
arisen, The Minister is making a
statement because exception was
taken to certain matters which crop-
ped up in the course of that question
anq answer. After that happened,
Mr. Limaye got some information and
some of us also get some information,
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right or wrong I do not know, and
on the basis of that Mr. Limaye had
brought a list of 12 questions to.the
notice of the Speaker and the Speaker
intimated to him that the substance
of those questions would be commu-
nicated to the Minister, and I am
wishing, I am hoping, that the Min-
ister has taken notice of those ques-
tions and is also answering them,
but our difficulty is that Members of
Parliament do not happen to know
what the questions are which the
Minister is answering. I take it that
the Minister is answering those ques-
tions because, if he is not, then this
miasma of suspicion will unnecessa-
rily continue in public life. We want
that to be removed, It is in the in-
terests of the Government, in the
interests of clean administration.
From that point of view, whatever
may be the inhibiting nature of the
rule in question, it is necessary that
" substantially these questions are
answered by the Minister, because he
should have got notice of it accord-
ing to the direction of the Speaker,
as Mr. Limaye reports, and the House
has a right also to know what those
questions were which the Minister is
answering.

ot w3 fem 3 : 777 faw Wt #7159
FAT X W AN & arg 7 faiig § 7

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order. I
would invite your attention to this
rule and implore you to scan it very
carefully. Please do see that this rule
372 which you have cited is incorpo-
rated in Chapter XXVII which is cap-
tioned “General Procedure”. I am sure
you* will recollect that this matter
which the Finance Minister is at pre-
sent going to deal with arose out of a
question originally, initially, out of a
starred question.  Supplementaries
were put to the main answer and in
the course of the supplementary
question put by my hon. friend Shri
Limaye, he read out a letter from the
Secretary of his Ministry, Mr. R. C.
Dutt. I hope my memory serves me
right. At this stage the proceedings
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were interrupted, rightly so, because
it was a serious matter that came up
before the House. Therefore, to in-
voke a rule which is part of the gene-
ral rules of procedure while there are
specific rules dealing with questions
and matters arising there from which
are dealt with in a separate chapter,
which come under a chapter caption-
ed ‘questions and short notice ques-
tions’ is not proper. The Speaker
has, rightly, held from time to time
that when there is a specific provision
for a particular matter, no general
provision can be invoked. I suppose
you agree with it. Can I take it that
you agree with that position?

Mr. Deputy-Speaker:
on.

Shri Hari Vishnu Kamath: You
agree; so far so good. When there
is a specific provision for a particular
matter, no general provision can be
invoked. Now, Chapter XXVII is
captioned general rules of procedure
and rule 372 comes under this chapter
while specific provisions reiating to
questions are given under chapter
VII. So, this chapter XXVII is
wholly out of place and rule 372
cannot therefore be invoked by the
Minister; nor will you be right in
supporting the Minister if he chose to
do so.

You can go

The relevant rules in this case come
under chapter VII and I request you
to study it carefully; if not immedi-
ately, you may take half an hour’s
time. We may proceed with the other
business and may take this up after
half an hour. That would be help-
ful to you and to the House, I would
leave it to you to study these rules
on questions very carefully and also
the relevant directions by the Speaker
because it is this chapter and these
are the rules that apply to the pre-
sent case. The hon. Minister on that
day, if I remember aright, said that
he had known Mr. B, P. Ray for years
and years. Later on he made matters
worse by saying that he had received
briefs from them for 30 or 40 years.

Mr. Deputy-Speaker: All that is
not relevant,
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Shri Hari Vishnu Kamath: It is
all on record. Now, there was no

matter of public importance in that.
[t is at the most a matter of private
importance, ‘as between a Minister and
his friend or the firm, whoever it was,
Orr Dignam and Company. How can
you by any stretch of the imagina-
tion bring in rule 372? I know you
have got good imagination, I have no
doubt on that point.

Shri Joachim Alva
is mandatory.

(Kanara): It

Shri Hari Vishnu Kamath: Do you
know the meaning of the word
mandatory? This rule says that a
statement may be made by a Minister
on a matter of public importance.
Can you, Sir, in all conscience say
that this matter is a matter of public
importance. It may be ‘public im-
portance’ in some other sense but in
terms of the rule is it so? Flood
situation, food situation, corruption in
public services—yes, it is public im-
portance and statements are made
here. But here the Minister said: I
have known him for many years; I
have received briefs; I know he is a
good man. Now, Sir, I quoted rule
41 that day and the Speaker partly
upheld me. You are in the Chair
and you may even now lock up rule
41. Please see rule 41. I will read
out the relevant portion. When the
Finance Minister rose to make that
statement and give his opinion about
the person and said about that com-
pany that it was a good company, I
read out items (iv) and (v) of sub-
rule (2) of Rule 41 and I said what
applies - to a Member who puts
questions app'ies, ipso facto, if
not a fortiori, equally if not with
greater force, to a Minister. There
cannot be two standards, one
for the Minister and one for the Mem-
ber one sauce for the goose and ano-
ther for the gander. The rule says
that it shall not ask for an expression
of opinion or the solution of an ab-
stract legal question or of a hypo-
thetical proposition. The most im-
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portant rule is that the question shall
not ask as to the character or conduct
of any person except in his official or
public capacity. What happened
that day? I think you were down
below in your seat, listening to the
proceedings. He said: I have known
him in my personal, private capacity,
in my personal relationship. I am
now coming to the last stage. Out
of that a situation has arisen. He
is going to make a statement. That
was not about the character and
conduct of a person in his official
public capacity but in his private
capacity, not as Minister. Now,
therefore, he cannot claim protection
or right under rule 372. That is the
essense of the argument. Even if he
makes a statement ultimately, if you
do allow him to make a statement,
questions should be allowed because
it arose as a part of the question; it
was part of the question. That is the
grand finale to my argument. It was °
a starred question and therefore we
go back to the stage at which that
question was left, and if he does
make a statement it should be
regarded as a continuation of the
answer of the Minister to the supple-
mentary question of the Member,

Mr. Deputy-Speaker: All that the
Speaker had said on that day was that
certain doubts had been raised and
naturally they arose from the state-
ments that were made that probably
some interference was made in the
process of proceedings or enquiries
that were made and the Minister
should make a full statement on the
events that had happened and that
the Finance Minister might be inform-
ed that he should make a statement
on Monday.

sftayfaAd: 4 Ama B @t
agt frar ?

Shrimati Renuy Chakravartty (Bar-
rackpore): There was a very clear
decision, Mr. Limaye had written to
the Speaker saying he wanted to ask
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these supplementary questions. He
had given notice of it, even at that
stage. The Speaker wrote back to
him saying: I am forwarding the§e
things to the Minister. He did not at
all tell him that the whole statement
was going to be made under rule 372.
The very fact that he had asked those
questions, the very fact that he per-
mitted him to clarify them and also
the fact that he had told the Speaker
that he would ask these questions
shows that rule 372 could not be in-
voked.

Mr. Deputy-Speaker: I am sorry;
notice should be given under rule 115.
No notice has been given.

PN

st ag fomd © 7g W@ ®ewe #1

oA § § IIeq HIIA |

Shrimati Renu Chakravartty: This
is only an extension of the question
hour.

Mr. Deputy-Speaker: 1 do mot
know whether the Minister is answer-
ing those questions. I have not heard
the statement yet.

st wa fmy @ ST g S

.§ | He has no objection,

Mr, Deputy-Speaker: Has the Min-
ister no objection?

Shri Sachindra Chaudhuri: I have
objection, unless the rules permit it.
The

Mr. Deputy-Speaker: hon.

Finance Minister.

Shri Sezhiyan: The rules permit
it, Sir.

Shri Sachindra Chaudhuri: I cer-
tainly object to anything being placed
on the Table about this, That will be
most embarrassing to me.

Shrimati Renu Chakravartty:
should he get angry about it?

Why

1888 (SAKA) and Co. (Stt.) 9804

Shri S. M. Banerjee: Why should
he be angry?

Shri Sachindra Chaudhuri: Every
body coulq raise his voice in this
House. I cannot, (Interruption).

Shri S. M. Banerjee: He can.

M. Deputy-Speaker: Order, order.
The Finance Minister.

Shri Sachindra Chaudhuri: Sir, on
the 1st September in .course of sup-
plementaries to Starred Question No.
781 an hon. Member, Shri Madhu
Limaye, placed on the Table of the
House certain documents. This he
described as a letter from my Secre-
tary. Shri Madhu Limaye stated:
“greo Hio o &7 faesr § 1 g faw
Her q 75Y o a1 67 faawg F 5
Fwe 71 5T F qu FeAT AT E 1
‘This statement was incorrect and mis-
leading, In fact the document was a
copy of a note recorded by the Sec-
retary, Revenue and Insurance on the
24th February, 1966 marked to another
senior officer of the Department,
namely, the Director of Enforcement
for his information and action. It was
not a letter. It was a departmental
note not addressed to any outsider and
I am not aware how it came into
possession of any third person. The
note of my Secretary was recorded
after discussion with me, though the
language was his own, I saw this note
subsequently after action had been
taken on it by the Director, Enforce-
ment.

In exercising powers conferred by
Statutes a distinction must be drawn
between judicial and quasi-judicial
powers on the one hand, and admin-
istrative powers on the other, In
respect of the former the power is to
be exercised by those on whom they
are conferred without any interven-
tion by the Executive Government
except as provideq by law. Powers
of searches and seizures are not judi-
cial or quasi-judicial powers. They
are preliminary administrative pro-
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cesses which impinge on the liberty
of the individual and may seriously
affect his reputation. It is the duty
of the Executive Government to en-
sure that such powers are exercised
with due caution and objectivity and
Ministers are responsible to Parlia-
ment and citizens for the manner in
which such powers are exercised. To
enable Ministers to discharge this res-
ponsibility they must be allowed to
and it is their duty to exercise super-
vision over "the officers who exercise
such powers. I am sure the House
will agree that unfettereq exercise of
such powers of searches and seizures
by officers of Government would be
contrary to good government and the
democratic principles upon which the
Government of this country has been
based and built. Parliament entrusts
this democratic control to Ministers.

In exercising such supervision and
control, a Minister must necessarily use
hig discretion, and to deny a Minister
the right to exercise such discretion
would, I submit, amount to conferring
unfettered powers on certain func-
tionaries of Government. Such con-
trol and supervision have always been
exercised by Ministers ang there have
been cases in the past where after
searches have been conducted of pre-
mises or possessions of individuals,
Government on being satisfied of the
circumstances of the cases, expressed
regret to the parties concerned where
such searches were unjustified or un-
necessary. This is proper for where
individuals have suffered on account
of undue exercise of such powers it
is proper that Government should
make amends to the extent possible.

Now I come to the facts of the pre-
sent case. On the 11th February, 1966
the office premises of Messrs Orr Dig-
nam & Company, Solicitors of Calcutta,
and the residential premises of two
senior partners of the firm, Messrs H.
J, Silverston and B. P. Ray, were
searched by officers of the Enforcement
‘Directorate with the assistance of
some customs officers. I had no know-
ledge of these searches before they
were conducted and concluded and
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there was no quesiion of my interfer-
ing with the searches. A few days
later, one of the senior partners of
Messrs Orr Dignam & Company, Shri
B. P, Ray came to Delhi and complain-
ed both to my Secretary and to me
that the searches were illegal, un-
warranted, unjustified and had been
initiated mala fide at the instance of
parties interested in certain conten-
tious issues. I asked Shri Ray to let
me have the confirmation of his com-
plaints in writing, This he did on be-
half of his firm. I place a copy of
the letter along with copies of the en-
closures on the Table of the House.

An enquiry was made about the
complaint and it revealed that the
search at the residence of Shri B. P.
Ray had yielded no incriminating
material. It was also found that the
searches had been conducted on in-
formation supplied by an individual
with some interest in certain conten-
tious matters in which Messrs. Orr
Dignam & Company was acting as
Solicitor for one of the parties. On
consideration of the then available in-
formation I came to the conclusion
that there was no justification for the
searches of the residence of Shri B.
P. Ray. I, therefore, instructed my

. Secretary to ask the Enforcement Dir-

ectorate to write to Shri B. P. Ray
expressing regret at the inconvenience
caused to him, On consideration of
the circumstances I felt it was neces-
sary to call for the papers seized from
the office of Messrs Orr Dignam &
Company and from the residential
premises of Mr. Silverston, as well as
to get the explanations of the Deputy
Director, Enforcement ang the Addi-
tional Collector, Customs, to satisfy
myself what steps should be taken
after the other searches. On consi-
deration of all such materials subse-
quently received, I came to the con-
clusion that though contrary to infor-
mation received nothing incriminat-
ing had been found at the residence
of shri B. P, Ray and that, therefore,
the search of his residence was a
matter of regret, the searches were
not illegal, unwarranted, unjustified



9807 Orr Dignam
or mala fide as contended by Messrs
Orr Dignam & Company. I came to

" the further conclusion that the pro-
ceedings against the firm should con-
tinue, My secretary replied accordingly
to Messrs Orr Dignam & Company on
the 5th March, 1966. A copy of this
letter is placed on the Table of the
House. [Placed in Library., See No.
LT-7077/66]. The proceedings are still
in progress.

I submit that the facts narrated
clearly indicate that there has been no
interference with the processes of law.
It is also not correct that I had acted
in this case on the basis of my sub-
jective impressions, as had been sug-
gested by one hon. Member. On the

contrary, on the basis of a com-
plaint ° of alleged misuse of
powers of search, there' has been

a careful scrutiny of the facts and cir-
cumstances of the case in accordance
_with the normal practice of the Minis-
try, and while regret has been ex-
pressed for a search which was un-
necessary, the case has been proceeded

with on the basis of the results of the

rials? .

=t vy fomd : 3T AN, F
T 8T ATEGT g |

Mr. Deputy-Speaker: T am not allow-
ing any supplementary question, 1
have read rule 372.

=t 7 fomd : Ff goTaw A& R
@i (mAaA)

Shri Kapur Singh (Ludhiana): It is
our right, Sir, to ask a few questions
by way of clarification?

sfiag fomd . qU @lgE ATH
STET §, WqOEHOT AOH AT T
afaF § 1

Mr. Deputy-Speaker: Order, order.

I am not allowing any questions now.

Shri Kapur Singh: No one wants to
ask questions. We want to ask a
clarification. They are two different
things.

Mr. Deputy-Speaker: If I permit one
Member, then I will have to permit
every other Member.

1638 (Ai) LSD—6.

BHADRA 16, 1888 (SAKA)

and Co. (Stt) 9808

stagfe@ : Imemmr A3y,
WEEHT A FT AT QU wfaw
g1 9g ad faet #1 A ] &
gram g s @z G &

Mr. Deputy-Speaker: One or two, 1
can allow. I will allow only a few
questions for clarification.

stagfem@ : & Faw e
qIgATE |

Mr. Deputy-Speaker: Only a clari-
fication.

7y fomd : g #2775 ©F
W 8 & §, AT AT IW 9
TH §—
At the point of time when the note
of Mr, R. C. Dutt to the Enforcement
Directorate came to be written, had
the documents seizeq from the pre-
mises of Orr Dignam & Co. been seen
by the Finance Minister or the Fin-
ance Secretary? Obviously not, as is
evident from the note itself which calls
for these documents. How then did the
Minister and the Secretary come to
the conclusion that the documents
seized in the office premises of Orr
Dignam & Co, do not justify the
search which has been conducteq in
this office? Will the Minister, on the
basis of his not inconsiderable legal
experience, state whether it was pro-
per to arrive at the conclusion he did
without studying the relevant mate-
rials?

Shri Sachindra Chaudhuri: That is a
matter of opinion that he is asking me.
He is asking me to give my legal
opinion. I refuse to do it.

=it vy fewrd « A 7, wTeR!
FB W WY Y AT | T 7 F Ar-
FA @ E 7 wd 1 gafag & wo
FTeOeAT ITE T § |
Shri §. M. Banerjee: We want a
‘clarification.
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Mr, Deputy-Speaker: Clarification
may be for information; not opinion.

Shri Surendranath Dwivedy: He
wants information.

st Ay MY R § 73 9%
L, N eE A A FE Gw K,
AT A E T aar | T TH
TR TTed, g FeTT gt A1fEy |

Shri H. N. Mukerjee: When the hon.
Member asks a question, the Minister
parries. (Interruption). I am not
asking any question. You, as Deputy-
Speaker, permitted Mr, Limaye to ask
a clarificatory question, rightly or
wrongly, I do not know. But the
Minister, insteag of answering it
objectively parried it by referring to
the last portion of the question, which
was not part of the objective element
in his question. The question was, did
he consider the report of the search
before passing this order? He has not
answered it. I want him to reply to
this question so as to enable the House
to give him a good chit. (Interrup-
tions). i

ot 73 fomd : WX fevqw 99

4§ § sz darg |
Shri H, N, Mukerjee: If the Minister
refuses to answer a question about
the morality of the administration, to

hell with this administration; to hell
with these Ministers,
Shri Kapur Singh rose—

Mr, Deputy-Speaker: Shri Limaye.
Shri Kapur Singh: I have stood up
17 times since this morning and you )
have not allowed me to speak. If you
do not want to identify me, I will

walk out.

Mr. Deputy-Speaker: I will call him.
ot A fomd : AT TW AT IR
orT Afed VF vt T
AT TZTE | AR IR v i dfaa
T IS WA FAFE | ag
FOR ST S | F Sy wrear g fE

How then did the Minister and his

455?
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Secretary come to the conclusion that
the documents seized in the office pre- .
mises of Orr Dignam and Company
do not justify the search which has
been conducted in this office?

a7 Gfefera Jar a8 41, fex
75 frsry U Ad ogF & a7 ST
AT g 1 AT F T Frar A
&= 7% fed A RQ AR
(saq=IA)

Mr. Deputy-Speaker: In his state-
ment, he hag already stated that there
wag nothing incriminating which was
found. :

Shri Vasudevan Nair (Ambala-
puzha): The impression should not be
created that the Chair is not allowing
facts to be elicited.

Mr. Deputy-Speaker: He has aglready
said that nothing incriminating was
found.

Shri Surendranath Dwivedy (Ken-
drapara): He also said that proceed-
ings are going on against thig firm.
The relevant question js, did he go into
the reports of the search and then
pass this order?

Mr, Deputy-Speaker: Did you go

_into the documents? You can say yes

or no.

Shri Sachindra Chaudhuri: I will
have to explain again. (Interrup-
tions). The search took place on the
11th February, 1966 and documents
were seized in the office of Messrs Orr
Dignam and Company. After that, the
Director contacted the Calcutta office
on telephone, on the 11th or there-
after, and having contacted the
Calcutta office on the telephone, he
had been informed about the ‘docu-
ments seized in the office of Orr Dig-
nam and Company and what was the
substance of those documents. The
opinion I formed was based on what
has been informed to me by the Direc-
tor and my Secretary about their con-
versation with Calcutta.
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Shri Madhu Limaye: You asked
whether he has studied the material
and the documents. (Interruptions).

IEWT AT oA Aed |

Mr. Deputy-Speaker: Order, order.
Shri Hem Barua.

Shri Hem Barua (Gauhati): May I
draw the attention of the Finance
Minister to section 19 (d) (1) of the
Foreign Exchange Regulation Act,
1947, which reads as follows:

[}

“If an officer of enforcement
not below the rank of Assistant
Director of Enforcement has rea-
son to believe that any documents
which in his opinion will be useful
for or relevant to any proceeding
under this Act, are secreted in
any plac2, he may authorise any
‘officer of Enforcement to search
for and seize or. may himself
search for and seize such docu-
ments.”

If his attention has been drawn to
this, while asking his Secretary to
ask the Director of Enforcement to
express regret to Mr. Ray, a partner
of Messrs Orr Dignam and Company
because no ineriminating document
was found with him, may I know
whether Government have made it a
special case or Government propose to
offer apology or regret to any party
whose premises or office is searched
and nothing incriminating is found?
If so, may I know whether this is
going to be extended to those people
who have been arrested under DIR,
ag some people were arrésted under
DIR during the Pakistani aggression
simply because they are Muslims and
nothing could be established against
them? Are you going to express
regret to them?

Mr. Deputy-Speaker: It does not

arise out of this,

Shri Hem Barua: At least this ques-
tion can be answered as to whether
this hag been made a special case or
it is going to be a policy with the
Governmen{ fo express regret to all
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those whose premises or offices are
searched and nothing incriminating is
found?

Shri Kapur Singh: The hon. Minis-
ter must have guessed by now that
what we really want to know is whe-
ther the letter of regret which was

" sent to a certain party has been made

an exception or a practice. This is
the question over which this side of
the House feels concerned. I, there-
fore, would like to know whether in a
particular case—it wag mentioneq by
the Minister himself on the floor of
the House—the case of Messrs Chaman
Lal and Company whose premises were
searched on the allegation that they
had been sending some illicit black
pepper to Kabul, now that the Gov-
ernment has come to the conclusion
after enquiry that the allegation was
wholly false and baseless, whether
they have in this case also communi-
cated their regrets to the aggrieved
firm.

Mr. Deputy-8peaker: It is not rele-
vant. *

Shri Kapur Singh: From this we
will know whether it is a practice or
exception. It is very relevant.

Shri Ranga (Chittoor): Jt contains

two parts. One refers to Messrs
Chaman Lal and Company.
Mr. Deputy-Speaker: We are not

concerned with Messrs Chaman Lal.

Shri Ranga: The other part is whe-
ther there had been precedents before
and whether Government would make
is a practice to see that people are not
unnecessarily harassed; insulted and
blackmailed and whenever they find
that there is no incriminating evidence
or anything like that, they would make
it a policy and practice to express
regret.

15 hrs.

Shri Sachindra Chaudhuri: Sir, I can
answer only one question at a time.
If you wll permit me, Sir, I will
answer thig question. As I have al-
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ready said in the written statement
that I have made, there have been
cases in my own Ministry where letters
of regret have been sent out. When-
ever the case justifies certainly it is
done,

Shrimati Renu Chakravartty: Sir,
we are worried because it is so diffi-
cult to find out black money. Tt is
from that point of view that ‘we are
asking these questions. It is very
clear from the Foreign Exchange (Re-
gulations) Act, that nothing shall lie
against any officer who does anything
in good faith or who intcnds to do it
in good faith under this Act. If that
is the position, if in the Orr Dignam
Company’s case incriminating things
were found in Mr. Silverston’s resid-
ence, one of the directors—about Mr.
B. P. Ray, another director, sufficient
information was there but for some
reason or the other nothing was
found—if we allow that officers are
made to apologise when they conduct
searches for these evaded things, will
it not completely undermine their
effort and sap the morale of the ser-
vices who are doing this difficult job
(Interruptions)?

Shri Sachindra Chaudhuri: This is
a matter where the hon. lady Member
Is seeking my opinion. I have said
that 1 can answer questions which do
not seek my opinion, but since she
has asked me to give my opinion 1
will answer ‘her. In this particula
case there wag no apology offcred by
the particular officers who were con-
cerned. The authorised officers did
not make the apology.

Shri Surendranath Dwivedy: You
asked them to explain their conduct.

Shri Sachindra Chaudhuri: I asked
them to explain to me, for the infor-
mation of myself, The hon. lady
Member is right in saying that there
is a provision in the Act that no pro-
ceedings will be taken for things dons
in good faith. ‘At the same time, no
proceedings have been taken against
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them at all. I ag the administrative
hcad, I hope, am entitled to find out
whether the administration of the law,
the administration of the Government,
is properly conducted or not. To that
purpose I am entitled to find out what
the things are. I am entitled to form
some opinion. I may be wrong. I
do not say that I am correct. I have
to ask somebody who is responsible to
me, as I am responsible to this Par-
liament and to the country, to tell me
in their own terms whether or not my
understanding is right or wrong. That
is the reason why I asked him. No
punishment wags given, no steps were
takcn, no prosecution was launched.
Nothing of the kind was done.

Shri Surendranath Dwivedy:
officers have done a creditable job.

The

Shri Sachindra Chaudhuri: So far
ag the other thing is concerned, as to
whether there should or should not be,
undoubtedly, I have got to balance
between the need of the country to
pursue every person who is an. evader
of the law jn the matter of evasion of
tax and so on and also, at the same
time, see that every citizen has got a
right to have himself held inviolable
when he has not done anything wrong.
Therefore, while it is the intention of
this Government to see that no wrong-
doer, whatever his position may be,
shall be spared the utmost rigour of
the law, at the same time, it is also
my concern to see that no person, no
innocent person shal] suffer. There
may be a difference of opinion between
me and my hon. friends opposite as
to how that is to be done, but I be-
deve this Government is not a God of
wrath, but is also a God of justice if
not clemency.

Some hon, Members rose—

Shri S. M, Banerjee: Sir, I rise to a
point of order.

Mr., Deputy-Speaker: No point of
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15.05 hrs.

RE: FI.fTURE OF MANAGING
AGENCY SYSTEM

Mr. Deputy-Speaker: A statement
regarding future of the managing
agency system was laid on the Table
on the 5th. If any hon. Member
wants to put any question, I can allow
¢that.

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order. Kindly
hear me.

Mr. Deputy-Speaker: I am not allow-
ing -any point of order. A statement
has been laid on the Table yesterday.
If you want to ask any question, you
may do so.

Shri S. M. Banerjee: Sir, before you
proceed with that....

Mr. Deputy-Speaker: I cannot allow
anything else now. If you want to
put any question on this you may do
£0.

Shri Bade (Khargone): Sir, I wanted
to raise a point of order on what Shri
Hem Barua said. He said that
Muslims were arrested simply because
they were Muslims. That should be

" expunged.

Mr. Deputy-Speaker: That is a
different matter. It does not arise now.
I am on the statement regarding
managing agency system. Do you
want to ask any questions?

Shri S. M. Banerjee: Sir, kindly hear
my point of order.

Mr. Deputy-Speaker: I am not
allowing. Let us proceed to the ne:
item, '

Shri S. M. Banerjee: Are you going
to throw the entire rules to the wind?
Tt is better that you ask us to go
away.

Mr. Deputy-Speaker: Order, order.
Shri Gopalan may make his statement
under Direction .115.

Shri S. M. Banerjee: Sir, I rise to
a point of order.

BHADRA 16, 1888 (SAKA) Cochin Shipyard (Stt.) 9816

Mr. Deputy-Speaker: I do not allow
any point of order.

Shri S, M. Banerjee: Under what
rule are you not allowing?

Mr, Deputy-Speaker: There
point of order,

is no

Shri S. M. Banerjee:
point of order. How can
without hearing me?

Shri Bade: Sir, you said that ,you
will allow each party to put one
qucstion.

Mr. Deputy-Speaker: I did not say
that. I say that only two questions
wiil be allowed and I allowed four,

Shri S. M. Banerjee: You have al-
lowedq four? I have been asking you
to allow me. Sir, this is most unfair.

There is a
you say

Mr. Deputy-Speaker: You are Obs-
tructing the proceedings of the House;
please sit down.

Shri S. M. Banerjee: It is no use
having this Parliament,

Shri Bade: Sir, today you are not
impartial (Interruptions).

Mr, Deputy-Speaker: Order, order.
You are an experienced lawyer, Shri
Bade. I am not allowing any more
questions now. (Interruptions).

15.07 hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 AND REPLY BY
MINISTER THERETO RE: COCHIN
SHIPYARD

Shri A. K. Gopalan (Kasargod): Sir,
this is to draw your kind attention to
a recent occurrence, wherein, while
one Minister jn the Government, would
not divulge an information to the
House, another Minister in the same
Government would immediately after,
divulge the information to the Press
outside the House.

On 9-8-1966, there was halt-hour
discussion in the House on matters
arising out of the Short Notice ques-
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tion on Cochin Shipyard. During
the disecussion, I put a specific ques-
tion to the Minister whether any allo-
cationg have been made in the IV
Plan towards the construction of the
Shipyarq in Cochin. Some other
members asked whether the project
has been included in the IV Plan and
whether any foreign exchange alloca-
tions have also been made. My ques-
tion from the record of the proceed-
ings reads as follows:

“Shri A. K. Gopalan: I.hope the
hon, Minister will give definite
replies as far as the three ques-
tions are concerned, namely, whe-
ther any money has been set apart
the Fourth Five Year Plan, whe-
ther as far as foreign exchange is
concerned, priority will be given
and whether we are going to have
shipyard or boatyard.”

Minister of State for Transport and
Civil Aviation, Shri Poonacha stated
that, the decision on allocations, etc.,
will be made only after the project
report, etc., are examined by the Gov-
ernment and decision is taken on it.

The relevant portion of hig reply,
as quoted in the Lok Sabha deébate
(uncorrected version) reads:

“It is only in April that we re-
ceived the project report and the
project report is under considera-
tion of the Government, as was
mentioned earlier, and we will
have the technical Committee's
report. Immediately after that the
necessary steps will. be taken to
allocate the required sumg of
money and take up the work”.

It is clear that eccording to the
Minister, no allocations have been
made so far, and that hag to wait till
after a decision is reached on the re-
port.

The Minister for Transport and
Civil Aviation, during the same dis-
cussion told the House tlearly, that
the House could know whether the
project has been imcluded in the TV
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Plan, and whether alloeations have
been made in the IV Plap towards.
this project, only after the Plan is
is placed before the House for dis-
cussion, and that he himself has not
seen the Plan.

The ‘relevant portion of his reply,
as quoted from the Lok Sabha Debates
(uncorrected version) reads as fol-
lows: .

“A specific question was asked
by my hon. friend, Shri Vasude-
van Nair, whether we will be able
to announce it soon and whether .
the Planning Commission hag in-
cluded it in this plan. We have
not ourselveg seen the final draft
till now. It is going to be discus-
sed perhaps in the coming two
or three weeks, on the 20th or
21st or so. It will be discussed at
the National Development Coun-
cil.”

Further on he says:

“..while the House, ig contjnu-
ing is sittings, the Fourth Plan
report will be there and it will
become public property.”

These statements were made on
August 8, 1966 on the floor of the
House.

Thus while the House was asked to
await thre decision of the Government,
await the decision of the National De-
velopment Council, and latter await
the submission of the IV -Plan draft
to the House, when alone it could
know whether the project has been
included in the Fourth Plan and as to
whether any allocations have been
made for the shipyard in Cochin, Shri
P. Govindg Menon, Minister of State
for Food and Agriculture, Govern-
ment of India is reported to have told
the press in Ernakulam on August 11,
1966 that the ship building project has
been includeq in the Fourth Plan, and
the allocations have already been
made in the Fourth Plan for the con-
struction of the shipyarq in Cochin.
What he stated to the Press at Erna-
kulam, as reproduced inh the widely
circulated Malayam Daily “Maleyelem
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Manorama” is given below:

HEADLINE: “Ship building Centre is
included in the IV Plan:
All news to the contrary
are wrong says Panam-
palli”

1st Para “Ernakulam August
Sri Panampalli Govinda
Menon, Minister of State for
Food in the Central Gov-
ernment, declared here
today that there is no basis
for any apprehension
about the question of esta-
blishing 5 shipbuilding yard
in Cochin; he also declared,
that allocationg have already
been made in the Fourth
Plan for the purpose.”

1n these circumstances, either what
the Minister of State for Food has
stated is true, in which case, this
important fact was not only delibe-
rately suppressed from the House, but
also the House was misled by the
Minister of Transport, into believing
that the decision on the report and
allocation on the shipyard were not
made. It was also highly improper
on the part of the Food Minister of
State to agnnounce in the Press, an
information, which the House was
told that it would be entitled to only
after the publication of the Fourth
Plan.

In the alternative, if the statement
made on the floor of this House by the
Minister of Transport and Aviation is
true, then the statement of the Minis-
ter of State for Food and Agriculture
is misleading.

Under these circumstances, I strong-
ly feel that the House is entitled to
get a clarificatory statement from the
Minister of State for Food and Agri-
culture, Shri P. Govinda Menon and
from the Minister of Transport and
Aviaion, Shri Sanjiva Reddy.

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): 8ir, T made two
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observations on the Floor of the House
on 9th August, 1966, namely:—

“(i) Immediately aftér the Techni-
cal Committee hag submitted
its report on the soil survey
and the project, further
necessary steps will be taken
to allocate the requireq sums
of money and take up the
work.

(ii) The fact whether the Second
Shipyard Project was finally
and definitely in the Fourth
Plan could only be known
when the overall Fourth Plan
was approved by the Govern-
ment and placeq before the
House.”

It is submitted .that both the
aforesaid statementg are true ipn fact.
No sum of money had been allocated
for the construction as such of the
Second Shipyard Project in the
Fourth Plan. This was because the
Fourth Plan itself had not been
finalised and as stated by the Trans-
port Minister, Shri Sanjiva Reddy, and
myself, after the plan had been
approved by the National Develop-
ment Council and the Government it
was to be placed before the House
in its final stage. Thus as things
stood on 9th August, 1966, no sum of
money for the construction of the
shipyard had been allocated for the
IV Plan since the Plan itself had not
been finalised. ‘However, I would Lke
to adg that a provision was made in
the budget for the year 1966-67 of the
order of Rs. 20 lakhg for carring out
preliminary investigations involving
payments of fees for the preparation
of project report and for soil survey
as well as for other ancillary matters.

-Shri A. K. Gopalan: Sir I ask for
one clarification.

Mr. Deputy-Speaker: No gquestions
now,

Shri A, K. Gopalan: Only a clarifi-
ca.txon.



9821 Arrest of
Shri Vasudevan Nair (Ambala-
phuza): What about Shri Govinda

Menon? Shrj Govinda Menon ds in-
volved in jt.

Shri A. K. Gopalan: I want an
answer from Shri Govinda Menon.

Mr. Deputy-Speaker: There cannot
be two statements.

Shri A, K. Gopalan: I want to make
a Ssubmission only.

Mr. Deputy-Speaker: I am sorry.

Shri S. M. Banerjee (Kanpur): We
shall sit till midnight. Why shut out
the Members?

Shri A. K. Gopalan: I had wanted
to know whether the Minister of
State for Food and Agriculture had
said this or not and I was told by the
office that the Minister
statement outside; so, he cannot say
anything.

Mr, Deputy-Speaker: It is a sepa-
rate matter gltogether.

Shri A. K. Gopalan: But as far as
this statement is concerned, I want to
have a clarification because it is not
an answer. 1 want to know from the
Minster whether the Plan was fina-
lised on the 11th. This is what I
want to know.

Mr, Deputy-Speaker: No questions
are allowed.

Shri A. K, Gopalan: It is a clarifi-
cation that I ask.

Shri S. M. Banerjee: 1
* point of order.

Mr, Deputy-Speaker: Shri Madhu
Limaye to lay a statement.

rise on a

15-16 hrs.

STATEMENT BY MEMBER UN-
DER DIRECTION 115 AND REPLY
BY MINISTER THERETO RE: PRO-
POSED ARREST OF DR. TEJA

st 7y fem@ (i) : SmeEW
R, A fm 115§ #AER
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afad | w9 wa & fraw frar <R
¥ oft suRy fram 115 femr <@
groamw fal § smem wfed
fandt sa % fa & W foa fraw
¥ oA g ?

Mr. Deputy-Speaker: It is a second
statement.

Shri A, K. Gopalan (Kasargod): I
have beep in Parliament and so many
times I have seen that questions are
asked. I know why an opportunity
is not given to me. It is because I am
sitting quiet. That is the reason.

Mr. Deputy-Speaker: Under direc-
tion 115 no questions are asked.

Shri A. K. Gopalan: Clarifications
were sought under one rule or the
other. It was just now asked and
given.

Mr. Deputy-Speaker: The direction
says:—

“The member may place before
the Speaker such evidence ag he
'may have in support of his alle-
gation.”

Shri A. K. Gopalan: ] know the
rule. I have read the rule,

st wg foma w9 @ A QU
afed | fergm A Ay fasem wqAr
AT 9 FT |

Shri Vasudevan Nair (Ambala-
puzha): Shri Poonacha should ex-
plain. Shri Govinda Menon quoted
him at Ernakulam on the 11th that he
told him that allotmentg were made in
the Plan. How are there these two
different statements within a period
of two days?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): I just do not know
who has quoted me and where.

Shri Madhu Limaye: On a point of
order.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, a statement is made by a
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Member; the Minister has a prior look
at it and then he prepares a state-
ment. Now, there was a very import-
ant statement referring to one of his
colleagueg in the Ministry and he does
not even refer to it in his answer. I
shall take it that he has made a true
statement and he has no cause to deny
it.

Shri A. K Gopalan: Orx the 9th
when specifically questions were put
here, it was said that it wouid be
known on the 21st or 22nd only when
it is finalised. The next day the
Minister goes and say thig there. Why
does he not say whether he said that
or not?

Mr. Deputy-Speaker: The procedure
is that a statement is made by the
Member and the Minister and they
form part of the record.

Shri A. K, Gopalan: This is not the
procedure to be followed by a Minis-
ter to make political propaganda.

Mr. Deputy-Speaker: You have
brought in the Food Minister also.

Shri S. M. Banerjee (Kanpur): Sir,
1 rise on a point of order.

=t wg fema :  SUTCAE W T,
oY Y A AT A Fr, s
fr wwtga?’ | 7w omw@ A e
¥ aed wmEw ! o ww s fr oS-
e |
Mr. Deputy-Speaker: Please sit

down. Only one statement can be
made.

Shri Madhu Limaye: I am extreme-
ly sorry, there is no such rule. We
will follow only the Rules of Pro-
cedure, nothing else.

Mr. Deputy-Speaker:
me. .

Shri Madhu Limaye: It is on the
Order Paper.

Please hear

Mr. Deputy-Speaker: I gin reading
from: Shri Madhu Uimaye’s leiter
written to the Secretary, Lok Sabha.
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Shri Madhu Limaye:
your reading my letter.

A UF FY GGY FY oIS AN ¢ |
oo frawagi 3

I object to

Mr. Deputy-Speaker: “Since I am
not reading out my statement under
Direction 115 today, I suggest, the
Secretariat to circulate the statement
as to well as the Minister’s reply with
the parliamentary papers.”

You have given an undertaking that
you will not read it.

stag fmd : oF A ardE A
WG qATE |
Mr. Deputy-Speaker: If vou had rot
written the letter, it would not have
been admitted.

sitag famd : wgya w fear ?
o og @ CAET o am A
wmagh T A ew o B
a9 #41 wer ? 39 F F1E dqE
T g T I agd mrﬁ?mwa
TIAEART Yo oW g &
FAFT FRO Jawar g | fafree A
fqrerd ¥ @eie @i faar 2 1 s
g3 g g fwar
Shri S, M. Banerjee: On a point of
order.

Mr, Deputy-Speaker: There is no
Shri Madhu Limaye,
please lay it on the Table of the
House. It is on the basis of your
letter that I am asking you,

- stug femd @ #T gq FTFE A
g § | oA wR g
Shri S. M. Banerjee:

my point of order.

Mr. Deputy-Speaker:
point of order.

Kindly hear

There is no

Shri Madhu Limaye: Let us go by
the Rules of Procedure and nothing
else.
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Shri S. M. Banerjee: This is my

point of order.
- Mr, Deputy-Speaker:
time?.

Shri S. M. Banerjee: We should not
waste time. I am afraid this may not
be construed that we are wasting
time. We do not want to waste time.
These are the Rules

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
The country very well knows it.

Shri S. M. Banerjee: You are the
Defence Minister: Defend the coun-
try; do not defend the Chair.

Sir, I invite your king attention to
the Order Paper of today. There is
a heading ‘Statements Under Direc-
tion 115’. Item 24 ig that Shri A. K.
Gopalan is to make a statement and
Shri N, Sanjivay Reddy to make a
statement in reply thereto. Item 25
is that Shri Madhu Limaye is to lay
a statement on the Table.

Why waste

Please refer to Direction. 115. 1
would read the whole of it. It gays:

“(1) A member wishing to point
out any mistake or inaccu-
racy in a statement made by
a Minister or any other mem-
ber shall, before referring to
the matter in the Ilouse,
write to the Speaker pointing
out the particulars of the
mistake or inaccuracy and
seek his permission to raise
the matter in the House.

(2) The member may place be-

fore the Speaker such evid- -

ence as he may have in sup-

port of his gllegation.
(3) The Speaker may if he

thinkg fit, bring the matter to

the notice of the Ministcr or -

the member concerned for the
purpose of ascertaining the

- factual position in regard to
the allegation made.

(4) The Speaker may then, if he
thinks it necessary, permit
the member who made the

' allegation to raise the matter
in the House and the member
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80 permitted  shall, before
making the statement, inform
the Minister or the member
concerned.

The Minister or the member
concerned may make » state-
ment in reply with the per-
mission of the Speaker and
after having informeg the
other member concerned.”

]

~

My submission ig only this that there
is no provision for laying the state-
ment on the Table. The provision is
very simple that after . ascertaining
the fact from the Member about the
maccuracy or other thing peinted out
by the Member, if you come to the
conclusion in your wisdom that  this
should be allowed, the Member shall
make the statement.

Secondly, the facts were brought to

the House concerning Dr. Teja. Why
was Dr. Teja not arrested? The
whole question started from that. We

contended in the House that Dr. Teja
was being shielded by some pcople,
whether it is the Home Minister or
the Finance Minister or the Aviation
Minister or the Transport Minister
ar.d so on

Mr. Deputy-Speaker: That has
nothing to do with the point of order.

Shri S. M. Banerjee: I am arguing
the case. You may kindly allow the
statement to be made. There are
important revelations made. My sub-
mission is that he should make the
statement and the Minister also
should make the statement and this
House should be allowed to put as
many questions as possible.

There is a case against Dr. Teja.
Dr, Teja has gone out. I am
definitely of the opinion that some
people have conspired to send him
out. That is quite clear. That Home
Ministry should be in the dock be-
cause of their inefficiency. They did
not allow the Enforcement Officer to
prosecute Dr. Teja. That is the

.reason why he had the audacity to

go out of the country in the month
of May, 1966:
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I request you to kjndly allow the
statement to be made under Direc-
tion 115. Under Direction 115, a
statement cannot be laid on the
Table. That is my peint of order. I
want your ruling on that

~ Mr, Deputy-Speaker: Let him be
brief. He may read it. Let us not
waste time.

Shri Madhu Limaye: I am not
wasting the time. 1 want to save
the time of the House.

Mr, Deputy-Speaker: Read the

statement only.

st wg fom 3 weTw AR, WL

#AT wgeT A F gEIE AT A
T F@ @ fag fax §fs o=
HT I “adee qfadws” sma W%
FATA” RA FT ATH FTLT, N |
a gt fe aQ am afrd, @
WM AZ G WEE FEG Q1 F oW
T {F 9T TG

Mr. Deputy-Speaker: I do not want

any speech to be made. Only read the
statement. That is all.

Shri Madhu Limaye: Sir, during the
course of the discussion on the
Jayanti Shipping Bill on 24th August,

1966, 1 moved a motion of adjourn-

ment of Debate under Rules 109 and
340. Among the reasons that I
adduced in support of the motion
one was the failure of the Govern-
ment to disclose the following infor-
mation: ’

That when Dr. Teja was here in
India last a proposal was made for
his arrest by the Enforcement Branch
(Finance Ministry). The proposal was
turned dowm by the - Government.
Now, who was responsible for this
veto: Finance Minister, Home Minis-
ter, Transport Minister or Prime
Minister? I received mo reply.

The Prime ‘Minister, it may be re-
called, had said on Mth August.
“FRET ] T@T a7 H1 Rrwarc
s g g & A | gw I A
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frewa &3 & - faTms, A &

T afiwa ag §. . . (wTawm)
There have to 'be extradition

orders if Dr. Teja is in France.

We have no such treaty with

France.”

On 25th, I again moved adjourn-
ment of the debate on the Bill and
said that the position with regard to
Enforcement Directorate's arrest pro-
posal should be clarified.

I repeated this at least thrice
through interpellations during the
Minister’s reply in the resumed de-
bate on the Bill on 25th August.

Now what was the Minister’s reply
to my repeated interpellations? He
said (on 25th August):

st @ frmd : I T9T G-
de wiw 7 g7 a1 {5 frogame
Ffawi 7w F 74 fRar
Shri ‘Samjiva Reddy: That is

totally wrong. I do not know how
my hon. friend gets such ideas.
He gets only such ideas. Nobody
said that he should not be arrest-
ed. He must accept the informa-
tion that is before me. They never
said that he is going to be arrest-
ed and nobody said, “do not
arrest”, It was discussed in the
Home Minister’'s House and it
was decided that we may get
better information and material.
It was the Enforcement people
who gave this information and
said, “wait for some time; now
gather the material, evidence and
information and then we shall
pick him up.” At that stage he
was in India to seek the permis-
sion of the Government to sell
his ships.”

And again a qQuestion was asked
by me:

“Shri Madhy Limaye: When
was Dr. Teja in India last, and..
(b) whether the Enforcement
before his departure from India

Directorate suggested his arrest
last and . . .
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Shri Sanjiva Reddy: He raised
it, and I answereq it.

Shri Madhu Limaye..whether
the Government turned it down?”

ag @Y GHT FHIE M AW F A= 7 |

During the clause by clause con-
sideration, I repeated my question
and warned Mr. Reddy that he
should give a careful thought-out
answer. I had even warned him on
24th August about my raising a
Privilege Motion against him. But
the Minister did not correct himself.
He said that he had already ans-
wered that.

According to my information, Dr.
Teja was in India in the first fort-
night of May, 1966. The Erforce-
ment Director, I understand, made a
proposal for his arrest around the
8th/8th of May. Again, before his de-
parture on 11th/12th May, they sug-
gested that at least his pass-port
should be cancelled or confiscated cr
something done to prevent his leav-
ing the country. However, the Fin-
ance Minister or the Transport Minis-
ter or the Home Minister or the
Prime Minister turned down the pro-
posal both for the arrest of Dr. Teja
or in the alternative for blocking his
departure from the country.

I charge the Government with
having connived at his escape from
India in the second week of May. To
suggest as the Transport Minister has
said that it was the Enforcement
people who were opposed to hig arrest
is the very travesty of truth. I might
add here that had the Finance Minis-
ter not come in the way, the Enforce-
ment Directorate and the Secretary
to the Finance Ministry would have
brdered his arrest under Section 19B

of the Foreign Exchange Regulations.

Act. I need not add that the Govern-
ment had also adequate powers to
‘cancel’ or confiscate Dr, Teja's pass-
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Jaedw WET, F 7 F g d
R AU

. Mr. Deputy-Speaker: He may read
the last paragraph also and finish.
stay fomd : § g & @ @
g 5 wEET TiEdie & o
I T9T § S 9, A7 §F Tfaa* qx
@ T g | & TR —frgfa fomars
d—ger @R dr & BRI § muwr
fagna U F@Ig | qF adr S
IT & qr7 ff, dfFx (6T W smoa
ITF! firhaR $37 5 o A
Ll

Mr. Deputy-Speaker:
Minister.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order. I sub-
mit that the Minister’s statement is
out of order because it is not in com-
pliance with the Rules of Procedure.
It cannot be laig on the Table of the
House. Once it is laid on the Table,
it becomes public. It violates the
Rules of Procedure. Have you got a
copy of the Minister’s statement to
be laid on the Table? I submit it
cannot be laid.

Mr. Deputy-Speaker: He may read
it,

Shri Hari Vishnu Kamath: He can-
not read it because it violates the
Rules of Procedure. I may invite
your attention to Rule 370. Before I
come to that, I would like to refer to
paragraph 4 of the statement propos-
ed to be laid on the Table.

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): How can he quote
from the statement before it is laid?

Shri Hari Vishnu Kamath: 1 will
read the rule first. Rule 370 says:

“If, in answer to a question or
during debate, a Minister ' dis-
closes the advice or ‘opinion given’
to him by any officer of the Gov-
ernment or by any other person

The hon.

port.
*The Speaker-not having
mission the documents were not

subse quently accorded the necessary per-
treated as laid on the Table.
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or authority, he shall ordinarily
lay the relevant document or
parts of document containing that
opinion or advice, or a summary
thereof on the Table.”
Now I will not read from the state-
ment itself. The statement refers to
the advice given to the Minister by
various authorities—the Enforcement

Arrest of

Directorate, the Home Secretary, the:

Secretary in the Ministry of Finance
and various officials of the Govern-
ment. It says that a meeting was
helq in the house of the Home Min-
ister on the 15th May where this ad-
vice was given to him not to arrest
Dr. Teja., Unless he lays the views
or the advice of these officers this
statement cannot be laid. The docu-
ment containing the advice of - the
officers should be laid on the Table.
This is number one.

Number two is this. Please refer to
Rule 354. It violates this Rule also
because towards the end of the state-
ment, there is a reference to a mem-

ber in the other House, in the Council,

in the Rajya Sabha; there is a refer-
ence to what the Home Minister said
in reply to certain documents sent by
Shri Dahyabhai Patel to the Minister.
There are two things: the documents
sent by the member of the Rajya
Sabha to the Minister and secondly,
the speech made by the Home Min-
ister in the Rajya Sabha. I believe
that the quotation relates to the
speech made by the Home Minister in
the Rajya Sabha.

Shri Sanjiva Reddy:
letter.

Shri Hari Vishnu Kamath: That
full letter, which is quoted, the full
document, mus: be laid on the Table;
(Interruptions).

An hon. Member: What is the point
of order?

Shri Hari -Vishnu Kamath: I can
state the point of order, but I am
sorry I cannot give the brains to
understand it.

Therefore, when the Minister refers
in the statement to the advice given

No; it is a
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by the officers concerned, by the vari-
ous authorities of the Government—
80 many Ministries are involved—to
the Minister not to arrest Dr. Teja,
unlgess it is accompanied by the state-
ment containing their advice, this re-
ference cannot be made. This is
number one.

My second point is this. There are
certain documents referred to in the
penultimate para of the statement,
and they are the documents sent by
Shri Dayabhai Patel, Member of the
Rajya Sabha, to the Home Minister,
in reply to which he made a state-
ment; God alone knows whether he*
made the statement in reply to the
letter from Shri Dayabhai Patel or in
a speech in the Rajya Sabha. The
hon. Minister, will have to enlighten
us on that. If it is a letter to Shri
Dayabhai Patel, I do not know
whether it can be referred to in this
House,

Shri Sanjiva Reddy: How can I
clarify unless you permit me to make
the statement?

Shri Hari Vishnu Kamath: Rule
354 is very clear and it says:

“No speech made in the Council
shall be quoted in the House...”

If it is not a speech made in the
Rajya Sabha but a letter written to
a Member of the Rajya Sabha in
reply to certain documents, then also
the documents must come before the
House, The full text of the letter
and alsp the advice given by the
officers concerned to the Ministers or
to the Government not to arrest Dr.
Teja must also come before the House
along with those documents; those
documents must be laid on the Table
Only then can the
statement be laid on the Table,

Shri 8. M. Banerjee: I want to
submit . . .
=t fraromw (Fi) @ aide
TE YIET AT |

Mr. Deputy-Speaker: Order, order.



Arrest of

9833

Shri 8. M. Banerjee: Kindly con-
trol him. Otherwise, I shall control

Mr. Deputy-Speaker: Let the hon.
Member state his point.

Shri S. M. Banerjee: He has re-
ferred to rule 370. If you kindly go
through the statement, you will find
that this is what it says:

‘“The facts relating to the dis-
cussion between the Enforcement
Division of the Ministry of Fin-
ance, the Secretary in the Minis-
try of Finance (Department of
Revenue) and the Director of the
Centra] Bureau of Investigation
were not brought to the notice of
the Ministry of Transport and
Aviation.”.

My point is that here in this parti-
cular reply two Ministries have been
involved; one is the Finance Ministry
and the other is the Ministry of Home
Affairs. For, by whom was the ad-
vice given? It was given by the CBI
»r the Central Bureau of Investiga-
tion; and the other advice was given
ty the Enforcement Directorate,
vrhich the hon, Minister is now go-
ing to correct and substitute by CBI
T'he Enforcement Directorate told the
Aviation Department that there were
«nough .allegations or enough charges
against Dr. Teja which might warrant
his arrest.

Shri Sanjiva Reddy: Before I read
out the statement, hon. Members are
quoting from it. I do not know how
it is relevant. Please permit me to
read out that statement, and after-
wards, they can quote from it . . .

shri S. M. Banerjee: I+ has been
laid on the Table of the House and
we have got copies of it.

Shri Sanjiva Reddy: It has not
been laid on the Table of the House
yet,

Shri S. M. Banerjee: May I -say
that I got this statement from the
Notice Office? My point is that the
necessary advice was given by the
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Ministry of Home Affairs and also by
the Enforcement Directorate under
the Finance Ministry, But according
to the statement we find that because
this advice was not made known to
the Ministry or it was not discussed
and was not known to the Ministry,
therefore, they could not possibly
justify the arrest .9f Dr. Teja.

The point of order raised by Shri
Kamath is this that it should be sup-
ported by all the documents, and the
documents should be laid on the
Table of the House. May I invite your
kind attention in this connection to a
similar case earlier? When Shri
Kamath read out certain parts from
the CBI report, the non-official . CBI
report, Shri Sinhasan Singh raised a
point of order immediately.

Mr. Deputy-Speaker: The hon.
Member is taking up the time of the
House. He should be very brief.

Shri 8. M. Banerjee: This is not
wasting time. From tomorrow you
will be free and we shall be free. So,
let us say what we want to say on
this last day of the session, in the
interests of the country. There may
be thousands of Dr. Tejas, but we
should not be afraid of them. At
that time, Shri Sinhasan Singh rais-
ed a point of order . ..

Mr. Deputy-Speaker: What is the
hon. Member's .point of order? That
is what I want to know.

Shri S. M. Banerjee: Shri Kamath
has said that the documents should be
laid. on the Table of the House, My
point of order is this. I also support
Shri. Kamath. At the same time, I
would also submit that the reply
should come from the Home Minister
and from. the Finance Minister
and not the Minister in charge of
Aviation, because this relates to the
question of the arrest of Dr. Teja.

Mr. Deputy-Speaker: Rule 370
refers to answer to a question or dur-
ing debate. This statement is neither
in reply to a question nor a statement
during a debate. This statemrent is
under Direction 115, which clearly
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says that the Member may make a
statement and then the Minister wiil
make another statement. That s
all.

Shri Hari Vishnu Kamath: But
the other rules apply. Will not the
other rules apply?

Mr. Deputy<Speaker: There is no
point of order. The hon. Minister may
make the statement.

Shrj Hari Vishnu Kamath: It is a
wonderful ruling that you have given.

Mr. Deputy-Speaker: Shri Madhu
Limaye seems to be anxious that the
statement should be read out. So, the
hon, Minister may please read it out,
or if he likes, he may place it on the
Table of the House. You may lay it
on the Table.

Shri Ram Sewak Yadav (Bara-
banki): That cannot be done under
the Direction.

Shri Sanjiva Reddy: I am grateful
to the Honourable Speaker for giving
me this opportunity to clarify a state-
ment made by me in the course of the
debate on the Jayanti Shipping Com-
pany (Taking over of Management)
Bill on the 25th August, 1966.

In reply to a question then by Shri
Madhu Limaye, I had referred to a
meeting at the Home Minister’s house
on the 15th May, 1966 and had stated
that the Enforcement peoples had ad-
vised the Government of India to
wait till sufficient evidence had been
gathered against Dr, Teja before
ordering his arrest. I had also ex-
plained earlier on in the debate that
I had not been presemt at this meeting
and consequent on the debate, I fur-
ther lookdd into the matter and wrote
to the Honourable Speaker to permit
me to make a statement.

At the very outset, before I narrate
the facts of this case, I would like to
make it clear that during the discus-
sion on 25th August. 1966 when I
referred to “Enforcement people” 1
meant the Central Bureau of Investi-
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gation which is under the administra-
tive control of the Ministry of Home
Affairs.

= g fomd : TR & ST
F1 o1 sard fafsd

Shri Sanjiva Reddy: I am prepared
to answer anything that you want.
If the Chair permits, I have absolu-
tely no objection.

I understand that the Director of
the Enforcement Division in the Min-
istry of Finance hgd on the 11th May,
1966 reported to the Secretary to the
Government of India in the Minis-
try of Finance (Department of Re-
venue) that they had information
that Dr. Teja was likely to leave
India on the night of the 11th/12th
May, 1966. The Secretary in the
Ministry of Finance (Department of
Revenue) consulted the Director of
the Central Bureau of Investigation
who is under the administrative con-
trol of the Ministry of Home Affairs
on the same day to ascertain if any-
thing could be done to arrest Dr. Teja.
The Director of the Central Bureau
of Investigation explained to the
Secretary concerned that-the material
available then was not sufficient to
justify the initiation of criminal pro-
ceedings and that in the circumstances
it was not possible to arrest Dr. Teja.
The facts relating to the discussion
between the Enforcement Division
of the Ministry of Finance, the Sec-
retary in the Ministry of Finance
(Department of Revenue) and the
Director of the Central Bureau of
Investigation were not brought to the
notice of the Ministry of Transport &
Aviation. -

A meeting was held subsequently
in the house of Home Minister on
15th May, 1966 where the Director
of the Central Bureau of Investiga-
tion confirmed his earlier view that
the material available at that was not
sufficient to register a criminal case
and to arrest Dr. Teja.

It is the result of this meeting in
the Home Minister’s house that T re-
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[Shri Sanjiva Reddy]

ferred to in my reply to Shri Madhu
Limaye on the 25th August, 1966
(Shri Ram Sewak Yadav: What steps
have been taken now to arrest him?)
The referrence to the Enforcement
people in my reply to the Honourable
Member on the 25th August, 1966 is
therefore, to the Central Bureau of
Investigation which is under the ad-
ministrative control of the Ministry of
Home Affairs, and not to the Enforce-
ment Division which is under the ad-
ministrative control of the Ministry
of Finance. As soon as I became
aware of these details I felt it was my
duty to clarify the position to the
Honourable Members.

On 19th May, 1966 the Home Minis-
ter replied to Shri Dayabhai Patel’s
letter of 7th May 19668 and observed,
as follows, with reference to the docu-
ments sent by Shri Patel to the Home
M:nister:

Arrest of

“These documents have been
carefully analysed but it appears
that on the basis of ‘the material
contained in them, it is not possible
to initiate criminal proceedings
The matter will have to be further
probed and I am accordingly send-
ing these papers to the Ministry
of Transport for transmitting
them to the Sukhthankar Commit-
tee which is already examining
certain allegations against the
Company. If in the course of the-
enquiry further material becomes
available, investigation will be
taken up. We are also sending
copies to the Company Law
Board, Ministry of Law and the
Foreign Exchange Enforcement
Directorate of the Ministry of
Finance for examination of the
matter from ' their respective
angles.

As the Committee of Enquiry ap-
pointed by Government was not mak-
ing any headway brcause of the non
co-operative attitude of Dr. Teja and
his staff, Government had to consider
urgent action to progress the matter
further. The Cabinet, therefore, de-
cided to take over the management of

SEPTEMBER 7, 1966

_wrong;

Dr. Teja (Stt.)  ¢838

the Company on 9th June 1966 and an
ordinance was accordingy passed on
10th June 1966 taking physical posses-
sion of the management of the Com-
pany by appointing a Board of Control
as well as the Shipping Corporation
of India as the Managing Agents of
the Jayanti Shipping Company. The
month that followed the taking over
the Management resulted in detection
of several documents and facts which
gave sufficient material to justify
initiation of criminal proceedings
against Dr Teja and criminal cases
have been registereq against him
under Section 120 B, read with Sec-
tions 409, 467 and 477A of the Indian
Panel Code. Ever since the taking
over of the management of the Com-
pany by Government on the 10th June,
1966, Dr. Teja has not returned to
India,

Shri Hari Vishnu Kamath: Sir,
with regard to the ruling, you gave
on rule 370. you in your wisdom

held that it was not a debate and
that rule does not apply.
Mr. Deputy-Speaker: No discus-

sion on my ruling. I am not discus-
sing it now.
Shri Hari Vishnu
not discussing it.
Mr. Deputy-Speaker: I may be
I am not infallible. Let us
not discuss it now,

Shri Hari Vishnu Kamath:
can it be?

Mr. Deputy-Speaker: Whether it
applies or not—let us not discuss
it now.

Shri Hart Vishnu Kamath: If it is
an arbitrary ruling, if it is against
our rules?

Mr. Deputy-Speaker: KEven if it
is wrong, we have to follow it.

Shri Hari Vishnu Kamath: You
have to listen to what I have got to
say.

Mr. Deputy-Speaker: When the

matter comes up again, we will see
not now.

Kamath: I am

How



9839 Arrest of

Shri Hari Vishou Kamath: It is
about the expunction of words; please
bear with me for a minute. Under
rule 380, if the Speaker is of opinion
that words have been used in a de-
bate which are defamatory or inde-
cent or unparliamentary or undig-
nified he may, in his discretion, or-
der that such words be expunged
from the proceedings of the House.
That means during the question hour,
we can use....

Mr. Deputy-Speaker: That is a

different rule altogether.

Shri Hari Vishnu Kamath: Please
see the Lok Sabha debates part 1
and part II, the word “debate’ there
too.

Mr. Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: You are
getting mentally fatigued because
you have been too long in the Chair
today; you have brain fag ... (In-
terruptions).

stag fmd s oF FRw R
AEONT TFHe FCAT T o717 F7 |

Mr. Deputy-Speaker: Before I
take up the next question, I am sorry
to inform this position. Mr. Limaye
gave a definite assurance to the office
that he would not read the statement
in the House. It is on that a¥urance
the second item No. 115 was admit-
ted and he was permited to read his
statement.

ot 79 A Tar faam €

Mr. Deputy-Speaker: But this can-
not go on hereafter. Office will take
note that not more than one will be
admitted. :

1638(Aj) LSD—T7.
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Shrimati Renu Chakravartty (Bar-
rackpore): How can you change the
rules like this?

Mr. Deputy-Speaker: If an hon.
Member goes back on his word....
(Interruptions).

Nt vy famd WO wrEE
A F1 e & wae 718 afre
e

Shri Indrajit Gupta (Calcutta South
West): You cannot change the rule
arbitrarily just because he did some-
ing wrong.

Shrimati Renu Chakravartty: You
cannot give such instructions,
(Interruptions.)

*t THHIE AT © IAEAE HareT
19 OF faee FU faea ga | |

Mr. Deputy-Speaker: Order, order.
Bills to be introduced.

+ft T dAw qNEE . {O T gaT
& 99 FT A9 gF At 1 F oo v
wH @=a o rar § F o5 fagwac
&) =Y Tl A aWt ¥ wA AT qI_T ;T
AT ST A1 g FY o T FART
fgar 7 37 faw oger agt @@r Av
ey WERA | wrvawH fear o7 fF a7
I¥ &Y IGT | "T 1962 F g
T FT TRGA gOT § | of1 wfew sw
g9 g1 el ¥ | TH R AR H HW
HIE ¥ YO 797 2 |
Mr. Deputy-Speaker: It is a differ-
ent matter altogether. How can you
go on interrupting the proceedings
of the House. Please sit down. With-
out notice you cannot raise it now, I

am not hearing any persons now. The
Home Minister. . (Interruptions.)
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DELHI AND HIMACHAL PRADESH
(SEPARATION OF JUDICIAL AND
EXECUTIVE FUNCTIONS) BILL*

The Minister of Home Affairs (Shri
Nanda): I move:

“That leave be granted to in-
troduce a Bill to provide for the
separation of judicial and execu-
tive functions in the Union terri-
tories of Delhi and Himachal
Pradesh.”

Mr. Deputy-Speaker: You have
movd for leave? The question is:

“That leave be granted %o in-
troduce a Bill to provide for the
separation of judicial and execu-
tive functiong in the Union Ter-
ritories of Delhi and Himachal
Pradesh.”

The motion was adopted.
= TN §A® g (IOEE)
o wgeT ¥ mwEEw fam g,

o 5 fameT 1 FRATE ST T W
1

Shri Nanda: Sir, I introduce the -

Bill.

Y TR qa% TN : AT T30
w19 5 faaea< # Dfew & fsm
Shri' Hem Barua (Gauhati): Sir,

you have extended the zero hour up
to 3.51.

Mr. Deputy-Speaker: What am I
to do? Unless the House co-operates
with me, I cannot help it.

*{Y T |FF TET . WEqW WEIey,

FT ATETEA & |
Mr. Deputy-Speaker: Order, order.

He is obstructing the proceedings of
the House. I will ask him to go out
if he continues like that.

=t e oEmEE (FEEeR)
TFT IS FT ATQATEA & |
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Bill
Mr. Deputy-Speaker: Please sit
down; I am not concerned with that.
Please give notice; I will consider.

St TR §9% TR E ATEe
FTHAAT S |

Mr. Deputy-Speaker: Order, order.
Let us proceed to the next item.

1551 hrs,

PUNJAB REORGANISATION BILL
—contd.

Clause 29—contd.

Mr. Deputy-Speaker: Now, the
House will take up further conside-
ration of the Punjab Reorganisation
Bill. We were on clause-by-clause
consideration, and Shri Buta Singh
was speaking. I have to make one
request to the House. This Bill has
to be finished today, and then we
will take up other business. I would
request hon. Members to kindly co-
operate with the Chair and see that
this Bill is passed as quickly as pos-
sible.

Wt W daE aEd (TR
oy faavas F1 Affew &1 weger wRYET

J mrwETEd faar ar ) 9g mArsr v

AHAT 2 1 Uo Glo o FFET &T
awar g osUE  WgRdT A
e fear ar )

s fFR geas (TEge)
SHHT FIT FAIT 7
Mr. Deputy-Speaker: Order, order.

I will ask Shri Ram Sewak Yadav
to go out. He is unnecessarily ob-

structing the proceedings of the
House.
Shri Hem Barua (Gauhati):, How

much time has been taken on this
Bill; Sir?

*Published in Gazette of ‘India Ex traordinary, Part II, section 2, dated

€-9-66
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Mr. Deputy-Speaker: Eight hours
and five minutes have been taken.
We have to finish the Bill. It de-
pends upon the Members. I request
hon. Members to be short in their
speeches and try to finish this Bill at
least before ... (Interruption).

Shri Hem Barua: How long are
we going to sit?

Mr. Deputy-Speaker: Till we finish
this Bill and the other businesa which
Members want to take up. Let us go
on till 6 O’clock and then see.

Shri Bade (Khargone): After a
break at 6 O’clock, we will take it
up again.

Shri S. M. Banerjee (Kanpur): Sir,
if you see the Order Paper for to-
day, you will find that there are
three half-an-hour discussions for
today, and before that, there is the
discussion on defence matters, which
is pending. I would like to know whe-
ther any time-limit has been fixed
and when the Minister is going to
reply.

Mr. Deputy-Speaker: I would sug-
gest that this Bil] be finished by
6 O’clock—all stages. After that, ,if
the House is willing we will take up
the other business,

Shri Hari Vishnu Kamath (HosH-
angabad): They may be put off for
the next session.

Shrimati Renu Chakravartty (Bar-
rackpore): At 5 O’clock, the half-
hour discussion to be raised by Shri
Harish Chandra Mathur is coming
up. I suggest that we will take that
up at that time and then resume dis-
cussion of this Bill.

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jagonatha
Rao): We will continue with this Bill.

Mr. Deputy-Speaker: Let us finish
this Bill;, we will go on till
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6 O'clock and then take other busi-
ness. ~

Shri Umanath (Pudukkottai): Sir,
the Beedi and Cigar Workers K (Con-
ditions of Employment) Bill is put
down on the agenda since the past
four to five days and it has not yet
come up before the House.

Shri Raghunath Singh (Varanasi):’
There is also the discussion in res-
pect of defence matters. (Interrup-.
tion).

Shrimati Renu Chakravartty: Let
us understand the position. First, this
Bill has got to be finished. After that,
the Beedi and Cigar Workers (Con-
ditions of Employment) Bill will be
taken up and then the -three half-
hour dicussions will come up.-Is that
the position, and if so, we will con-
tinue till what time?

Shri Jaganatha Rao: Till such time
as the business of the House is finsh-
ed.

Shrimati Renu Chakravartty: That
is, tomorrow or the day after to-
morrow? o

Mr. Deputy-Speaker: Let us get
along with as much as we can, to-
day. (Interruption).

Shrimati Renu Chakravarity: Let
us understand it; today means till
12 midnight. Do we sit up to 12 mid-
night?

Mr. Demlty-SiJeaker: Whatever we
could do, up to 10 or 11. We will sit
till this Bill is passed. Then, if the
House is willing to sit further, the
other business may be taken up.

Shrimati Renu Chakravartty: What
‘happens to Shri Mathur’s half-hour
discussion?

Shri Raghunath Singh: The motion
on the defence matter is half-discus-
sed. That should be taken up ftirst.
I will have to continue my speech
on it.
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Mr. Deputy-Speaker: I will leave
it to the Members and the House.

Punjab

Shri S. M. Banerjee: Kindly, for
God’s sake, see the Order Paper.

Mr. Deputy-Speaker:

) What is it
that he wants to say?

Shri S. M. Banerjee: After this
Bill is finished, there is the other
motion on ‘defence matter. Then,
there are three half-hour discussions.
That is, the House will have to sit
for long. Will there be quorum?

Mr. Deputy-Speaker: Quorum will
Ye maintained.

AN owy fewd  (fAT) :ogefer
FARF, AT IR F AR ¥ ¥ 3w
FEAT ATEATE |

JATETL WFLT © TG AT |

st ag fowd : 5 foarr A o
dto §o fufier aeey Far § e
EA F wrvaTae faarar 1 Ky v
7 ATRATE | ArvaTaH fear @ o

TR WFITA © AT AGH, AL H

T THASE  AIXF AT AT
far & To Yo Fo grr
AT § ATA I ATEAA Y o FT AMGY
T FT TFAE OFAT X | IT 4 F
gra Wt &, fa3w g4y F7 AT gy
et T ey 97 1 T 9| #Y ggi
@1 Y T AR AT IEET T@ A
snfa Wt 1 4 | owF o | AT A

@ xR
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(Shri Ram Sevak Yadav and some
other hon. Members then left the
House.)

Mr, Deputy-Speaker: Thank you.

Shri Hem Barua: Are you thanking
them for calling**

Mr. Deputy-Speaker: 1 thanked
them for going out of the House. That
will be expunged.

15-58 hrs.

[SHRr SHAM LAL SARAF in the Chair]

Shri Buta Singh (Moga): Yesterday
1 was going to speak on my amend-
ment 115 to clause 29, pertaining te
the High Court. Through this Bill,
the Government want to convert the
present High Court of Punjab into a
common High Court for Haryana and
Punjab. In the name of a common
High Court, a great injustice is being
done to Punjab.

I request the Minister to accept my
amendment on the following 3 grounds.
Firstly, it will be inconvenient for
the litigants of Haryana owing to the
geographical location of Chandigarh.
One ‘of the principal terms of refe-
rence of the Boundary Commission

**Expunged as ordered by the Chair.
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was geographical contiguity. The
people coming from Gurgaon and
Narayangarh will have to trave] all
the way to Delhi and then to Chandi-
garh to file an application. This clause
should be amended to avoid the incon-
venience to the people of these areas.

Secondly, §ince the Chief Ministers
of the States concerned will be entitl-
ed to recommend the appointment of
the Chief Justice the office of Chief
Justice will become a matter of poli-
tical contention, which is a bad thing.
Yesterday when my colleague, Shri
Kapur Singh, was referring to the
judiciary, everybody was trying to
twist his arguments.

16 hrs,

Sir, we have every faith in the
judiciary of the country and I do not
want that this faith should be shatter-
ed this faith should be put to politi-
cal use by making this High Court a
common High Court. I am sure there
will be difference of opinion. It is
always bound*to be there between
the two Chief Ministers on the
appointment of the Chief Justice to
the common High Court. It is only
fair and in the fitness of proper admi-
nistration of this High Court that a
separate High Court for Punjab "and
a separate High Court for Hariana be
created.

My third argument is that it will be
impossible for Punjabi language to
be the language of the High Court
and of session’s courts, and Hindi
being a Union language will not suffer
from this disadvantage. A common
High Court, therefore, is a statutory
discrimination against the Punjabi
language.

For these reasons, Sir,—this is a
very important reason which "I am
advancing because the Allahabad
High Court has already switched over
to Hindi as its court language—and it
is with this purpose that the linguistic
division of the country was consider-
ed nevessary. Since we are going to
give Punjabi the status of a State
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language and we are going to instal it
for all practical purposes for that State,
it will be unfair to this language if it is
not made the language of the High
Court of that State. For these reasons,
I request the hon. Home Minister to
agree to have two separate High
Courts, for Punjabi Suba and Hariana.

The Minister of Home Affairs (Shri
Nanda): There will be practical diffi-
culties in effecting 3 change imme-
diately by the time of the appointed
day, apart from other reasons. There-
fore, this arrangement may continue.
When the States come into being we
can make the change.

Shri Buta Singh: Shall we take this
as an assurance that when the new
States come into existence they can
have the choice of having one Court
or two separate Courts?

Shri Nanda: Yes:
Mr, Chairman: I shall put amend-

ment No. 115 to the vote of the House.
The question is:

Page 14,—for clause 29, substitute—

“29. (1)On and from the ap-
pointed day there shall be a
separate High Court for the State
of Punjab to be called the High
Court -of Punjab.,

(2) The Judges of the High
Court of Punjab holding office
immediately before that day, shall
become on that day the Judges
of the High Court of Punjab.”

The motion was negatived.

Mr. Chairman: The question is:

“That clause 29 stand part of
the Bill.”

The motion was adopted.

Clause 29 was added to the Bill.
Clauses 30 to 47 were added to the Bill.
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Clause 48— (Lang and Goods)
Shri Jagdev Singh Siddhanti (Jhaj-

jar): Sir, I beg to move:—

(i) Page 20, line 7,—

aﬂer “land”, insert—

“buildings and other property”.
(76). .

(ii) Page 20, line 9,—
after “State”, insert—

“and was not used for the pur-
poses of the State or States as a
whole”. (77).

(iii) Page 20, lines 11 and 12,—

for “pass to the State of Pun-
jab” substitute—

“the lands, buildings, properties,
stores, goods and other articles, or
their market value be distributed
according to the population ratio”.
(78).

(iv) Page 20, line 14,—

for “any goods or class of goods”
substitute—

“any lands, buildings, proper-
ties, store:, articles and other
goods”. (79).

Shri Gajraj Singh Rao (Gurgaon):
8ir, I beg to move:—

Page 20,—
for lines 11 and 12, substitute—

“(b) if outside that State, pass
to successor States, Punjab and,
Haryana, as determinéd by the
Central Government;”. (107).
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Shri Hem Raj (Kangra): Sir, I beg
to move:— :
(i) Page 20, lines 11 and 12,—

for “State of Punjab”, substi-"
tute—

‘“successor. States in consonance
with the principles of division of
assets”. (108). '

(ii) Page 20, line 14,—
‘for “goods or class of goods”,
substitute—

“moveable or immovesble pro-
perty”. (109).
(iii) Page 20, line 16,—

for “goods”, substitute—

“property, moveable or immov-
able”. (110).

st e fag fagmit @ @ w®
fraea v e g fr gfamn HY 1@
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FifF g fresr g k@ A
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Shri Gajraj Singh Rao: This would
-create great difficulties. There are
certain houses in Western Jamuna
Canal in UP and how it is fair that
they should go to the State of Punjab.
Therefore, 1 have suggesfed this
amendment as a via media. My
amendment No. 107 is innocuous and
Government should accept this that
the goods, articles, moveable and im-
movable property outside the State
should pass to the successor States as
determined by the Central Govern-
ment., This is g reasonable thing.
Why is Haryana being deprived -of
crores and crores of rupees worth of
property?

Shri Hem Raj: I want that these
assets should pass to the successor
States in consonance with the principle
of division of assets. These assets be-
long to all the four areas which are
being divided. Here the words used
are:—

“Subject to the other provisions
of this Part, all land and all
stores, articles and other goods”.

Immovable property is also included
in this and that means that all that
property which lies outside the Punjab
shall pass to the State of Punjab. If
it passes to the State of Punjab, the
question will arise as to how the other
parts which are being separated from
the Punjab %an claim that property
which lies outside the Punjab. There-
fore, once it goes to Punjab, it will
become difficult for those States to
claim jt. I say that certain principles
have been accepted for the division of
assets. According to those principles,
the assets which arise outside Punjab,
should be divided into three parts.

Shri Nanda: There is some mis-
understanding so far as my friend
Shri Siddhanti's amendment is con-
cerned. If we see sub-clause (6) of
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clause 48, we find the expression
‘land’ includes immovable property of
every kind and any rights in or over
such property, etc. Thereforé, there
is no need for any specific amendment
to say that ‘land’ includes buildings,
immovable property etc. because 1t has
already been specifically defined in
the sub-clause (6) of clause 48.

Then, as regards the property which
is outside the State, may be In Delhi
or may be elsewhere, there a proce-
dure has been laid down. It is that,
in the first instance, it will vest in
Punjab but-then it is going to be
decided, either according to agreemen®
if agreement can be reached or the
Central Government will enter, and a
decision taken. Therefore, it is only
a matter of convenience that at the
moment, on an appointed day—it is
not possfble to do all the processes at
once—it has to vest somewhere. It is
Punjab, for the time being, but all that
is required is going to follow in course
of time.

Regarding the property at the State
level, there may be byildings at the
State level meaning thereby housing
of some officers who were functioning
at State level. 1t is very difficult to
distinguish and it practically means
that we depart from the principle
that wherever immovable property
lies, it vests in that State. Then, if
it has been created out of the public
debt, it is going to be distributed
according to certain ratio. Actually,
it is not going to create any problem
at all of any dimension. These were
the three things raised. I have no-
thing more to say.

Shri Kapur Singh (Ludhiana): Ip
any case, as long as the men lik
Shri Hem Raj, Shri Gajraj Singh Rae -
and Shri Siddhanti are in Haryana,
how can Haryana be said to be a poor

* State?

Mr. Chairman: I shall put all the
Amendments together, that is, Amend-
ments No. 76, 77 78, 79, 107, 108, 108
and 110.

Amendments Nos. 76 to 79 and 107 to
110 were put and negatived.



9853 Punjab

Mr. Chairman: The question is:

“That clause 48 stand part of
the Bill”.

The motion was adopted.
Clause 48 was added to the Bill.

Clause 49— (Treasury and bank
balances)

Shri Jagdev Singh Siddhanmti: I
move; *

Page 21, line 26—

after ‘“shall”, insert—

‘“after making adjustments for
removing imbalances in the matter
of development, economic and
educational, of the areas hereto-
fore called the State of Haryana
and Punjab, or “of the areas
transferred to Himachal Pradesh.”
(80).

Shri Nanda: The hon. Minister be-
lieves that the tash balance is of such
. a large size that it will enable them
to make up for all the deficiency and
all the backwardness, It is not so. It
is a relatively small amount. The
hon. Member neeq not bother about
this very much.

Mr. Chairman: 1s the hon. Member:

pressing his amendment?

Shri Jagdev Singh Siddhanti:
1 would like to withdraw it.

No;

Mr, Chairman: Has he the leave of
the House to withdraw his amend-
ment?

Several hon. Member: Yes.

Amendment No. 80 was, by
withdrawn.

leave,

Mr. Chairman: The question is:

“That Clause 49 stand part of
the BNL”
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« The motich was adopted.
Clause 49 was added to the Bill.

Clauses 50 to 68 were also added to
the Bill.

Clause 69— (Provisions as to Punjab
State Financial Corporation.).

Mr. Cl;airman: There is an amend-
ment, Amendment No. 14, by Mr.
Kapur Singh and others.

Shri Buta Singh: I beg to move:

Page 31, line 37,—

for “and”, substitute “or”. (14).

=Y gemw (wlesT): 7w
Fo 14 1 & &9 4 qA 78 fraza w7
afe g FE g7amom 917 dre 71 O
q TET A LI AT T Ag O
GTE TSE F GATET AT FT IRA
FET L &1 T AL FIE AL F @
% GATEY AL g T AFAT AT H AWEAT
g fF gt &a FY amT 37 At 797
zafay a1 fw 53 fag ge1 fag F @t
%, & I 1 TG FIAT g KX I8 Fgal
g f7 7rd 1 o e ¥ T fadet
qd TR ST N |ATE | IS TF FHT
Ig% T@ 9 F ) ogAfew & agm
fe grEFE g9mE W FTITUT F T
g =rfed, faemT ¥ 7dY W1 31few |
Shri Nanda:® This should be conse-
quential to the amendment moved
earlier by the hon. Mémber. Since

that has not been accepted, the ques-
tion of accepting this does not arise.

oY WA AT ST, TF AT AR
g ifeg
Mr. Chairman: I now put Amend-

ment 14 to Clause 69, to the vote of
the House. '

Amendment No. 14 was put and
negatived.



9855 Punjab

Mr. CHRairman: The question is:

“That Clause 69 stand part of
the Bill.”

The motion was adopted.
Clause 69 was added to the Bill.

Clause 70— (Amendment of Act 6 of
1942)

Mr. Chairman: There is an amend-
ment, Amendment No. 15.

Shri Buta Singh: I move:
Page 33, line 20,—

for “and”, substitute “or”. (15)

As the hon. Home Minister has in-
formeq the House, these are conse-
quentia] dmendments and I want just
to reassure myself by repeating the
assurance given by the hon. Home
Minister that after the formation of
these two States, they will be freg to
separate and have their High Courts.
In the light of this assurance, I do not
press this amendment.

Mr, Chairman: Has the hon. Mem-
ber leave of the House to withdraw
amendment No. 15?

Several hon. Members: Yes.
Amendment No. 15 was, by leave,
withdrawn.

Mr. Chairman: The question is:

‘“That clause 70 stand part of the
Bill”.

The motion was adopted.
Clause 70 was added to the Bill.
Clause 71 was added to the Bill.

Clause 72— (General provisions as to
statutory corpordtions)

. Shri Gajraj Singh Rao: I beg to
move:

Page 34, after line 33, insert—

“(3A) The Punjab Waqf Board
constituteq under the Waqf Act,
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1954, shall have jurisdiction over
the successor States of Punjab,
Haryana and Himachal Pradesh.

(3B) The Board, which shall
work under the directions of Cen-
tral Government, shall consist of
eleven members nominated by
Centra] Government in the follow-
ing manner—

(1) Haryana 6
(2) Punjab .3
(3) Himachal Pradesh 2.” (111)

Mr. Chairman: This amendment is
now before the House.

Shri Gajraj Singh Rao: The Punjab
Waqf Act, 1954, has been in force in
the united Punjab for the administra-
tion of the mosques, shrines etec. in
all parts of its territory. For that
purpose, there has been a board of
eleven members already existing.
After the reorganisation some parts
will go to Himacha] Pradesh, some
parts will be transferred to Himachal
Pradesh and some will go to Punjab.
There is reference in the clause to
the board constituteq under the Sikh
Gurdwaras Act, and that provides for
the proper administration of the Sikh
Gurdwaras. In the same way, in re-
gard to waqf properties, this amend-
ment is very essential. Otherwise,
that Act would disappear and the
whole administration of these “waqfs
will come into trouble. Therefore, I
have moved this amendment.

This is an innocuous amendment. It
only provides for the continuation of
what already exists, because the law
relating to waqfs must continue so
that the properties may not be
squandered away by the mutawallis
and other persons. Therefore, I would
submit that the hon. Minister may
accept this amendment.

Shri Nanda: These is no manner of
doubt about the position of the Waqf
Act. It does apply in all these areas,
and, therefore, it is unnecessary to
make a special provision in this
behalf,
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Mr. Chairman: Does the hon. Mem-
ber want to press- his amendment?

Shri Gajraj Singh Rao: If there is
an assurance that this Act would
remain in force in al} the three areas,
then I would not press it. I want to
have this clarification from the hon.
Minister. This Act is there in force
in the united Punjab now. I would
like to have an assurance that it
would confinue in all the three parts
so that the property may not be
sguandered away by the mutawallis
and other private persons.

Dr, M. S, Aney (Nagpur): It can-
not be squandered away, because there
is already a trust.

Mr. Chairman: 1 shall now put
amendment No. 111 to the vote of
the House.

Amendment No. 111 was put and
negatived.

Mr. Chairman: The question is:

“That clause 72 stand part of
the Bill”.

The motion was adopted.

Clause 72 was added to the Bill.

Clause 73 —(Provision as to certain

companies)
Shri Nanda: T beg to move:

Page 35, for lines 1 to 10, substi-
tute—

“Provision as to certain companies.

73. (1) Notwithstanding any- '
thing contained in the foregoing
provisions of this Part, each of
the followmg companies, name-
ly:—

(1) the Punjab Export Corpora-

tion;

(ii) the Punjab State Small In-

dustries Corporation;

(iii) the Punjab Dairy Develop-

ment Corporation;
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(iv) the Punjab Poultry Corpora-
tion;

(v) the Land Development and
Seed Corporation;

‘(vi) the Industrial Development
Corporation; and

(vii) the Agro-Industrial Corpora-
tion,

shall, on and from the appointed
day and unti] otherwise provided
for in any law, or in any agree-
ment among the successor States,
or in any direction issued by the
Central Government, continue to
-function in the areas in which it
was  functioning immediately
before that day; and the Central
Government may from,time to
time issue ;such directions in rela-
tion to such functioning as it
may deem fit, notwithstanding
anything to the contrary contained
in the Companies Act, 1956, (1 of
1956) or in any other law.”. (87).

The main idea behind this amend-
ment is this. In the clause as it is,
three companies have been listed,
namely the Punjab Export Corpora-
tion, the Punjab State Small Indus-
tries Corporation ang the Punjab
Dairy  Development Coropration.

In the amendment there are several
other similar institutions which were
considered to be fit for inclusion in
the legislation. That is why it has
been done. ’

Mr. Chairman: The question is:

Page 35—
for lines 1 to 10, substitute—

“Provision, as to certain com-
panies.

-%8. (1) Notwithstanding anything
contained in the foregoing provisions
of this Part, each of the following com-
panies, namely: —
(i) the Punjab Export Coroora-
tion;
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(ii) the Punjab State Small In-
dustries Corporation;
(iii) the Punjab Dairy
ment. Corporation;
-(iv) the Punjab Poultry Corpora-
tion; .
(v) the Land Development and
Seed Corporation; -
(vi) the Industrial Development
Corporation; and
(vii) the Agro-Industrnal Corpora-
tion, shall, on and from the
appointed day and until
otherwise provided for in any
law, or in any agreement
among the successor States,
or in any direction issued by
the Central Government conti-
nue to function in the areas
in which it was functioning
immediately before that day,
and the Central Government
may from time to time issue
such directions in relation to
such functioning as jt may
deem fit, notwithstanding any-
thing to the contrary contain-
ed in the Companies Act,
1956, (1 of 1956) or in any
other law”. (87).-

The motion was adopted.
Mr. Chairman: The question is:

Develop-

“That Clause 73, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 73, as amended, was added to
Bill.

Clause 74 —(Temporary prov!.nons as
to continuance of certain existing road
transport permits)

Shri Buta Singh: I beg to move:
(i) Page 35—

omit lines 31 to 33 (16)

(ii) Page 86—

omit lines 4 to 7 (17).

There is going to be a division of
two States. The present Motor Vehi-

‘
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cles Act, 1939, will be applicable even
after the division of these two States.
I do not understand the necessity or
the reason why the Central Govern-
ment wants that the . permits and
licences issued under this Act should
be subject to their power to add, to
amend or vary the conditions attach-
ed ‘'to them.

I may inform the hon. Home Minis-
ter that the service rendered by the
transporters of Punjab during the last
Pakistanj conflict is so valuable that
at this stage if you want to introduce
an element of uncertainty in their
line, they are bound to suffer a heavy
loss. There is no heed at present to
amend this Act which I have mention-
ed, namely the Motor Vehicles Act,
1939.

I may inform the hon. Home Minis-
ier that more than 90 per cent of the
transporterg belong to a particular
community which has been very
strongly supporting the demand of
Punjabi Suba. By taking some power
to alter, amend or add to or subtract
from the provisions of the permits and
the licences issued to those people,
you will certainly be creating some
suspicion in their mind. There is no
need for the Cenral Government to
take over any power because both the
Governments of Hariyana and Punjab
will be competent to make any
amendment whatsoever if it is de~
sired. So, I request the hon. Home
Minister not to ask for this power
because jt is bound to create an at-
mosphere of sucpicion and uncer-
taintly in the Punjab.

&Y qeew - gt S, & @
wiTHT X FH FeAT AZW, 5F T
Y A ST I W GEA 3, AGA
Tz ¥ TW aIg F FIE AD W,
HfF St dome gaET 9 wr € 9 Suw
|1 Gt a4 fivar o1 @/ R 1 37 feew
T aifaas FW ¥ I ATA AT
fr oz oy 2z o, afew fome
WHS FT A qET T XN ¥ Wy F
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g fr zradR qifie Fig w1 F W
TOA-HY TSq § @ AT ey, S
& qge fore ghade sfEd ok
B ZigdE maifE gar &y a0,
I ATZ T AT A ITST & §, IARHT
Wl HOHY RTAT ZiE waifE gt
arfax

Shri D. C. Sharma (Gurdaspur):
Sir, I beg to submit very respect-
fully that there it no idea of making
any community suffer on account of
this provision. The transport of the
State belongs to all andwe are all
praise forits efficiency and the patri-
otic work that it did during the Indo-
Pakistan conflict. At the same time
1 do not know why they are taking
objection to this privoso which begins
‘provided the Central Government..’
After all the whole of this Bill has
been brought forward by the Central
Government; the Central Government
is responsible for the Hariyana State,
the Punjab, Chandigarh and all that
thing. 1 do not understand why they
think that this small power should
not be retained by the Central Gov-
ernment. The Central Government
can any day declare the President’s
rule in any of the States. I do not
think that this power is going to be
abused or that it is going to work
against any community, Hindu, Sikh,
Muslim or Christian. My friends do
not know how difficult some of the
transporters of Punjab find to come
to Delhi. Sometimes 1 want to bring
a taxi from Chandigarh to Delhi; they
say: We require a permit.

=y sRa Tag fagidt : aw & ofae
Wl{o'ﬂoﬁ*ﬁﬁmﬁgl

shri D. C. Sharma: Jagdev Singh
Siddhantiji is trying to out-herod
herod. When the Hariana Prant is
formed I -think 1 will not be able to
proceed from Chandigarh ‘beyond
Ambala and my taxi river will hav.e
to take a permit. I think that thisis
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very important in the interest of the
smooth flow of traffic between
these States. .I think jt is a kind of
common link. The provision says:

“Provided that the Centra) Gov-
vernment may, after consultation
with the State Government or Gov-
ernments concerned, gdd to, amend
or vary the conditions....”

If they want to vary the conditions,
they wil] consult the state govern-
ments; they are not going to do any-
thing in an arbitrary, autocratic and
dictatorial manner. Therefore, it is a
very harmless thing and I think this
should be passed. ’

Shri Nanda: These amendments are
unnecessary; there is no ground for
them. If the hon. Members referred
to the States Reorganisation Act, it is
practically on the same terms; on
the same lines also in the Bombay
Reorganisation Act. No difficulty has
arisen there. The purpose would be
seen from the wording of the Bill. It
is a temporary provision. The idea
is that here they are affecting a
change. The Central Government
wants to ensure that the free flow of
traffic is not interrupted in the interim
period. Therefore, jt is only to help
the trade and the flow of traffic and
the smooth operation of traffic and
transport. There should be no diffi-
culty at all about it in practice.

=t e fag fagwat © afF ag
awt 7% £ 9 aF AT T OF § |
Shri Nanda: As long as the present
permits last.

Mr. Chairman: I shall put amend-
ments Nos. 16 and 17 to the vote of
the House.

Amendments Nos. 16 and 17 were
put and negatived.

M.r. Chairman: The qﬁestion is:

“That clause 74 stand part of the
Bill”.
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The motion was adopted.

Clause 74 was added to the Bill.
Clauses 75 and 76 were addeq to the
Bill.

Clause 77 —(Continuance of facilities
in certain State institutions)

Mr. Chairman: There is amendment
No. 18 to clause 77.

Shri Buta Singh: I move:

Page 37, lines 20 and 21, omit “or
the Union territory of Chandi-
garh,” (18).

Ag reported in the press today, Shri
Nanda was very particular in stating
that there will be no revision of
Chandigarh as in so many other pro-
vision. The hon. y Home Minister
has been saying that this is a tempo-
rary arrangement. Let him say that
at present this Chandigarh also is a
temporary arrangement gnd that it
will be open for discussion and deci-
sion afterwards,—a political decision.

oY e grafa o, § 3 wEAT
STgaT §, WX TF Th G 957 T F
T IFTE, W & g wA A ¥ e
FEqT, f& IIFT ITHW AT A AT
& a1 =nfey fs 9 &1 @t O
HR FEg M A T A T A
¥ feft g€ 2, Wi 9y & wfefaa &0
zgfay S srgama ¥ e four
FF | I A A TEAHZ F A
¥ o faqr X | GgT F AWM A qgA
FgT #Y & Tga W T AR I A
WT FGAEATEN gF &1 9E0E FY
qara ¥ 1 et wifer | & =rgwm fw
2 fufaee ATgar #7374 3@ *T AT
F1

ﬂ?hi'fﬂ'ﬁﬁ!m’?:grr&ﬁ"r
W wHAwhE g I AT
SqTT ¥gAq Y & | Fg g ufar
2 AR 9w g ¥ @ wE &
arfey |
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Shri D. C. Sharma; I think the ar-
rangement arrived at already with re-
ference to Chandigarh should stand.
I find some people are staging a de-
monstration outside, saying that it
should belong to Haryana; there are
some persons who want that Chandi-
garh should belong to Punjab and
some persons who want, as I want,
that it should stay asa Union territo-
ry. Chandigarh is like a very blushing
bride who is being sought by two
suitors—Punjab and Haryana pranth.
I think we should protect that bride
and Chandigarh should stay -as it is,
and I do not want that the Home
Minister should give any assurance
that after sometime it would be hand-
ed over to Haryang or to Punjab, be-
cause, if he does so, I will tell you

*that he will be opening the floodgates

of agitation from today. Therefore,
whatever is gaid jn this clause should
stay as it is, and we should respect
Chandigarh as a Union territory and
we should try to beautify it and
adorn it and try to imporve it and try
to make it as fine ag possible.

As I said in the beginning, Chandi-
garh is not Punjab or Haryana; Chan-
digarh is not Delhi. Chandigarh is the
show-window of India, and its
character of being the show-window
of India should be preserved.

ot Tt fog (s9T) ¢ |
w9 afa e e g § 3 ¥
Y ¥ WY qET FT ARTEFET UHo Tdo
To g1 o7 97 GE) Tro H dsAT
ATHTIAFIZATT § & oomfadr
@ a1 39 fax TH A OAE X G
1T afgr | A ATETT & OSH
it gfaw ey § aamr 2 A1 57 9
150 FT ®GT A ZAT & | AT 37
T =2 2 71 2 faar 917 A1fF 97 0T
AT FIFATET a1 A, I ¥ AE §E
TRz 99 &1 gftaa 2 m |

ot A fag fagmit © wa w71
afearar g 1
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Shri Bade: I want one clarification
from the hon. Minister. The Boundary
Commission when it was appointed,
recommended that Chandigarh should
remain in Haryana; that wag the de-
cision. I want to know why.the Gov-
ernment ‘have not followed that ad-
vice; the Minister has not replied to
that point in his  speech. Besides.
Chandigarh is just like two beggars
who were fighting amongst them-
selves.

‘T aE wifgn, gH Y wfen, =
f“\[ ﬁ"
It is neither given to Punjab nor to
Haryana; it has been made z Union
territory. That is mot the proper
solution. I want the Minister to en-
lighten ys as to why he has chosen
a new proposal of making Chandigarh
a Union territory.

Shri Warior (Trichur): This Gov-
ernment js always accused as a Gov-
ernment of indecision and drift. If
the Chandigarh question is left like
that, it will be 2 bone of contention
for years to come. Right or wrang,
Government must take a definite de-
cision whether it will go to Haryana
or Punjab. It cannot remain ‘a Union
Territory because then the franchise
of the people is taken away. It will.
become not only a law and order pro-
blem, but a very dangerous and ex-
plosive question in Punjab. It is not
yet too late; even now the Govern-
ment can take a definite decision.
right or wrong, let us face it. That
must be the Government’s attitude.
Otherwise, it will be a repetition of
the Bombay episode.

Shri Kapur Singh: My friend, Shri
Bade, said that two beggars are fight-
ing and what they are fighting for has
been thrown before the dog. To call
the Punjabis and Haryana people beg-
gars is bad enough. But to call the
Union Government presided over by
Mr. Nanda as a dog is very bad; I
protest against it. It is most im-
proper and should be withdrawn.

Shri Bade: On a personal explana-
tion, Sir; that was only a simile or
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metaphor. If my hon. friend is not
able to appreciate it, I withdraw
those remarks. I have got the greatest
respect for Punjabis and Haryana
people; they are my brothers.

Shri Nanda: My hon. friend, Shri
Warior, asked, why don’t you take a
decision here and now? Why leave it
in this fashion undecided? Itis not
undecided; it ijs decided.. Here is a
very strong plea coming from one side
and an equally strong claim from the
other side. T do not know if the hon.
member wants to have trouble created
there. We try to avoid trouble. There
is enough trouble elsewhere. In this
case, there are good reasons for this
decision. It was not a unanimous re-
commendation of the Boundary Com-
mission. Therefore, it was open to us
to consider what would be the best
arrangement in the present circum-
stances. Everybody in his heart of
hearts—either from Haryana ot Pun-
jab—will feel that it is all right.
Let it be there. I bow to the wishes
of Shri D. C. Sharma who said that
there is no kind of uncertainty or in-
definiteness about it.

Mr., Chairman: I will now
amendment 18 to the House.

put

Amendﬁent No. 18 was put and
negatived.

Mr, Chairman: The question is:
“That clause 77 stand part of
the Bill.”

The motion was adopted.
Clause 77 was added to tke Bill.
Clause 78 was added to ghe Bill.

_ Clause 79—(Bhakra Management
Board)

Mr. Chairman: Then we come to
clause 79. The amendments are: 19,
20, 21, 22, 40, 112, 113, 129, and 130.
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Shri Buta Singh: Sir, I beg to
move:

.

(i) Page 40, line 1,—
for “Central Government” sub-
stitute—

“Punjab Government” (19)
. (ii) Page 40, line 20,—

for “Central Government” sub-
stitute—

“Punjab Government” (20)
(ili) Page 40—

for* lines 23 and 24, substitute—

“(a) Governor of Punjab as ex- -

officio Chairman.” (21)
(iv) Page 40,—
omit lines 30 and 31 (22)

Shri Daljit Singh: Sir, I beg to move:
Page 40,—

after line 31, insert—

“(d) The elected member of
Parliament representing that con-
stituency to be a member of the
Board.” (40)

Shri Gajraj Singh Rao: Sir, 1T beg to
move:

(i) Page 40,—
for lines 18 and 19, substitute—

“(i) Sub-stations at Ganguwal,
Ambala, Panipat, Delhi, Ludhi-
ana, Sangrur and Hissar as well
as the main 220 KV transmission
lines connecting these sub-sta-
tions ang power stations men-
tioned in sub-clauses (d) and
(e).” (112)

(ii) Page 40—
for lines 23 and
tute—

“(a) a full time Chairman
ard two full time Members to be
appointed by the Central Gov-
ernment.” (113)

Shri A. N. Vidyalankar
pur): Sir, I beg to move:

24, substi-

(Hoshiar-
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(i) Page 40,—
for lines 18 and 19, substitute—
“(f) Sub-stations at Gangu-
wal, Ambala, Panipat, Delhi,

Ludhiana, Sangrur and Hissar as
well as the main 220 KV trans-

mission lines connecting these
sub-stations and power statiohs
mentioned in clauses (d) and
(e) of sub-section (1); and”
(129)

(ii) Page 40,—

" for lines 23 and 24, substitute—

“(a) « full time Chairman
and two full time members to
be appointed by the Central
Government;” (130)

Shri Buta Singh: Sir, I take up my
amendment No. 19. My hon. friend,
Shri D. C. Sharma, will object to
my remarks, I know, because ] am
objecting to the approach of the Cent-
ral Government to the reorganisation
of the proposed States. We know
Bhakra Dam is a national wealth and
the only big project in Punjab. By
clause 79¢1) the Central Government
again wants unnecessarily to put its
foot on the management of this
Board. It was under the management
ang it will remain there. Where is the
necessity for the Central Government
to take it over from ‘the State in
which the Dam exists. T object to the
provision here:

“The Central Government shall
constitute a Board to be called
the Bhakra Management Board, .

”

I suggest that instead of “Central
Government” it should be ‘Punjab
Government” because, otherwise, it is
going to give an impression in = the
State that all that is valuable, all that
is of national importance,, shall be
taken over by the Central Govern-
ment. It is to remove this impres-
sion that I want the hon. Minister to
accept my amendment. Let the Pun-
jab Government, which is so much
under the Centre—the Governor is
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[Shri Buta Singh]
there, they have a majority here and
they will be in majority there also—
manage it.Where is.the need for the
Central Government to take over the
headache of running this Board when
the Punjab Government is running it.
Let the Punjab Government continue
to manage the affairs of this Board.
Sk GO CE i TR ) o)
VS AT AT IHET AZA T HE FATAAY |
TaA F aftwrArE fedar w@ fear
ST ¥ET | ST WIS a1 T AT g Ariagt
FI IATT F7 AL T9E IAT 4T 97 |
el ¥ WG AW AT R a8 A
T oY TTF FY AR HTT A, TFETT
AN TR AT ATHAY FHT A A AT A@TAT
AT ATAT AT FT T T AAT 433 qoTa
F feamt £ 99m ¥ faelt #0199
T F fFaet a5 FEA F oo Tl
fraeT E AT AT F AT K TA IR A
aie var sne fe Tt Fyavwre 91
aff qv awdr g, F www g fF 0w
T TS T T | SV AV GAT FY FIE

TBT AT § IR WG FAH Y 77

a1 ¥ gERl A affas 9% @9
gara T facgs a9 +7 @ E 0§
argar § fr swmagr @19 a7y @1 wfy-
X gata &1 fgar qmar arfgyr ok
7F gt gt 7 g fafrees wrew
9 UHTHZ F 9GTT FTR |

=t gt fag : gwnafa  wataw,
T FATE F a1 T qH 97 HS T
2 fe fam  asEet ohfmd F
ST &9 A1 FaT & SRR A
Frafwaa ¥ &m0 far ¢ f 9= aa-
o % T A Al @y qeens
¥ 7 aderi® Agl AT &Y | g A §
ITET 7 faege gamsw | & | &
gaadl g fx dv@ & fom ae@aR
$fad F zaar geer w1 fwar g,
g FW 99 F gL &7 W Ife,
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TfF TR FH AT R ) I H
@O ST AR fewrad w_w F
Y AT R F 9 T 2 o
faarer 7 #xaT g 1 # TEC ¥ @®
fadee w&m fF sv o7 7 9g I
I g1 { FAT &, AT I AT 170
FAOT TOAT o 2, o1 fr it 2, W<
FT7 39 #1994 fqemw 7 &7 )

ALHTZT FT 3F A% H AWT A
#1 favarg feamar anfey fF 9w
98 I VET 9T, I #1 W gy
5 39 i ey famm a5 5 7 9700
Tgq FFGFT FTH OEr VAT 9T ;I
FE AL wFEE Agt s d@Y
&§ 8a1 7 81 fF @zt 77 0% e
I fag s, Sy «E FY Q@G FT A

CEA AT FTHT I IENFIA a@

F TAIH T Mgy fr 2em
9T FY g I AR fawedt fae
W oaE F Ifage adiw &
wfafas faagz gt anfed | 57 wza Y
Juamee AU Aefagifrga s & fog
& feat o, arfs St F1 a8 THawgHY
7 & fa a1g & /rr o § W g
FE g T g

Shri A, N. Vidyalankar: The Bhak-
re Project is a national project and it
is but proper and beneficial for all the
States, Himachal, Haryana and Punjab
as also for Delhi, that the main pro-
ject should be managed by the Centre
so that the various inter-State dis-
putes should not arise. Water and
other inter-State disputes arise and
they take a lot of time; therefore, I
think that it is but proper that this
project should be managed by the
Centre.

My suggestion was and I think the
Government is going to accept that,
that the main transmission lines and
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main sub-stations should also be con-
trolled by the Central board and from
there each State should get its bulk
supplies according to its requirements.
This is but proper and useful.

Also, instead of one Chairman, there
should be a wholetime Chairman and
two whole-time members because the
work would be heavy. It is but pro-
per that more officers should be ap-
pointed to manage this big project.

‘Therefore 1 have moved this amend-
ment, No. 130. 1 think, the Govern-
ment is going to move one. If the
Government amendment should be
differently worded, I do not object,
provided the substance should be the
same. I think that this amendment
shoulq be accepted.

Shri Gajraj Singh Rao: So far as
Bhakra is concerned, the papers are
still there—they have not been des-
troyed—it was meant for Haryana to
compensate it as against the already
existing system of irrigation in Punjab
and with great sacrifice it was obtain-
ed. Further, it is a national scheme
of a high order; it is not a
State scheme or a two-States scheme.
It is a national scheme. That we have
been deprived of the benefit for some
time should not be the ground
now. Now, as to the amendment
which I have given, Amendment No.
112, there have been omissions in the
original clause 79(f) . Ganguwal, Am-
bala, Hissar and Delhj are mentioned
in the sub-clause (f). Panipat, Ludhi-
ana and Sangrur were by mistake not
mentioned. They are as important or
rather more important and they are
the life-line. Further, the main 220
KV transmission lines should also be
there. Then there is my Amendment
No. 113. This is a technical matter.
Unless that control is with the Board—
and we have consulted the highest
technical authorities on it—it may not
be possible for the civil servants board
to have it. Therefore, 1 have suggest-
ed this amendment that a full time
Chairman and two full time Members
be appointed by the Central Govern-

1638(Ai) LSD—8.
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ment. The whole thing is technical.
That would be in the best interest of
not only Punjab but the whole coun-
try. I commend my Amendments No.
112 and 113 for the acceptance of the
House. If they want any technical
advice, that may be taken.

st smda fag fagrat - wgraw
faamgzr & faw #x g ¥
WA—ATSW, ¥ B TH, & Ig
Tt s oY ) S oS e
foe 79 ¥ %71 g—a@ w® ¥ W
F g9 s [ §—, wiEer &
famaar g F faw av @ g7
quTe F WAl #Y 9HN @ OH
T @, @1 Sgie fawe R qET
FTGT FasT WY ISAT § 1 gafeEw
7g aW fag W g ! W fey
st s fag TT #7 THEHE WY
©HFT FE@T AT W SH
TYAEIT F T AR |

Shri D. C. Sharma: I wish to correct
one impression which has been given
out by the Members here. They say
that the Maharaja of Bilaspur was
the architect of this scheme. I tell
you that the scheme was only on a
piece of paper and only in lines of
black and white. It was' only after
India achieved Independence that
Pandit Jawaharlal Nehru thought of
implementing that schemé and got a
ful] blue-print of the scheme made.
Therefore, to say that it was the
Maharaja of Bilaspur who was the ar-
chitect of this is not correct.

Nt wdy fag feget . wee
N FEE | A wERT F T g4l
LU

shri D. C. Sharma: I know it very

well. I represented that constituency

for five years and 1 know it very well.

The second thing is this that, as has
W '
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[Shri D. C. Sharma]

been said, it is a national project.
Sir, when we think in terms of a na-
tional project, we should try to make
it more national than before. We
should not take away its national
character in any way. I believe that
whatever has been proposed will be
conducive to making it a national pro-
ject which serves the cause of Punjab,
Haryana, Rajasthan and Himachal
Pradesh also. It will give some States
water and it will give other States
electricity. Therefore, I believe, that
whatever has been proposed is very
unexceptionable. But I woulq say that
so far as the State of Punjab is con-
cerned, because most of the lines of
most of the canals pass through the
State of Punjab, I think, it should be
given two representatives. Rajasthan
and Haryana should be given one re-
presentative each. My friend said that
the Chairman should be a whole-time
man and that the two Members
should be whole-time men. We talk
of population explosion in the coun-
try. But more dangerous than the
population explosion ig the bureaucra-
tic explosion in this country.

Shri A. N. Vidyalankar: Is he mov-
ing -an amendment?

Mr, Chairman: He is speaking.
17 hrs,

Shri D. C. Sharma: He thinks him-
self to be the Home Minister. I have
a right to speak.

Mr, Chairman: Nobody has ques-
tioned his right to speak. Now he
may be brief in what he wants to say.

Shri D. C. Sharma: There is the
population explosion and we have
that loop. But the explosion ¢f bure-
aucracy in this country is much more
dangerous than the population explo-

. sion. Every day we are thinking of
new Chairmen, new Members, whole-
time Chairmen, wholetime -Members,
etc. Our expenses have gone up S0
much. Therefore, there shouid be no
wholetime Chairman or wholetime
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Members. The Clause should stand as
it is now and I support it.

Mr. Chairman: Before I‘call upon
others to speak, I may announce that
the hon. Minister for Irrigation and

Power will make a statement at 5.30
P.M. on Idikki Project.

Mr. Kachhavaiya.

Shri Nanda: This Bill has the high-
est priority. Therefore, I hope that
this would be concluded and then the
statement will be made.

Mr, Chairman: All right.
Mr. Kachhavaiya.

ot gew ww wEEw (Fame) ¢
& uw SAETS AR g oo oad war
foaa aog a% ®& daar1 oW oA
SqTET WG qF 4547 gy ar feay
g 5 F qw wE fwenit ww
T A [ FF AWT I ¥ @ qwww
-] @ AF w9 ferwd WS Aw A
oI WY o"rger ?

wamafa agam . 7, Fif fetwa
g war o

=Y FER o SYAY  gE@L, g AT
T Ao arer faw d @ wwaw
o qrr § ? )

wawfa wgEw - ag W o
™| EFAT

ot ¥F ;. FWERT WEIRA, Tg AT WET

ol a9 @ & WET AN &
TA AR EH I W AR IR
A g AT qg WWEn WU Ay
§ g fam At e M fag o
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it R fag fegrt - v g
# gt Mm ?

ot ® g F A fag §
Fg & qor yarw fag Wi fEmwsh
F g g faw & 0 L (suEew)
Ffrw AT T AT AT AR TH
g w8, D fwme § fadew
F@ g | W@ A F faw ommw
it &7 wgaT & R qomEr wEE
X dure fEa WX g owT ww @
f& g ardt ¥ d@ fear | wa
gAY ale r ¥ AT g gmA
F G wwEem war @ odw fw
uF &faee & gy w1 0 o o9
f& & ¥@F * I T AEH
WY FLAFE IT F AN A
ag #gar @ fF g AT Wzwr R
A FE Te A fr A, T A
¥ & ARz F ame gare qaf
g % fra s+ 6 ag 7% g0
21 @I A & FImEr W)
miirmsasmsa &
AT ATt &Y 2 Q) dr Sy geat
AT G IT T w5 oA Ad, @
FRY AT, @A F 2T AT AT AW
Fgor 38 ¢ f5 onady W€ wox #Y
Tt AT GweS gy I qmmar
@ I 7@ wgw ey f5 we,
TET ) & T D@D RS FET
T @ afeT 7 T A @,
wivg A aw e H @ ¢

Shri Narendra Singh Mahida (An-
and): I wanted to say the same thing
ag my hon. friend Shri Hukam Chand
Kachhavaiya was saying. We must fix
some time for the passing of this Bill
and we must know up to what time we

are going to sit. That is the“ infor-
mation that 1 would like to have.

Today being the last day of the ses-
sion, may I know whether we are
finishing this Bill? Up to what time
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are we sitting? May I also know whe-
ther any other business listeq will be
taken up?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): It is a great honour to
be assoeiated with any discussion on
the Bhakra system and the Bhakra
dam. That is standing as the greatest
achievement of India. It is a pride
not only for the Punjab but also for
Hariana and Himachal Pradesh. We
from all parts of India fee! proud of
it, and more so because it has been
done entirely by the Indian engineers
with little assistance from foreigners.
Here, I must pay my respects to the
very excellent engineers from both
Hariana and the Punjab who have
constructed this magnificent monu-
ment for us, which is standing as a
solid secular example of our integrat-
ed India.

I quite appreciate the argument
when hon. Members say that it should
be with Punjab. That is because
they feel proud of it and they natu-
rally would like to say that it must
be there with Punjab. But, unfortu-
nately, this reorganisation has brought
in some problems.

For instance, except for the dam-
site, the rest of the structures the
reservoir of the Bhakra Dam, the dam
and the reservoir for the Beas, the
Beas Dam, and then the whole system
of the Beas-Sutlej are all in Himachal
Pradesh; and these have nothing to do
with Punjab, and practically the entire
system and the entire project is
in Himachal Pradesh. Therefore, to-
morrow if this argument persists, the
people of Himachal Pradesh may come
up and say that the whole project
must be given to them.

There is another thing which is
more important than this, and T am
saying this purely as an engineer. It is
that the Bhakra dam and the re-
servoir must serve our Indian Union
for the next five hundred years. It
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[Dr. K. L. Rao]

has recently been found that there is
more silting of the reservoirs than
what we had anticipated at the time
of its building up. This silting has to
be overcome by soil conservation mea-
sures, and this we are doing. But
more important than the soil conser-
vation scheme is the undertaking of
the construction of another dam on the
Upper Sutlej, on the higher portions
of the Upper Sutlej. We are already
thinking of it, and we are thinking of
constructing a dam about 800 to 1000
feet high in order to give not only
greater benefit to us but also to arrest
the silting so that the Bhakra reser-
voir may last not only for five hundred
years but even for a longer period.
When such big.problems are involved
it is but natura] that the Centre must
take over the management of this
and must look after this. I am saying
this purely as an engineer. I am not
talking of it jn any parochial way or
anything like that. I am purely sub-
mitting to the House that all of us
should be unanimous in this
that the Bhakra system must
flourish and must serve thig nation for
as long a time as possible and for this
purpose the Centre must take it over.
The fact that the Centre takes it over
does not mean anything; it does  not
mean any disorganisation or any-
thing of that kind.

Punjab

Another important feature in regard
to hte Bhakra system is that we are
transferring the waters from the Ravi
into the Béas, and from the Beas into
the Sutlej and then from the Sutlej
into the Jamuna. There is thus a com-
plete transference of this water. So
far as the canals are concerned. the
canals stary in Punjab, then they go
to Hariana, and then again they serve
areas in Punjab. It is a highly com-
plicated system. The Bhakra main
canal serves some area in the Iunjab,
then some area in Hariana, and then
it again goes a little down and serves
the Punjab and Hariana. So, it is a
very comp'icated system. °
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Also, it is not only the case of Punjab
and Hariana. There is also the
State of Rajasthan which is going to
depend very much on these projects.
When the Indus Treaty comes into
force, (the treaty which we have
negotiated with Pakistan), in full, in
1970 or 1973, after the transition
period is over, then there will be a
greater burden thrown on this whole
system, and the management cf the
whole waters and the electrical system
would then become important. The
electrical power here is going to be as
much as 2 miilion k.w. One of the
biggest power system wil] be here. I
am not thinking of today, but I am
thinking of the day when the dam on
the Sutlej is constructed, when a
greater amount of power is going
to be generated, when we are
going to have the Salal shien dams .
and many other dams. So, wa are
going to develop a large amount of
power in this system.. When all this
comes into being, it is going to be one
of the mighty systems in this country.

Therefore, in regard to a system like
this, I would hope that it would be
really in thg best interests "‘of the
country that its management should be
with an organisation whicn is cnm-
mon to all, in which everybody is in-
terested.

Prof. Sharma said something about
population explosion. There may be
a population explosion, but not an en-
gineer explosion. The whoie manage-
ment has to be done by a large body
of engineers. Two engineers we are
suggesting in this connection is the
very minimum to manage such a hyge
system. .

Therefore, I would submit that this
amendment may be passed as proposed
by the Government.

Shri Nanda: I may just add a word.
Hon. Members when insisting that the
existing system should continue lose
sight of the fact that because they
wanted and others wanted and many
people wanted, there has been a big

* change. There was then on=z Punjab
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and a very small interest of Rajasthan.
Even then there were complaints and
difficulties, but now Haryana hag a
larger interest in irrigation than even
Punjab. How is it possible now to
create that sense of assurance that
everything wil] be equitably manag-
ed? Also, for the sake of efficiency of
administration, I think jt is necessa!ry,
that the Central Governmen:t takes
it and administers this.

As for hon. Member, Siari Vidya-
lankar, I would accept thcse amend-
ments, but I have some verba] chan-
ges. :

Shri D. C. Sharma: No whole-
timers. I will call a division on that
amendment.

Shri Nanda: These wholetimers are
going to be experts.

Mr. Chairman: Now I will put the
amendments.

Shri Buta Singh: I spoke only on
Amendment 19.

Mr. Chairman: I am. sorry I cannot
help it. I put Amendments 19, 20, 21,
22 and 40.

Amendments 19 to 22 and 40 were put
and negatived.
Shri Nanda: I beg to move:
Clause 79. At page 40—

(i) for lines 18 and 16,

substitute
“(f) Sub-stations at Ganguwal,
Ambala, Panipat, Delhi, Lu-

dhiana, Sangrur and Hissar
and the main 220 KV trans-
mission lines connecting the
said sub-stations with the
power stations speciied in
clauses (d) and (e); and”

(ii) for lines 23 and 24,
Substitute
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“(a) a whole time Chairman and

two whole time members to -

be appointed by the Central
Government;” ’

Shri Surendranath Dwivedy:: Shri
Vidyalankar should withdraw his
amendments, and this amendment will
be accepted, that js the procedure.

Shri Nanda: I have moved an inde-
pendent amendment.

Mr. Chairman: The purport of the
amendments Nos. 112, 113, 129 and
130 had been accepted by Govern-
ment which has moved its own amend-
ment.

Shrij A. N. Vidyalankar: We accept
that and withdraw opur amendments.

Shri Gajraj Singh Rao: I- withdraw
my original amendment.

Mr. Chairman: Have the hon. Mem-
bers leave of the House to withdraw

amendments Nos. 112, 113, 129 and
1307
Amendments Nos. 112, 113, 129 and

130 were, by leave, withdrawn.

Mr. Chairman: I shall put the
amendment just now moved by ‘the
hon. Minister to the vote of the.
House.

Mr. Chairman; The question is:
Clause 79. At page 40
(i) for lines 18 and 13
Substitute
“(f) Sub-stations at Ganguwa!,
Ambala, Panipat, Dethi, Lu-
dhiana, Sangrur anga Hissar
and the main 220 KV trans-
mission lines connecting the
said sub-stations with the

power stations specified in
clauses. (d) and (e); and”.

(ii) for lines 23 and 24,
. Substitute

“(a) a whole time Chairmar and
two whole time members to
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[Mr. Chairman])
be appointed by the Cenatral
Government;”

The amendmem was adopted.
‘Mr. Chairman: The question is:
“That clause 79, as amended,
stand part of the Bill.”
The motion was adopteu.

Clause 79, as amended, was added to
the Bill

Clause 80— (Conmstruction
Project.)

Shri Hem Raj: Sir I have an amend-
ment to clause 80, No. 56.

Page 44, line 16,—
for ‘Punjab, and Rajasthan"” sub-
stitute—
“Punjab, Rajasthan and Hima-
chal Pradesh.” (56)

of Beas

st ogEw  wR  wgEAE
o wEAfa ¥ §A AREw ¥
AT A g oq@ mer safe-
@ WS A @ - e g
YaE g T FIER W,
Ffer wamgE | e wy | gar
gditd 3T & fF agt 9 mAmnE
guen g owar § 1 wifgT @ E A
faqrg arg g1 war & f& oo @
MT [T qI9E BT AT |

Mr. Chairman: I think it might be
bad weather.

Shri Nanda: Yes, bad weather.,

1 W|Y @79 g, fmﬁﬁm%
WG gl @Y g ww
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Wl e WX wET™ . §HIX
7 F Ay q@wm o

et v f owew ¥ oo
& fo U oo a@ ¥ d5u
N & woE wowET ) ww R

At Sy afay

Shri Hem Raj: The reason for my
amendment is this. A control board is
establisheq for the management of the
Beas dam and that is mostly situated
in Kangra district which is to come to
Himachal Pradesh. Therefore, the
Himachal Pradesh Government should
also be consulted in all these matters
and any scheme connected with Beas
should have the concurrence of Hima-
chal Pradesh Government also, There-
fore, I suggest that along with Rajas-
than, Himachal Pradesh should also be
included.

Shri D. C. Sharma: I second the
proposal made by Shri Hem Raj.

Shri Nanda: On behalf of the Unioa
territory it is the Central Government
which has to make the necessary
arrangements.

Mr. Chairman: I shall now put the
amendment to the vote.

Amendment No, 56 was put end
negatived,

Mr. Chairman: The question is:

“That clause 80 stand part of
the Bill.”

The motion was adopted.
Clause 80 was added to the Bill

Clauses 81 to 83 were added to 'the
Bill
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Clause 84— (Power of Central Gov-
ernment to give directions)

Bhr! Buta Singh: I beg to move:

Page 47, lines 3 and 4,—
(i) line 3, for ‘territories”
substitute “territory”.
i) line 4, omit “and Chandi-
garh” (23)

This is again a question about Chan-
digarh. 1 want only to repeat what I
bad said, and ] request the hon. Home
Minister to treat Chandigarh as part
of Punjabi Suba, that is, Punjab.

1721 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

1 have come across another error,
if 1 may say so; it is mentioned
in this clause-that the Central Gov-

ernment may give such directions to-

the State Governments of Punjab and
Haryana and to the aarmnistrators of
the Union territories of Himachal
Pradesh and Chandigarh. To me, it
appears that the Govefnment was in
such a hurry that they could not pro-
perly draft this Bill. There is no ad-
ministrator in Himachal Pradesh;
there is the Lt.-Governor and so, this
word “administrator” does not apply
10 Himachal Pradesh. It may apply to
Chandigarh. I think this shows the
haste and the half-hearted approach of
the Government in drafting this Bill.
1 request that at least this change
will be made, because there is no ad-
ministrator in Himachal Pradesh.
There is the Lt.-Governor there and
so the word “Lt.-Governor” may be
substituted as regards the State of
Himachal Pradesh.

Shri Nanda: The hon. Member will
see the definition of the word admi-
nistrator, which means “the adminis-
trator of a Union territory appointed
by the Piesident under articles 239 of
the Constitution”. 1t does not refer
only to Chandigarh; it is general.

Shri Buta Singh: The designation in
Himachal Pradesh is Lt.-Governor.

Shri Nanda; He functions as the ad-
ministrator.
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" Mi. Deputy-Speaker: Does the hon.
Member press the amendment?

Shri Buta Singh: I beg leave to
withdraw the amendment.

Amendment No. 23 was, by leave,
withdrawn,

.. Mr. Deputy-Speaker: The question

is:
“That clsuse 84 stand part of the Bill
m motion was adopted.
Clause 84 was added to the Bill

Clause 85— Provision as to Puajab
Public Service Commission)

Shri Nanda: I beg to move:
Page 47,—

(i) for lines 8 to 11, substitute—
“Provisions as to State Public Service
Commissions.

85. (1) The . Public Service
Commission for he existing State
of Punjab shall, on and from the
appointed day, cease to exist.

(2) The person holding office’
immediately before the appointed
day as chairman of the Public
Service Commission for the exist-
ing State of Punjab shall become
the chairman of the Public Ser-
vice Commission for the State of
Haryana or Punjab as the Presi-
dent shall, by order, specify and
every other person holding office
immediately before that day as
member of that Commission shall
become a member, or if so spe-
cified by the President, the chair-
man, of such one of the said Com-
missions as the President shall,

by order, specify.

(3) Every person who becomes
the chairman or other member of
a Public Service Commission on
the appointed day under sub-sec-
tion (2) shall—

(a) be entitled to recetve
from the Government of the
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[Shri Nanda]
State conditions of service "not
less favourable than those 10
which he was entitled under
the provisions applicable to him
immediately before the appoint-
ed day;

(b) subject to the proviso to
clause (2) of article 316, hold
office or continue to hold office
until the expiration of his term
of office as determined under
the provisions applicable to him
immediately before the appoint-
ed day.”;.

(if) in line 12 for “(2)” substitute
“(4y. - (123).

Stri Buta Singh: I beg to move:
Page 47, line 11, for “Punjab”

substitute

“Haryana and the State of
Punjab shall forthwith proceed
to appoint its separate Public
Service Commission.” (24)

I would draw the attention of the
hon. Home Minister to the point that
there is no justification to keep the
same Public Service Commission for
more than one State.

The Minister is
amendment.

An hon. Member:
coming out with an

Shri Buta Singh: I understand, but
still, T want to impress upon the Home
Minister this fact. I am glad that he
has seen much force in our amend-
ment and so he has brought himself
amendment No. 123. I stress that my
amendment be accepted, because it
was based on a reasonable and very
just grounds. Tha is why the hon.
Home Minister thought it fit to bring
his' own amendment. Instead of that,
my amendment may be accepted.

st wnda fag fegmt: & WY
e 2T fag F1 awdT @ E |
zwr ofews afaq  afawe e gAr
=fed | .

=AY : AT TB AT FL W §
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Mr. Deputy-Speaker: Does Mr. Buta
Singh want his amendment to be put
to vote?

Shri Buta Singh: Since there is al-
ready an amendment by the Home
Minister, if he wants to take the cre-
dit, let him take it. I with faw my
amendment. .

Amendment No. 24 was, by
withdrawn.

leave

Mr. Deputy-Speaker: I wili now
put the Government amendment 123.

Mr. Deputy-Speaker:
is:
Page 47,—
(i) for lines 8 to 11, substitute—

The question

“Provisions to to State Public Service
Commissions.

85. (1)-The ©Public Service
Commission or the existing State
of Punjab shall, on and from the
appointed day, cease to exist.

. (2) The person holding office
immediately before the appointed
day as chairman of the Public
Service Commission for the exist-
ing State of Punjab shall become
the chairman of the Public Ser-
vice Commission for the State of
Haryana or Punjab as the Presi-
dent shall, by order, specify and
every other person holding office
immediately before that day as
member of that Commission shall
become a member, or if so speci-
fied by the President, the chair-
man, of such one of the said Com-
missions as the President shall, by
order, specify.

(3) Every person who becomes
the chairman or other member of
a Public Service Commission on
the appointed day under sub-sec-
tion (2) shall—

(a) be entitled to receive from
the Government of the State
conditions of service not less
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favourable than those to which

_he was entitled under the pro-
visions applicable to him imme-
diately before the appointed
day;

.(b) subject to the proviso to
clause (2) of article 316, hold
office or continue to hold office
‘until the expiration of his term
of office as determined under
the provisions applicable to him
immediately before the appoint-
ed day.”;

(ii) in line 12, for “(2)" substitute
“4)” (123)
The motion was adopted,

Mr. Deputy-Speaker; Tnc question

is:

“That clause 85, as amended,
stand part of the Bill”. *

The motion was adopted.

Clause 85, as amended. was added to
the Bill.

Clause 86— (Amendment of Act 37
of 1956).

Shri Buta Singh: I beg i0 move:
Page 47, omit lines 30 to 32. (25)

This is again relating to Chandi-
garh. 1 request him ‘to accept my
amendment.

Shri Nanda: I am not accepting it.
Mr. Deputy-Speaker: Then 1 will
put amendment 25 to the House,

Amendment No. 25 was put

negatived .
Mr. Deputy-Speaker: The question
is:

“That clause 86 stands part of
the Bill”.

Shri Hari Vishnu Kamath: With
due deference to your experience and

and
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learning, I think the formula should
be that such and such clause “do
stand part of the Bill” and not “stands.
part of the Bill”.

Mr. Deputy-Speaker:
The question is:

“That clause 86 stand part of
the Bill.”

The motion was adopfed.
Clause 86 was added to the Bill.

Clauses 87 and 88 were added to the
" Bill.
Clause 89— (Power to adopt laws).
Wt g1 fag : AN E FEA A
qE W & g 9T 2 wfdw §F g
fafaee? a5 & w9 am e § f&
St HHTHE 26 &

I am sorry,

Mr. Deputy-Speaker:- The House
has rejected that. Therefore, amend-
ment 26 is barred.

The question is:

“That clause 89 stand part of the
Bill.”

The motion was adopted.
Clause 89 was added to the Bill.

Clause 90—
laws.)

Amendment made:
(i) Page 48,—

(Power to construe

in line 30,—
for “90” substitute ‘‘90. (1)”
(ii) Page 49,—

after line 6, insert—

“(2) Any reference to the High
Court of Punjab in any law shall,
unless the context otherwise re-
quires, be construed, on and from
the appointed day,'as a reference
to the High Court of Punjab and
Haryana.”. (132)

(Shri Nanda)

Mr. Deputy-Speaker: The question:
is:
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[Mr. Deputy-Speaker)
‘“That clause 90, as

-stand part of the Bill.”

amended,

The motion was adopted.

Clause 90, as amended, was added to
the Bill.

Clause 91—(Pow¢r to name autho-
rities, etc., Jor exercising statutory
jundﬁm)

‘Mr. Deputy-Speaker: There is one
amendment. It is not being moved.

The question is:

‘“That clause 91 do atand part
of the Bill.”

Thc motion was adopted.
Clause 91 was added to the Bill.

Clauses 92 to 96 were added to the
Bill

Clause 91— (Power to make rules.)

Shri Nanda: There is a consequen-
‘tia] amendment.

I beg to move:

Page 51, line 10, for “salary”
substitute ‘“salaries”; and line 11,
for “Chairman” substitute ‘“whole-
time Chairman and whole-time

members”.
Mr. Deputy-Speaker: The question
1s:
Page 51, line 10, for “salary”
substitute ‘‘salaries”; and line 11,

for “Chairman” substitute “whole-
time Chairman and whole-time
members.”

The motion was adopted.

Mr. Deputy-Speaker:
is:

The question

“That clause 97, as amended,
stand part of the Bill.”

The motion was adopted.
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Clause 97, as amended, was added to
the Bill.

First Schedule

Mr. Deputy-Speaker: Then we
come to the First Schedule.

Bhri Hem Raj: Sir, I beg to move:
Page 53, line 12—
(57)
I have already advanced my reasons.
Amendment made:
Page 53,—
(a).in bmxraph 1,—

omit line 12

(i) omit the heading ‘“Name of
patwar circle”;

(ii), omit the heading “patwar
circle No.” and the figures
thereunder;

(b) in paragraph 2,—

(i) omit the heading “Name of
patwar circle”;

(ii) omit the heading ‘patwar
circle No.” and the figures
thereunder. (124)

(Shri G. L. Nanda)

Mr. Deputy-Speaker: 1s Shri Hem
Raj pressing his amendment?
Shri Hem Raj: Yes.

Amendment No. 57 was put and

negatived.
Mr. Deputy-Speaker: The question
is:
“That the First Schedule, as

amended, stand part of the Bi
The motion was adnpted.

The First Schedule, as amended,
added to the Bill

was

Second Schedule

Mr. Deputy-Speaker: There is »
Government amendment to the

. Second Schedule,
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Amendment made:

(a) At page 58, in paragraph 1,—

(i) omit the heading “Name of
patwar circle”;

(ii) omit the heading ‘Patwar
circle No.” and the figures
thereunder;

(b) At page 34, in paragraph 2, in
eolumn 8,—

(i) for “No. and name” gubsti-
tute “Name”;

(ii) omit the figures 70", “T1”,
.w" ‘79” md uwll;
(c) At page 55—
in para 4, in column 3,—

(i) in the headirig, for ‘No. and
name” substitute ‘Name”;

(ii) omit the figures “17, “2”, “14",
“157, “16”, “20” and 22"
(125).
(Shri G. L. Nanda)
Mr. Deputy-Speaker: The question
is: -
“That the Second Schedule, as
amended, stand part of the Bill.”
The motion was adopted.

The Second Schedule, as amended,
was added to the Bill.

Third Schedule

Mr. Deputy-Speaker: There are
some amendments to Third Schedule.

Shri Hem Raj: Sir, I beg to move:
(i) Page 56,—

omit lines 6 to 32 (58)

(ii) Page 57,— "
for lines 1 to 23, substitute—
*“Una tahsil” (59)
(iii) Page 57—
for lines 25 to 30, substitute—

“5. Dhar Kalan Block of
Pathankot tahsil of Gurdaspur
district.” (60)
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(iv) Page 57—
after line 3Q, insert—

“PART IV
Name of the Patwar circle
Patwar circle No.
Kalka ..3 83 (61)

(v) Page 57, lines 3 to 6,—

for “which has been declared to
be a notified area for the pur-
poses of the Punjab Municipal
Act, 1911, by the notification of
the Government of Punjab
No. 2225-C1(3C1)-61-9484,
dated the 21st March, 1961”.

substitute—

“Revenue Estate No.- 532 vide
Order No. 5992-R-IV.65/4076

of 1965-66."" (100).
(vi) Page 56—
after line 34, insert—
“Basdehra — 228
Jakhera — 229
Mehatpur — 230
Bhatoli — 231
Sampur — 232
Kherabagh — 233
Bhabhaur — 234
Rampur Serai — 235
Kalsera — 236
Ajoli — 237
Malookpur — 242
Binewal — 243
Poohua — 244"
(116)

Shri Daljit Singh: Sir, I beg to move.’
(i) Page 57,— .

omit lines 10 to 20.
(ii) Page 57,—
omit lines 22 and 23.
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[Shri Daljit Singh]_
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Shri Nanda: Sir, this division has
been done strictly on the recommenda-
tion of the Boundary Commission. We
cannot accept any of these amend-
ments. '

Mr. Deputy-Speaker: Is Shri
Raj pressing his amendments?

Shri Hem Raj: Yes.

Hem

Mr. Deputy-Speaker: I shall put
amendments Nos. 58, 59, 60, 61, 100 and
116 to the vote of the House.

Amendments Nos. 58 to 61, 100 and
116 were put and negatived.

Mr. Deputy-Speaker: Does Shri Dal-
jit Singh want to press his amend-
ments to a vote?

Shri Daljit Singh: I do not want to
press them but my request should be
looked into as many other amend-
ments have been accepted by Govern-
ment for P.S.C. and Anandpur Sahib
as'tehsil.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw  his
amendments (Nos. 42 and 43)?

Amendments Nos. 42 and 43 were, by
leave, withdrawn.

Mr. Deputy-Speaker: The questicn is:

“That the Third Schedule
part of the Bill.”

stand

The motion was adopted.

The Third Schedule was added to the
Bill.

Fourth Schedule
Shri Namnda: Sir, I beg to move:

Page 58,—

for lines 3 to 8, substitute—

“l1, Of the three sitting mem-
bers whose term of office will ex-
pire on the 2nd April, 1968, Shri
Surjit Singh and such one of the
two members, namely, Shri Abdul
Ghani and Shri Chaman Lal, as
the Chairman of the Council of
State may determine by drawing
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lot, shal] be deemed to have been
elected to fill two of the seats al-
lotted to the State of Punjab and
the remaining member shall be
deemed to have been allotted to
fill one of the seats allotted to the
State of Haryana.”. (126).

Shri Jagdev Singh Siddhanti: Sir,
beg to move:—
Page 58—

.

for lines 3 to 8, substitute—

“1. Of the three sitting members
whose term of office will expire
on the 2nd April, 1968, Shri Surjit
Singh shall be deemed to have
been elected to fill one of the seats
allotted to the State of Punjab,
and of the two members Shri
Abdul Ghani and Shri Chaman
Lal, such one as the Chairman of
the Council of States may deter-
mine by draw of lots, shall be
deemed to have been elected to fill
one of the seats allotted to the
State of Punjab, and the other
member shall be deemed to have
been elected to fill one of the
seats allotted to the State of
Haryana.” (44). '

NG wegAw Fa F § qg wg
wgar g & Usw omer #1 @ @
It & F Ui W@ AW 8§
GV g A AT R | 99E g
# qEw ¥ AT o§@ & W] g
N A § ) zafaw @ @ A% W
T3 QA g w @ oo |/
wF At § w7 At faeT w T
§ | H FEQTU ™ a@ ¥ fFa
AT oaFAT & 1 AT A 1968 ¥
RN AT @ew YA T § AR 1970
¥ o 9 AR 1972 ¥ UF &ow
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Shri Hari Vishnu Kamath: Sir, I
would like to ask certain questions for
clarification with regard to this curious
Schedule calléd the Fourth Schedule.

Paragraph 1 refers to those mem-
bers of the Rajya Sabha whose tenure
expires on 2nd April, 1968, paragraph
2 to those members whose' tenure ex-
pires in 1970 and paragraph 3 to those
whose tenure expires in April, 1972. A
differential procedure, not uniform
procedure, has been proposed or sug-
gested fo allotting these members to
Haryana and Punjab,

In the first place, I would like to
know whether under the Constitution,
according to the spirit and the letter of
the Constitution, it is proper, correct,
desirable that members who have once
been elected to represent the Punjab
ean by a flat or a firman of the Gov-
ernment be forced to represent another
State. Here the position is that. Would
it not be 'more desirable and proper to
ask them to opt for a particular State?
Option was done in 1947, I remember,
with regard to very high officers of the
Government for opting for India or
Pakistan. It is not as bad as that; it
is not on a par with that. An option
given to members will be more 3atis-
factory, and more in accordance with
the spirit and the letter of the Consti-
tution, than,a firman issued by the
Government saying, ‘“You should re-
present Haryana; you should repre-
sent Punjab”,
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[Shri Hari Vishnu Kamath]

Secondly, for members mentioned in
paragraph 2, a lottery also comes into
the picture. For members mentioned
in paragraphs 1 and 3 there is no lot-
tery. Have you seen this paragraph
It is curiously worded. There is a lot-
tery. The Chairman shall decide by
Jot. There the Government does not
interpose itself; it does not ask the

- members ‘“You represent this; you re-
present that”, but the Chgirman wil]
decide by lottery who will represent
which particular State. Then why
should the Government adopt a differ-
ent procedure for these other Mem-
bers? ’

The second point is that under the
Constitution, and the election law
which governs election to Parliament
and Assemblies, a candidate to the
Rajya Sabha must be an elector regis-
tereq in that particular State unlike a
candidate for the Lok Sabha A candi-
‘date for the Lok Sabha-can be enrolled
anywhere in India and he can stand for,
Lok Sabha seat from anywhere in
Indja including, I hope now, Jammu
and Kashmir. The Joint Committee
is considering that matter. I hope that
will be extended to Jammu and Kash-
mir and that particular provision of
the election law will apply to Jammu
and Kashmir also. But with regard to
Rajya Sabha, the Council of States. an
elector who is registered in a particu-
lar State alone can represent that
State in Rajya Sabha. Therefore, I
want to know whether it has been
checked—I do not know because I have
not seep the electoral rollg of those
States of Haryana and Punjabi Suba—
that each of the Members who are
mentioned by name here, Shri Chaman
Lal, Shri Abdul Ghani and others, is
enrolled as an elector in the particular
State to which he is being allotted.
Al] this the Government will have to
check up from the electoral rolls.
Otherwise, it ig wholly unconstitu-
tional.

Shri U. M, Trivedi: So many things
are unconstitutional in this Bill.
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Shri Hari Vishnu Kamath: One point
is about this lottery for list No. 2.
Others are elected by a firman of the
Government. Why not an option be
given to the Members? Lastly, I want
to know whether all this was checked
up to see that they are enrolled in the
electoral rolls of that particular State
to which they are allotted.

5 e fag s wma X
Ffe Fax T 2 Fw K 7,
. grfew, = W@ AT omweTR
R ot @y § W T oI &Y
ISET AT | T AL A AT A ® ¢

“A person shall not be qualified
to be chosen to fill a seat in the
Legislative Council of a State to be
filled by election unless he is an
elector for any Assembly constitu-
ency in that State.”

dfes ¥ fr e B Sfefzaoa
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Mr. Deputy-Speaker: The
Minister.

Shri U, M. Trivedi
Your attention is drawn to the provi-
sions of article 80 of the Constitution. .

Mr. Deputy-Speaker: 1 have called
the Minister. There is no time. I will
have to guillotine all the remaining
Schedules at 6 O’clock,

Shri U. M. Trivedi: When I want to
speak in the whole of the debate, you
say that you will guillotine it. I have
kept quiet for all the eight hours that
this debate has gone on.

Shri Hari Vishnu Kamath: Yoy can-
not hustle it through,

Shri U, M. Trivedi: The whole ques-
tion is this. The provision for the
Council of States is laid down in
Article 80, which says:

“The Council of States shall con-
Bist of—

(a) twelve members to be nomi-
nated by the President in ac-
cordance with the provisions
of clause (3); and

(b) not more than two hundred
and thirty-eight representa-
tives of the States (and of the
Union ‘territories).

Home .

(Mandsaur): .
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“(2) The allocation of seatgs in
the Council of States to -be
filled by representatives of
the States (and of the Union
territories) shall be in  ac-
cordance with the provisions
in that behalf contained in
the Fourth Schedule.

“(3) The members to be nomina-
ted by the President under
sub-clause (a) of Clause (1)
shall consist of persons

* having special knowledge....

“(4) The representatives of each
State in the Council of States
shall be elected....”

shall be elected.

«“

. by the elected members of
the Legislative Assembly of the
State in accordance with the
system of proportional representa-
tion by meang of the single trans-
ferable vote.”

Mr. Deputy-Speaker:
made out the same point.

Shei U. M. Trivedi: Is he amend-
ing the provision of the Constitution?
Let the Home Minister say that he is
amending the Constitution.

Shri Nanda: Not necessary.

Shri U. M. Trivedi: If he is not
amending the Constitution, then I
would say that what he js doing is il--
legal.

I will read Art. 80 further:

“The representativeg of the
(Union territories) in the Council of
States shall be chosen in such man-
ner as Parliament may by law"
prescribe.” :

Mr. Kamath

The word ‘chosen’ is used only with
reference to Union territorieg and not
to States. For States, you have got
the term ‘elected’. How ¢an Yyou
circumvent thig provision of law?
Therefore, I say that this provision of
‘chosen’ or being nominated by name
is an absurdity to the extreme.

Shri D. C. Sharma: These persons
are members of the Rajya Sabha and



‘9901 Punjab

[Shri D. C. Sharma]
I do not see any reason why they
should be deprived of their full term
-of membership because we are going
to reorganize the State. This will be
neither equitable in  natural justice
nor justifiable from any other point
of view.

Secondly. it is said that a thing like
that happened when Bombay was
divided into Maharashtra and Gujarat
-and when Madras and Andhra were
divided. There is a precedent, but
nobody has taken note of it....(In-
terruptions).

The hon. Minister also referred to
one Article in the Constitution by
which, when you are going to reor-
ganize States, supplemental, inciden-
tal and consequential provisions will
be made. (Interruptions). -

Mr. Deputy-Speaker: Order ,order.
The hon Minister.

Shri Nanda: The
Mr. Trivedi, and Mr. Kamath,
did not not probably have the
benefit of the night vigil. There-
fore, they possibly did not follow.
The question on the same ground was
raised yesterday and answer was
given. The other question was: why
do we not give the option. He has very
bright ideas, sometimes we anticipate
his idea and provide for it. The two
members who are concerned here
wanted to opt for the same State,
Haryana. I could not choose between
them—one to Haryanag and one to
Punjab—because both of them wanted
to go to Haryana. Therefore, drawing
of the lot was necessary. )

Shri. Hari Vishnu Kamath: What
about my point about electoral rolls?

hon. ‘members,

Shri Nanda: That was explained
yesterday.
Mr. Deputy-Speaker: I know put

Amendment No. 44 to vote.
Amendment No. 44 was put and
negatived.
Mr. Deputy-Speaker:
Government amendment.
No. 126.
The question is:
Page 58—
fo1 lines 8 to 8, substitute—

There is a
Amendment
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“l. Of the three sitting membexs
whose term of office will expire
.on the 2nd April 1968, Shri Surjit
Singh and such one of the two
members, namely, Shri Abdul Ghani
and Shri Cham Lal, as the Chairman
of the Council of States may deter-
mine by drawing lot, shall be de-
emed to have been electetd to fill
two of the seats allotted to the
‘State of Punjab and the remaining
member shall be deemed to have
been allotted to fill one of the
seats allotted to the State of Hary-
ana.” (126).

The motion was adopted.

Mr. Deputy-Speaker: The question

is:

“That the Fourth Schedule, as
amended stand part of the Bijl”.

The motion was adopted.

The Fourth Schedule, as amended,
was added to the Bill.

Fifth Schedule

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): We have a consequential
amendment to this Schedule.

Amendment made:

At page 59, in line 13, for
‘Nangal’ substitute ‘Anandpur
Sahib’

(Shri P. S. Naskar)

Mr. Deputy-Speaker: ‘The question
is:
“That the Fifth Schedule, as
amended; stand part of the Bill’.
Tﬁe motion was adopted.

The Fifth Schedule, as amended, was
added to the Bill.

The Sixth Schedule was added to the
Bill.

Seventh Schedule

Shri Jagdev Singh Siddhanti: I beg
to move:
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Page 63, after line 4, insert—
“9. Shrj Sher Singh.
10. Shri Dharam Singh.
11. Shri Nasib Singh.

12. Shri Sultan Singh”. (81).

(ii) Page 63, omit lines 6 to 9.

(82).
Page

sert—

“Part C.

Shri Durga Dasg Khanna

Shri Puran Singh Azad.

. Shrimati Illa Rani Ahuza.

. Shrj S. F. Dean.

. Shrimati Gyan Kaur.

. Shrimati Prithpal
Wasu.

. Shri Kanwarla] Sharma.

8. Shrimati Prabhjot Kaur”. (83)

(iii) 63 after line 13, in-

N

Kaur

3

Shri Nanda: I beg to move:
(i) Page 62, (i) in line 27, for

“sections 16 and 22” substi-
tute ‘“section 227
(ii) in line 30, omit

“PART A" (127).

(ii) Page 63, (i) in line 5, omit
“PART B”;

(ii) in lines 6 to 13, renumber
entries 1 to 8 as entries 9 to
16 respectively. (131).

shri P. S. Naskar: We are not
moving amendment No. 128, but we
are moving only amendments Nos 127
and 131.

Mr. Deputy-Speaker: These amend-
mentg are now before the House.

1638 (Ai) LSD—9
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Shrj Nanda: We have looked into
this matter. I cannot accept the
amendments of the hon. Member.

Mr. Deputy-Speaker: [ shall now
put amendmentg Nos. 81, 82 and 83 to
the vote of the House.

Amendments Nos 81, 82 and 83
were put and negatived.

) Mr. Deputy-Speaker: The question
is:
(i) Page 62, (i) in line 27, for
“sections 16 and 22" substi-
tute “section 22"

(ii) in line 30, omit “PART”
(127).

(ii) Page 63, (i) in line 5, omit
“PART B”;

(ii) in lineg 6 to 13, renum-
ber entires 1 to 8 as
entries 9 {o 16 respectively
(31).

The motion was adopted.

Mr. Deputy-Speaker: The question
is;

“That the Seventh Schedule, as
amended, stand part of the Bill”.

The motion was adopted.
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The Seventh Schedule, gs amended,
was added to the Bill.

The Eighth Schedule was added .to
the Bill

The Ninth, Tenth and Eleventh Sche-
dules were added to the Bill.

The Twelth Schedule was added to
to the Bill.

Thirteenth Schedule

Amendment made—

Page 70, line 7,—
for “60761"

substitute “6071" (88).

(Shri Nanda)

Mr. Deputy-Speaker: The question
is:

“That the Thirteenth Schedule,
as amended, stand part of the Bill.”

The motion was adopted.

The Thirteenth Schedule, as amend-
ed, was aded to the Bill.

The Fourteenth and Fifteenth Sche-
dules were added to the Bill.

Sixteenth Schedule

Shri Harj Vishnu Kamath: I would
like to have a little light from the
Home Minister before we wind up.

You will be pleased to see that this
schedule, the last one, has got some
42 institutions mentioned therein, and
the section corresponding to that is
section 77. Section 77 js somewhat
obscure to me, and 1 would request
the Home Minister to throw light on
it so that it can be interpreted cor-
rectly and properly.
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“The Government of the State
of Haryana or Punjab, or, as the

case may be, the Central Gov-
ernment....

—“as the case may be” comes in
between—

“....in relation to the trans-
ferred territory or the Union
territory of Chandigarh, shall in
respect of the institutions speci-
fied in the Sixteenth Schedule..
—now comes the obscure part—

‘“....located in the State or ter-
ritory aforesaid continue to pro-
vide facilities to any other Gov-
ernment aforesaid and the people
of the States and territories
aforesaid which shall not, in
any respect, be less....”

Take the instance of Chandigarh.
I am anxious that institutions men-
tioned here should flourish and pros-
per and must do well in the coming
years. I would , therefore, like to
know whether in the case of the ins-
titutions which are located in Chandi-
garh—there are quite a number of
them, more than g dozen—which is
a Union territory now, the Union Gov-
ernment will come into the picture
and will be responsible for these ins-
titutions because they are all located
in the Union Territory. How is this
section to be interpreted? Because it
says:

“....institutions specified in the
Sixteenth Schedule located in the
State or territory aforesaid conti-
nue to provide facilities to any
other Government..”

One Government shall continue to
provide facilities to any other Gov-
ernment—how will that be interpreted
so far as Chandigarh is concerned?
Haryana is mentioned, Punjab is men-
tioned, and then “or, as the case may
be, the Central Government”—all
these are mentioned. Then the Gov-
ernment concerned in this territory,
according to the Bill, gives facilities
to any other Government mentioned
therein. That means to say, even in
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Chandigarh there will be two govern-
ments or only one Government res-
ponsible because it is said here in
this section that the other Government
will get facilities from the Union Gov-
ernment, if my interpretation is cor-
rect. Therefore, I would like to know
what it exactly means, this rigmarole.

Shri Nanda: That means that in res-
pect of any institution which may be
located either in Haryana or Punjab
or the Union territory, the facilities
which were available before to the
others, those who may not be there
in that area, will continue to be avai-
lable, and therefore that is all that is
meant.

Shri Hari Vishnu Kamath: A bit
involved, a bjt of a rigmarole.

Mr. Deputy-Speaker: The yuestion
is:

“That the Sixteenth Schedule
stand part of the Bill.”

The motion was adopted.

The Sixteenth Schedule was added to
the Bil].
18 hrs.

Mr. Deputy-Speaker:
is:

The question

“That clause 1, the Enacting For-
-mula and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Nanda: Sir, I have to move an
amendment because last night what
happened was that one amendment
had been accepteq and having been
accepted, then  somehow  another
amendment which has a totally cont-
rary effect to that amendment had
also been adopted. An anomaly has
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been created which is sought to be
removed. So I move:

“That Amendment, No. 53 to the
Punjab Reorganisation Bill, adopt-
ed by the House on the 6th Sept-
ember, 1966, be rescinded.”

It is totally contrary to another
amendment which has been accepted
by the House. That was oversight.

Shri U. M. Trivedi: What type of
amendment is it? There must be ano-
ther Bill if you want to amend it. How
can this be done?

Mr. Deputy-Speaker:
amended.

It can be

Shri Nanda: Sir, I move:

“That Rule 38 in its application
to Amendment No. 53 to the
Punjab Reorganisation Bill, adopt-
ed by the House on the 6th Sep-
tember, 1966, be suspended.”

Mr. Deputy-Speaker: The question
is:

“That Rule 338 in its application
to Amendment No. 63 to the Pun-
jab Reorganisation Bill, adopted by
the House on the 6th September,
1966, be suspended.”

Shri Hari Vishnu Kamath: No, no.
What is the motion before the House?

Mr. Deputy-Speaker: 1 have read
the motion. It is that rule 338 in its
application to this amendment, No. 53,
has to be suspended.

Shri Hari Vishnu Kamath: We must
have reasons for the suspension of the
rule, What is the rule you refer to?

Mr. Deputy-Speaker: I will read the
rule,

“A motion shall not raise a ques-
tion substantially identical with
one on which the House has given
a decision in the same session.”

This rule has to be suspended if we
have to accept the amendment. That
is why the hon. Minister is moving
his amendment.
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Shri Hari Vishnu Kamath: The
amendment is not with us.

Mr. Deputy-Speaker:

He has read
that amendment.

One amendment has been accepted
which is contrary to another amend-
ment accepted by this House.

Shri Nanda: I have moved: the

motion, Sir,:

“That Amendment No. 53 to the
Punjab Reorganisation Bill,, adopt-
ed by the House on the 6th Sep-
tember, 1966, be rescinded.”

Shri Hari Vishnu Kamath: Suspen-
sion of the rule 338 is I believe under
rule 388. Rule 338 does not strictly
apply in this case.

Mr. Deputy-Speaker: Not 388.

Shri Hari Vishnu Kamath: Please
try to follow me. Suspension of a rule
can be done under rule 388; all sus-
pensions take place under that rule—
suspension of rules, not Members,

Shri Kapur Singh: Members can be
suspended without rules.

Shri Hari Vishnu Kamath: Shri
Kapur Singh knows it to his cost, to
his pleasure. Now, Sir, rule 388 is:

“Any Member may, with the
consent of the Speaker....” You
have very generously given your
sent, Sir; that is all right.

“«

AAAAAA move that any rule may
be suspended in its application to
a particular motion before the
House and if the motion is carried
the rule in question shall be sus-
pended for the time being.”

Now, the motion now made is with-
out notice. A motion has been mov-
ed without notice. So far as that rule
is concerned, it has been infringed. If
that is also suspended, then we will
have to find out the rule under which
you allowed the motion without notice.
Please quote that rule also. Under the
rules of procedure, no motion can be
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allowed to be moved without notice.
(Interruption)

Mr. Deputy-Speaker:

. It is a very
simple matter.

Shri Hari Vishnu Kamath: Take
rule 338. It bars the raising of any
question which hag been decided in
the same session. It reads as follows:

“A motion shall not raise a ques-
tion substantially identical with
one on which the House has given

a decision in the same session.”

I do not know which is the motioa
on which the House has already givem
a decision in the same session. Now,
you are suspending that rule. I do not
know whether the House has agreed
to do it. The House in its wisdom
may agree to suspend the rule, but
then, I hope your wisdom will prevail
to the contrary, because rule 388 must
come into play first, and then the
next stage will come into operation,
that is, the motion made by the Mi-
nister. The motion has been made
without notice. You know, Sir, every
motion has got to be moved after giv-
ing notice. So, unless that rule is sus-
pended the motion cannot be moved.
If there is a rule, a blanket rule or
a resolution, that all the relevant
rules will be suspended, this may be
all right But if you do not want to
be arbitrary like that—you should not
be as arbitrary as all that—I submit
that, with all humility and earnestnesg
you must specify the rules which
have got to be suspended now. Rule
338 is one The other rule is that
which obliges the Finance Minister
and every Member to give adequate
notice, for amendments at least one
day’s notice If that rule also is sus-
pended, please state that. Otherwice,
the House cannot discusg this motion.

Mr. Deputy-Speaker: Rule 388 does
not require any notice. I am allow-
ing the suspension of the rule. I may
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quote rule 389 in this connection: it
reads as follows:

“All matters not specifically
provided for in these rules and all
questions relating to the detailed
working of these rules shall be re-
gulated in such manner as the
Speaker may, from time to time,
direct.”

This is a very simple amendment.

Shri Hari Vishnu Kamath: The
Speaker has helg everytime that any
specific provision cannot be overuled
by a general provision.

Mr. Deputy-Speaker:
amendment,

I allow this
The question is:

“That Rule 338 in its application
to Amendment No. 53 to the Pun-
jab Reorganisation Bill, adopted
by the House on the 6th
September, 1966, be suspended.”

The motion was adopted.

Mr. Deputy-Speaker: Now the
Minister may move his amendment.

Shri Nanda: I have done it already.

Mr. Deputy-Speaker: The question
is:

“That Amendment No. 53 to the
Punjab Reorganisation Bill, adopt-
ed by the House on the 6th Sep-
tember, 1966, be rescinded.”

The motion was adopted.
Shri Nanda: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended be
passed.”

Shri Kapur Singh: Sir, acting to the
voice of our conscience and remem-
bering our election pledges and our
loyalty to our constituents, we disso-
ciate ourselves with the final passage
of this Bill, and in token thereof, we
beg leave to walk out.
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Shri Kapur Singh and some other
hon. Members then left the House.

18.10 hrs.

Shri U. M. Trivedi: Sir, I make this
speech during the third reading with
a desire to focus the attention of this
House and the country on the fact that
we have gone very far and we may
now cry a halt to this further balkani-
sation of our country. N

Dr. M.S. Aney: I object to the
word ‘balkanisation’; it is no balka-
nisation at all.

Shri U. M. Trivedi: Thisisa vicicus
piece of legislation, full of material
and procedural irregularities. It is a
Bill which has been hustled through
and not in a magnanimous manner.
Even the hustlig could have been done
with grace. But unfortunately the
Government had seen it write large
that probably the sentiments which
existed four or five months back had
cooled down and probably the Pun-
jabis do not want to separate from
each other. Hustling of this type will
not pay. A great injustice has been
done to a great State and a courageous
people just to satisfy the fanciful
whims of 5 few persons.

When Chandigarh was inaugurated
by the great late lamented Babu Ra-
jendra Prasad, the then President of
India, I remember I wrote a letter to
him ‘“Why are you opening Chandi-
garh on this ominous and inauspicious
day of Sarva Pitr Amvasya?” It was
opened on that inauspicious day and
that has brought this misfortune on
this country. We do not know where
and how it will end. You wanted a spi-
rit of btavadao of secularism. Probably
this secularism will not help. It is on
the face of it writ large that you have
yielded to communal tensions and com-
munal desires. You have proclaimed
from hosetops that you are not com-
munal. When we founded this coup-
try of ours, we proclaimed to the world
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at large that we are secular and we
shall have npo communalism. Yet, we
have fallen flat when communal forces
attacked us. The result has been this
misfortune.

This division has been hurried. I
cannot understandq why. A parliamen-
tary committee was appointed to be-
gin with, Before that committee could
come to a decision, a decision was
made at the Congress Working Com-
mittee level and it was said that we
accept the division., All the efforts of
the parliamentary committee were put
cn the shelf. A boundary commission
was then appointed with a Supreme
Court judge as Chairman. You pocket-
ed that report and you had your own
way in formulating how the division
should take place. The Bill was
brought just on the eve of the closing
day. Ordinarily the session would have
been over on the 2nd. But the House
coatinued to sit and sit upto 11 p.Mm.
in the night yesterday and today also
it is sitting late. Why? Did you give
any importance to this Bill? No. You
wanted somehow or other to satisfy
your desire—since we have got the
barber, apply the soap to our face. let
him shave us! You wanted that
shaving to be carried out.

It was pointed out to you, to the
House and to the Treasury Benches
that, somehow or other, this Bill, by
implication and by the very provisions,
is in conflict with the constitution and
by the back door constitutional amend-
ments are taking place which could
not therefore be passed except accord-
ing to the provisions of the
Constitution, that a parti-
cular majority of Members
should be present in the House. Yet
it was not heeded. You have created
a law which will be challenged, and
challenged very often, ang create
trouble for others. I see that the hon.
Minister for Parliamentary Affairs,
Shri Jaganatha Rao, is nodding his
head as if he says: “I do not care”.
But I say he will have to care, re can-
not shake his head like that (Inter-
ruptions). Let him not show his
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spirit of bravado here. It is not possi-

ble.

All the rules of procedure have
been set at naught over and over
again. Rule 352 provided that you

shall not discuss,—and still you refus-
ed to look into it,—because a case was
pending before the Supreme Court.
You refused to pay any heed to it and
proceeded to go ahead because you
knew that the roller is there and it will
crush everything. The constitutional
provision of article 170 was there fac-
ing you, yet you neglected it. You have
no right to nominate, yet you nomi-
nated. You have no right to bring
about a legislature with only 54 mem-
bers, yet you agreed to have a legis-
lature with 54 members and 8 nomi-
nated members. What type of legis-
lation is this? The Constitution says
that the State shall consist of not less
than 60 legislators duly elected. Instead
of having “duly elected”. you say that
they  will be “duly nominated”
(Interruptions).

Sir, we are now at a stage when you
all think that it is very very late in
the day to cry over spilt milk. It may
be true but, still, sometimes good
sense can prevail even at the last mo-
ment. We do not know whether that
good sense will prevail. It may not
prevail in this case. Shri Jaganatha
Rao is still shaking his head, to say
that it will not prevail. But it is my
duty to point out to you that good
sense must prevail,

How have you got over the provi-
sions of article 80 when the word
used there is “elected”! From “elect-
ed” you want to change it into “no-
minated”. That means you want to
change a provision in the Constitution
with only this presence in the House.
Can you change the Constitution like
that? I say, Sir, this hustling, this
hurrying, this un-thinking, this bad
drafting, this illegality and this irre-
gularity that have been done to this
Bill will itself be a mark in the history
of India anq the history of this Par-
liament. Such a thing has never
happened in this Parliament
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before. Such road-rolling was never
even conceived in the days when we
were opposing the Hindu Code Bill.
Why has this been done here for the

sake of satisfying just a few persons—

one wanted to die, immolate himself.
Why are you so afraid? Why have
you done this? I say, Sir, you will

rule the day when you made up your

mind to divide this country, this part
of India into two parts and created
troubles for all. Even today, let ‘*here
be some good sense made to prevail
so that you may say even at this last
stage that you withdraw the Bill.
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Shri Nanda: Sir, I have ncthing
'more to add. This is an auspicious
day today. This is the birthday of
Lord Krishna. My answer to what was
said by the hon, Member, Shri Tri-
vedi, is that on this day let the House
send its blessings and good wishes to
the people of Punjab who have now
been divided into Haryana, Punjab,
part into Himachal Pradesh and the
Union territory of Chandigarh,

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, he
passed.”

The motion was adopted.

18.23 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“] am directed to inform the
Lok Sabha that the Rajya Sabhu,.
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at its sitting held on Wednesday,
the 7th September, 1966, passed
the enclosed motion concurring in
the reccmmendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of the
Houses on the Bill further to
amend the Representation of the
People Act, 1950, and the Repre-
sentation of the People Act, 1951.
Th2 names of the Members nomi-
nated by the Rajya Sabha to serve
on the said Joint Committee are
set out in the motion,

MOTION

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of the
Houses on the Bill further to
amend the Representation of the
People Act, 1950, and the Repre-
sentation of the People Act, 1951,
and resolves that the following
members of the Rajya Sabha be
nominated to serve on the said
Joint Committee:— -

1. Shri Chandra Shekhar

2. Shri R. S. Khandekar

3 Shri Chitta Basu

4 Shri S. S. Mariswamy

5. Shri Jagannath Prasad Pahadia
6. Shri R. T. Parthasarathy

7. Shri K. V. Raghunatha Reddy
8. Shri Biren Roy

9. Shri A. K. A, Abdul Samad
10, Shri Shraddhakar Supakar

11. Shrimati Tata R. Sathe

12. Shri G. S. Pathak.”

1824 hrs.
STATEMENT RE IDDIK] PROJECT

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K., L.
Rao): Mr. Deputy-Speaker, Sir, seve-
ral hon. Members have tabled short
motice questions and calling-attention
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notices regarding Iddiki Project im
Kerala. I therefore make the follow-
ing statement.

Iddiki Project is the largest hydro-
project in Kerala and was sanctioned
for Rs. 49.23 crores in January, 1963.
In the first phase, the installed capa-
city consists of 3 units of 130 MV ope-
rating under a head of about 2200 ft.
Later on, three more units of similar
size will be added. The total expendi-
ture up to March 1967 would be about
Rs. 9 crores. The present schedule of
construction is to commission the first
unit in 1970-71 and the other units are
to follow at four to six months’ inter-
val. Canadians have offered loan as-
sistance of $20 million, and grant of
$ 7.8 million. The Canadian Consulting
Engineers are working in their offices
in Canada on the designs and speci-
fication of the project along with
Indian engineers. Formal agreement$
with the Canadian authority is expect-
ed to be signed shortly.

Excavation of foundations in the
component dams at Iddiki Cheruthani
and Kulamavu are in progress. Access
tunnel to the Power House is nearing
completion. Power tunnel and subsi-
diary works are in progress.

Shri Vasudevan Nair: Sir, I want
to ask a question,

Mr. Deputy-Speaker: The calling-
attention notice was disallowed and
they wanted some statement.

Shri Vasudevan Nair: That state-
ment is no good.

18.25 hrs.

[SHrRMATT RENU CHAKRAVARTTY in the
Chair]

RE FOOD SITUATION IN THE
COUNTRY

s gew W wgAw  (J[E) -

26 JYATE F THFAA & IAX A WA
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The Minister of Food, Agriculture,
Community Development and Co-ope-
ration (Shri C. Subramanjam): As
far as jawar and bajra are concerned,
the Centeral Government does mnot
procure any jawar or bajra. It is the
State Governments who procure and
make their distribution. I gave the
assurance with regard to the imported
milo anq we have issued instructions
that milo should bé cleaned and then
enly issued. That is being followed.

o g o woET™ : ¥ F qer
g fr Y & e A dur oA §
I¢ @Ud W@ gig & @ JE g,
T oAE WG g YA WA
¥ Fgr ar 5 gd T AT A q9ET
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Shri C, Subramaniam: I do not
send eny jowar anywhere because we
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do not have any stocks of jowar. We
distribute only milo, rice and wheat.

Shri Bade (Khargone): Sir, this
morning I showed it to the Minister
and to the House the milo which is
being distributed to Adivasis in east
and west Nemad district of Indore
Commissionery of Madhya Pradesh.
That milo is rotten, It is sent in open
wagons. The people are suffering on
account of that. The Collector has
declared that the whole district is
suffering and that there is an epidemiec
of gastro-enteritis or what you call
Aantrashodh. Will the Minister look
into the matter and substitute that red
milo with new milo? The State Gov-
ernment has given the reply that they
are not having the supply from the
Centre and, therefore, they are dis-
tributing this red milo to them, This
epidemic of gastro-enteritis is que to
this red milo.

Shri C. Subramaniam: I do not at
present, have any information on this
matter. Certainly, I will enquire into
and I will see that what is not fit for
human consumption is not distributed.

Mr. Chairman: All that he wants is
that the Minister should look into it.

Shri C. Subramaniam: Yes.

SR qg T T 8
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Shri S. M. Banerjee (Kanpur): From

the statement, it appears that he has
given a rosy picture of the food situa-
tion in the country. I want to know
- from the hon. Minister as to whether
.adequate steps have been taken by the
Government to see that the prices of
all essential commodities, whether it
is wheat or rice or coarse grain, do
not increase in those places where
statutory rationing is not done.

Shri C. Subramaniam: I thought I
-explained it. We are trying to have
a distribution system not only in the
statutory-rationed areas but in other
areas by having fair price shops so
that the prices may not shoot up. We
will take care of it. Fortunately, for
the last one week, we are having good
rains throughout the country which is
likely to improve the production pros-
pects. That itself will stabilise the
prices more than anything else,

18.30 hrs,

MOTION RE: SITUATION ON
INDIA-PAKISTAN BORDERS
—Contd.

Mt, Chairman: We shall now take
up further consideration of the follow-
ing motion mowved Shri Jagdev
. ingh Siddhanti on the 26th August,
1966, namely: —

“That this House takes note of
the statement made by the Minis-
ter of Defence on the 1st August,
1st August 1966, regarding situa-
tion on India-Pakistan borders.”

We have already taken two hours
and five minutes. The balance is
only one hour and fifty-five minutes.
I want to put a proposal for your con-
sideration and that is that we can
12ish this discussion in a little shorter
time, i.e. after one or two speeches
by the hon. members, and then the
hon. Minister can reply and thereafter
there can be the final reply by the
mover of the motion. Or would you
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like this item to be moveqd over to the
next session?
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.

Shri R. S. Pandey (Guna): The
House has already taken two hours.
I think the hon. Minister can now
reply and then the House can adjourn.

Shrij Harish Chandra Mathur
(Jalore): In the ordinary course,
as a matter of fact, at 5
O’clock we should have taken
up the half-an-hour discussions.

We had postponeq the half-an-hour
discussion because we wanted to push
through this Bill. Of course, it is for
the House to decide whether they
want to sit longer. I think we should
not impose ourselves on the House by
having the half-an-hour discussion, I
have no intention, whatsoever, to im-
pose myself on the House for half-an-
hour discussion. The first thing to be
decided is whether the House wants
to sit further or not. If they do not
want to sit, the House should be ad-
journed. If the House is prepared to
sit, it is only the half-an-hour dis-
cussion that should be taken up.

Mr. Chairman: I will hear ithe hon.
Minister,

The Minister of Defence (Shri Y. B.
Chavan): I shall make one sugges-
tion. Even after the discussion on the
two statements that I made, I also
made a third statement. So, the imme-
diate aspects of the defence problem
were answered in the third state-
ment, Regarding the other points that
have been raised by the hon. mem-
bers, T am sure the House would like
them to be discussed in a great detail.
If that has to be done, then I would
prefer that the discussion be postpon-
ed, so that I can also deal with those
aspects in a little more detail and the
House is also really in a proper mood
to discuss them. I do not think that
today is the proper time and the
House is in a proper mood to discuss
them. As I said, the immediate aspects
of the defence problem have already
been answered.
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Mr. Chairman: Do I take it that the
opinion of this House is that this mo-
tion be not taken up now.

Several hon. Members: Yes.

Mr. Chairman: Regarding the other
two items of legislative business, I
take it that the opinion of the House
is that we postpone discussion on them.

Shri Umanath (Pudokkottai):
‘Which items of legislative business?

Mr. Chairman: One is the Beedi and
Cigar Workers (Conditions of Employ-
ment) Bill.

Shri Umanath: The Beedi and Cigar
Workers Bill must be taken up. Ever
since the Second Parliament, this has
been going on, There was a danger of
its being dropped off during this ses-
sion also and, therefore, on three Fri-
days I had been insisting that it should
be taken up during this session and the
Government has also been good enough
to promise, A promise was made by
the Minister of Parliamentary Affairs,
Shri Satya Narayan Sinha, that it
would be taken up on the last day;
he said that he would see that the Bill
was passed during this session. That
promise is there. When the House has
decided that after 6 O’Clock, we would
take up the other items, it is not proper
for the Congress members to say, “let
us adjourn, let us postpone”, etc. I
insist that this Bill must be taken up
and passed.

~ Shri A. K. Gopalan (Kasergod): I
want to make a submission. Whether
we will sit further or not, will be de-
cided by the House. But I want to
say that we will certainly be doing a
very great injustice to a certain of tha
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workers if we do not take up and
pass the Beedi and Cigar Workers’
Bill, In the Second Parliament, a non-
official Bill was introduced., It was
withdrawn because it was said that
the Government would bring in the
legislation. In the Third Parliament
also it was introduced and then agaip
it was promised that in this Parlia-
ment it would be brought up. Twc
years ago also it was brought. During
this session almost every day we have
been raising this. The Rajya Sabha
has passed it two or three months
back. The effect of the Rajya Sabha
having passed it and the Lok Sabha
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not having done so would be that
as far as the workers  are
are concerned, the employers would
do something which would do the

workers more harm. So, I only want
to say this -that it is very bad that
this Bill is not being taken up now.
A big section, nearly some lakhs of
workers in the country are suffering
for want of this legislation for the
last so many years, ever since Parlia-
ment began, and still we are finding
that nothing is being done for them.

Y g wRwEAA : AT fE
g ¢ ..

Mr. Chairman: There is nothing

more to be said.
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Situation on India-
Pak. Borders (M.)

Shri A. K. Gopalan: May I make one
suggestion? Let this'Bill be taken up
for just one minute today, and then
it may go over to the next session, I
do not want that it should be passed
in this session itself. But let it be be-
gun today.
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Shri Somavane (Pandharpur): Let
us have our say also. The Opposi-
tion is very vehement that this legis-
lation should be taken up for conside-
ration today, but they are the persons
who have wasted a lot of time, and
particularly my hon. friend Shri
Hpkam Chand Kachhavaiya.

Shri Umanath: Who has wasted? It
is the Ministers who have been be-
having in this manner without study-
ing the subjects properly,

Shri Hari Vishnu Kamath: (Hoshan-
ngabad): We have not wasted, but
Government have wasted, have bungl-
ed.

=t gww T TEAW ;AT
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Mr. Chairman: I think that jt is not
right to say that any hon. Member has
wasted the time of the House, We
have dealt with important matters,
and, therefore, I do not think that
anybody should make such remarks.

I hope Shri Sonavane does not
want to say that the welfare of the
biri workers is only the concern of
the Opposition; I presume that it is as
much the concern of the Members
like my sister over there as that of
the Members of the Opposition, to see
that we give a fair deal to the biri
workers.

Shri D. C, Sharma (Gurdaspur): I
have been pleading for this legisla-
tién all along.

Eull
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Beedi ang Cigar
Workers (etc.) Bill

Mr. Chairman: I think I am reflect-
ing the opinion of the House When I
say that this Bill which is very impor-
tant should be given the first priority
in the coming session. I think that
this should be by the order of this
House. I shall just take the opiniom
of this House so that it may be record-
ed and then it can come up at the
next session. '
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Shri Radhelal Vyas (Ujjain): May
I suggest that we may start the dis-
cussion for two or three minutes oa
this Bill and then we can adjourn?

Shri Harish Chandra Mathur: Shri
A. K . Gopalan’s suggestion is quite
good.

Mr, Chairman: I presume that
what we can do is this. I find that
the Minister in charge is also not here.

Shri Sonavane: May I submit....

Mr. Chairman: I think Shri
Sonavane will have nothing to be
annoyed about. Since the hon. Minis-
ter in charge is not here, I shall ask
one of the Ministers present here jush
to move the motion, and then we shall
adjourn the discussion so that it will
come up on the agenda during the
next session.

18.39% hrs.

BEEDI AND CIGAR WORKERS
(CONDITONS OF EMPLOYMENT)
BILL

The Minister of Home Affairs (Shri
Nanda): I beg to move:

“That the Bil] to provide for the
welfare of the workers in beedi
and cigar establishments and to
regulate the conditions of their
work and for matters connected
therewith, as passed by Rajya
Sabha, be taken into considera-
tion.”

Mr. Chairman: Now, I suggest ¢ha$
this discussion be postponed to the
next session. Let me have the com-
sent of the House to postpone the dis-
cussion.
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The question is:

“That the discussion on the Bill
be postponed”.

The motion was adoped.

Mr. Chairman: With regard to the
Banaras University Bill.

wt Tgae fag  (aTvmEY)
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18.40 hrs.
RE. HALF-AN-HOUR DISCUSSIONS

Shri D. C, Sharma: (Gurdaspur): It
should be priority No, 2.

Mr. Chairman: I do not think it will
be right. I would request the Govern-
ment to take note of the views ex-
pressed in this House, and since the
hon. Member is an important Mem-
ber of the ruling party, I am sure he
will see to it that it is put down high
on the list.

May I take the opinion with regard
to the half-hour discussions?

Mr. Mathur has already appealed
that we should take up the half-hour
discussion. Let us be very short, let
him put all the important questions.

BHADRA 16, 1888 (SAKA)
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Shri Harish Chandra Mathar
(Jalore): Either you postpone it, or we
will have a half-hour discussion.

Mr. Chairman: Half an hour is the
maximum we can have.

Shri Harish Chandra Mathur: Let
this discussion be postponed. Let the
House be adjourned sine die. If it is
to sit, there should be the half-hour
discussion at item No. 34. You know
minutes. I am not prepared to impose
myself on the House, I am prepared
to leave myself in the hands of ths
House.

Shri S. M. Banerjee (Kanpur): I am
very particular about the half-hour
discussion at item No. 34. You know
actually we had to fight for the recog-
nition of this union, and now we have
received information that the Audit
Union has been given de facto recog-
nition only for purposes of the depart-
mental council. I would beg of you
that thig should be discussed. More-
over, my fear was this. In the morning
when the Minister said that we should
sit up to 6 O'Clock, I told the Deputy-
Speaker that the intention of the rul-
ing pary was that they would pass the
Punjab Bill and sabotage all other
discussion. I want a discussion on this.

Shri Sonavane (Pandharpur): The
word “sabotage” is very objectiona-
ble, it should be expunged.

The Depnty Minister in the Minis-
try of Finance (Shri L. N. Mishra):
This de facto recognition is not only
for this joint council, it is for all prac-

tical purposes. Mr. Banerjee is not
correct.
Shri S. M. Banerjee: You kindly

reply to the discussion.

Mr. Chairman: He is making a clari-
fication, let him make the clarification.

Shri Umanath (Pudukkttai): He
should not speak on the merits that
should be done in the half-hour dis-
cussion, he can only say whether it
can be taken up or not.

Shri Harish Chandra Mathur: You
cannot skip over my half-hour dis-
cussion if the House js prepared to
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[Shri Harish Chandra Mathur]

sit. Nothing can be discussed about
the second item unless and until the
the House is not prepared to sit. I
first item is taken up. I only give in if
leave it to the House. You can put it
to the House if the House is prepared
to sit.

Shri Sham La} Saraf (Jammu and
Kashmir): 1 move:

“That the House be adjouned sine
die.” o

Shri Raghunath Singh (Varanasi):
The House should be adjourned sine
die.

St gew T wgAW (I979) :
o Gi9F § q@ @ifvg fF 957 & fag
qmT g ag ?

Shri Umanath: I wish to bring to
your notice what the Speaker had said
on the half-hour discussion. Let the
first half-hour discussion be taken up,
because the Speaker had made a pro-
mise on the floor of the House that this
partizular half-hour discussion on the
Audit union recognition would be de-

* finitely accommodated. He made a
promise. So, naturally in consonance
with that promise, it should be
taken up here. I do not want prefe-
rence over Mr. Mathur’s motion. Let
that be taken up, let this also be taken
up.

Shri R. S. Pandey (Guna): The
motion before the House ig to adjourn.

Shri Umanath: No, the House should
not be adjourned. If you want by your
majority to steamroller issues affecting
the 'ives of the people, you can do but
I object to that.

shri R. S. Pandey: You address the
Chairman. .

Mr. Chairman: All the Members of
the House have heard what has been
stated by the Speaker: What Mr.
Umanath says is there. It was stated
by the Speaker and they were put
down on the agenda paper. Yesterday
it was pushed out. Today it has been
there. Now, there is a proposal “hat

SEPTEM BER 7, 1966
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we should not take up any of the
half-an-hour discussions,

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
It should have been at least No. i; it
is No. 2.

Mr, Chairman: That is not the
question now, as “to how it has been
put down on the order paper; we do
not in any way charge that it should
have been put down as No. 1 or No. 2
I am only stating a fact. I am in the
hands of the House now. It is upto
those who have the power to vote to
decide what they want to do.
1 have to put the question; it is upto
them after having hearq what the
Speaker said, to vote as they choose.
I have no other alternative. I will
put the motion: “That the House con-
tinue with the discussion of the half-
an-hour discussions.” If it is voted
out, that means we adjourn. The
question is:

*“That this House continues with
the discussion of tne haif-an-hour
discussions Nos, 32, 33 anq 34.”

Shri Sham Lal Saraf:
point of order.

I am on a

Mr. Chairman: You are going either
to vote for or against. What is the
point of order?

Shri Sham Lal Saraf: These motions
are on the Order Paper. Apart from
that I am moving a fresh motion:
“That this House adjourns sine die”.’

Mr, Chairman: It is not necessary to
move that motion if this motion is
voted down. The House adjourns
sine die automatically.

Shri Radhelal Vyas (Ujjain): On a
point of order, the motion that you
are putting is....

Mr. Chairman: Under what rule are
you raising the point of order?
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Shri Radhela]l Vyas: The House has
taken a decision that the quesuon on
the Order Paper should be postponea
and it was postponed by the decision
of the House. That only means that
this was done with the object of
adjourning the House,

Mr. Chairman: Order, order. 1 have
understood the desire of the House.
It is not necessary to raise it by a
point of order. There is no point of
order. Some Members want this
House not to continue with the dis-
cussion; they want it to be postponed.
As I said, we need not put item after
item. The question is:

BHADRA 16, 1888 (SAKA)
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discussion, listed as item Nos.
32, 33 and 34 in the list of busi-
ness.”

Shri Sonavane: No, no. You are
putting a different motion altogether.

Mr. Chairman: You are not to iell
me what ‘motion I have to put to
vote. ... (Interruptions).

Order, order. I shall now put the
question.
The question is:
“That the House do proceed

with half-an-hour discussions listed

“That this House proceeds with
the discussion of the half-an-hour

Division No. 38]

Bade, Shri
Banerjee, Shri S. M.
Gopalan, Shri A. K*

Alva, Shri A. S.

Azad, Shri Bhagwat Jha
Basappa, Shri

Besra, Shri

Bhagat, Shri B. R.
Chavan, Shri Y. B.
Das, Shri B. K.
Deshmukh, Shri B. D.
Deshmukh, Shrimati Vimla
Elayaperumal, Shri
Ganga, Devi, Shrimati
Gapta, Shri Badshah
Iqbal Singh, Shri
Jhadav, S7zi M. L.
Jadhav, Shri T alsidas

Jazjivan Ram, Shri
Jedbe, Shri
Jyouishi, Shri J. P.
Kedaria, Shri C. M.
Kindar Lal, Shri
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Mr. Chairman: Please add that. So,

at items 32, 33 and 34 of the List

AYES

Kamath Shri Hari Vishnu
Kandappan, Shri
Singh, Shri D. N.

NOES

Kurez], Shri B. N.

Lahten Chaudhry, Shri
Lagker, ShriN. R.
Manfal, Dr. P.

M1l Shri Yamuna Prasad
Mantri, Shri D. D.

Mathur, Shri Shiv Charan
Mz=7rotra, Shri Braj Bihari
Mirza, Shrei Bakar Ali
Mb)1a1ty, Shri Gokulananda
Morarkn, Shri

Nanla, Shri

Niranjan Lal, Shri

Panley, ShriR. S.

Patil, Shri D. S.

Patil, Shri J. S.

Patil, Shri T. A,

Pratap Singb, Shri
Raghunath Singh, Shri

Rai, Shrimati Sahodra Bai

sine die.

18.53 hrs.

the result of the division is:

Ayes 10; Noes 58.

The Lok Sabha then adjourned

The motion was negatived die.

sion. The

of Business”.

The Lok Sabha divided

[x8.54 hrs.

Umanath, Shri
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri

Rajdeo Singh, Shri
Ram Swarup, Shri
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath
Sahu, Shri Rameshwar
Saraf, Shri Sham Lal
Sen, Shri P.G.

Sharma, Shri D. C.
Shastri, Shri Ramanand
Sheo Narain, Shri
Siddananjappa, Shri
Siddiah, Shri
Sivappraghassan, Shri Ku.
Sonavane, Shri

Tula Ram, Shri
Vaishya, Shri M.B.
Vyas, Shri Radhelal
Wadiwa, Shri

Mr. Chairman: I wish all hon. Mem-
bers good work during this inter-ses-
House stands

adjourned

sine _
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